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LOK SABHA
Thursday, 2ind Septrember, 1955

The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Sugar Refineries

*2033. Shri Radha Raman : Will the
f Minister of Food and Agriculture be
Ipleased to state :

\a; whether it iz a fact that the Deve-

t Council for Sugar Industry

opposed the move to set up Sugar Refi-
meries ; and

(b) if so, the Government’s decision
eon ?

The Minister of iculture (Dr.
P. S. Deshmukh) : .a) Yes.

(b) The consideration of tac proposal
1o set up raw sugar refineries was post-
poned, as it was thought desirable to wait
and watch as to what extent the pro-
duction capacity could be increased by
expansions in existing factories and esta-
blishment of new sugar factories.

Shri Radha Raman : May I know
a’fe the proposed refineries are going to

owned by private firms or if Govern-
ment are themselves going to own some
of them ?

Dr. P, S. Deshmukh : The proposal
‘was to give the npportumtﬁ to some es-
ubli:h:g companies, but the whole tning
is postponed. So no action is going to
be taken in the near future.

Shri Radha Raman : May [ know
whether Government have given their
thought as to the cost of each refinery
and as to whether by setting up the refi-
meries the production of sugar will be
improved, and to what extent ?

Dr. P. S. Deshmukh : There are
arguments being urged on both sides.
On the one side it is said that we might
probably be able to get sugar at a cheaper
rate, On the other d it is feared that
the existing factories might suffer. We
have, therefore, these two considerations
urged before us and a final decision has
20 be taken.

311 LS.D—1

'soze

Asarva Station Yard

*3034. Shri Dabhi : Will the Minis-
ter of lways be pleased to state :

(a) the progress made so far on the
re-modelling of the Asarva Railway Sta-
:i:(til Yard on the Western Railways ;

(t;} the amount spent so far there-
on

The Parliamentary S to
the Minister of Railways and ;:rnll-
ﬁl‘t (Shri Shahnawax Khan) : (a)

e detailed estimate for the work is

under preparation and the work is ex-
pected to be taken in hand shortly.

(b) No expenditure on this scheme has
been incurred so far.

Shri Dabhi : May I know when the
work is likely to be completed ?

Shri Shahnawaz Khan : The detailed
estimates have already been prepared
and they are now undergoing the scru-
tiny of the accounts department. I hope
the work will start shortly,

Medical Personnel

*2035. Shri 8. C. Samanta : Will
the Minister of Health be pleased to
refer to the reply given to starred question
No. 893 on the 14th March, 1955 and
state :

(a) whether any decimon has mnce
been taken in regard to the raising of the
age-limit of refirement to s8 years for
medical personnel ; and

(b) if so, the nature thereof ?

The Dogt: Minister of Health
Shrimati ndrasekhar) : (a) and
b). Orders on the subject are expected
to be issued shortly.

Shri §. C. Samanta : What was the
decision taken ? .

Shrimati Chandrasckbar : In a
question which was answered sometime
back it was said tnat the age-limit will
be raised.

Shri S. C. Samanta ¢t May I know
whether this age-time of 58 yeais has
been taken or whether thore has been any
alterations ?
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Shrimati Chandrasekbhar : It is
up to sixty. :

Shri 8. C. Samanta 1 Are Govern-
ment aware of the paucity of medical
persons in the Railways because they are
not allowed private practice , if so, may
I know what Government intend to do in
that direction ?

Shrimatl Chandrasekhar : As
regards the position in the Railways I
think a scparate question may be put
to the Railway Ministry.

wgwr ey wrrdea firg wmra fafw
(go go wro ®re fo qEe)

*303%. ot yemTwm Wi w7
ey WA 9% T A7 FO w00 R
W a9 #§ Wa 7% SqR TG ARG
fergy s Afa & @EgmaT F w0 A
frrdft wfer faeft & 7

wreey Faweft (st worsee) ¢
UNICEF it & & snfas
ST A fF et A ¥ AW F
F A (1) wE e (3) Fa
# agr & wax faerdy & 1w & firw-
faw ey igwTa S & fag wrd,
teyy & UNICEF 3 cyg 000 TTaT
wox fed 1 faaeae, Qewy & faem
ot @z A ogE wft aF W
qOHr w1 T et #0

‘Shri  Krishnacharya Joshi :
May I know the total amount which the
Government of India have contributed
to the United Nations Internationai Chil-
dren's Emergency Fund ?

Shrimati Chandrasekhar : For
1954 Rs. 15 lakhs and for 1955 Rs. 16
lakhs have been given.

Shri Krishnacharya Joshi : What
are the varieus health programmes for
which this amount js spent here ?

Shrimad Chandrasckhar : In
1954 it was spent on : \1) BCG campaign,
2) Maternity and chiid welfare for all
ndia, \3) Emergency programme, and
(4ﬂi:;leeamg in centres and hospitals—
w came to a total of 2,681,000 dollars.

hrl Krishnacharya Joshi : May
I know the total amount received by
India during the last two years ?
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Shrimati t The total
amount received by India comes to about
2,681,000 dollars for 1954 and 847,000
dollars for 1955 up till July.

Shipping Accident

*3038. Shri lh_’hun-tla Singh : Will
the Minister of Transport be pleased
to state :

(a) whehter it is a fact that S. S.
"Rohidaz:’ of the Bombay St:llm Nl'}"l-
gation Company ran aground on e
morning of the 8th May, 1955 and
large number of passengers on board
the ship landed at Jaigad ; and

{b) if so, the causes of the accident ?

The Parliamentary Secretary to
the Minister of Railways and Trans-
W (Shri Shahnawaz Khan) : (a)

e vessel ran aground off Jaigad at
about 21-11 hours on the 8th May, 1955.
All the passengers on board the vessel
were safely disembarked and taken to
their destinations by passenger vessels
of the Company.

(b) According to the Investigating Offi-
cer who conducted the preliminary en-
uiry into the circumstances attending
the grounding of the ship, the casualty
might have been due to an error of judg-
ment on the part of the Master in counteract-
tracting the prevailing wind and the flood
tide. It is also considered possible that
the Mora Sands on which the vessel
groudndcd might have extended west-
ward.

Shri Raghunath Singh : May I
know what naval education the Master
in question has received ? Has he passed
any examination ?

Shri Shahnawaz Khan : Certainly.
Before snybodﬁ is put on such a res-
ponsible job he has to undergo very
thorough training.

Shri Raghunath Singh : What
examination has he pass ? I want
to know that. .

Shri Shahnawaz Khan : The

Sea Master’s training course.
Shri Raghunath Singh rose—
EEETE T
*J038. St W THA  FT dATC
g 7z " N U w4 fF

(%) = woFe wdfrs IgEaT
¥ waAt ¥ fag gfrele st w1
st g, R
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(@) afe @, @t <T@ R
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Purchase of Food grains

*2 Pandit D. N. Tiwary : Will
the Minister of Food and Agriculture
be pleased to state :

(a) whether any new staff has been
recruited in connection with the r-
chase of foodgrains under the Price Sup-
port Policy ;

(b) if so, the number of the new em-
ployments ; and

(c) the amount spent on the organi-
sational set up so far ?

The Dcpm;h&ﬁnhm of Food and
ture (Shri M. V. Krhhnl?l) :
(a) Yes, Sir, some additional stafl has
been employed in connection with the
Price _Support Policy, but it is largely
out of staff of the Civil Supplies Depart-
ments of the State Governments rendered
surplus after decontrol.

(b) and (c). The foodgrains under
the Price Support Scheme are being
purchased through the State Govern-
ments who besides employing new staff
have diverted some of their existing skele-
ton Civil Supplies Department staff for
purchase work. Completc information
about the staffl employed by the State
Governments is not available and its
compilation would involve considerable
clerical labour which will not be com-
mensurate with the advanjage to be ob-
tained. At the Centre, the number of
new staff so far employed is only 4
and the cost of this staff is about Rs.
3,600/- per month.

Pandit D. N. Tiwary : Qut of the
14 persons etlmlo;cd by the Central
Government, may | know how many of
them were cx-employees of the Food
Department and how many are new ?
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Shri M. V. Krishanappa : Generally
we employ the experienced men. Two
Assistant Directors from our senior staff
and one Inspector also have been pro-
moted and very experienced staff which
has been retrenched by our Ministry or
by the State Government Departments
are taken,

Pandit D. N. Tiwary : Am I to under-
stand that no new appointment has been
made so far ?

Shrl M. V. Krishnappa : I think s0 ;
I am subject to correction.

Shri N. B. Chowdhury : May I know
whether  the retrenched staff of the
foodgrains godowns in West Bengal has
been re-employed in any of the godowns
started in connection with the price sup-
port policy ?

Shri M. V. Krllhu?lp- t In West
Bengal we did not purchase any wheat
or jowar. It is only in other States like
Uttar Pradesh, PEPSU and Punjab that
we had to employ some staff to purchase
foodgrains.

Shri B. 8. Murthy : May I know
whether the ex-employees of the Civil
Supplies Department of Madras and
Andhra Governments have been com-
pletely absorbed in this new scheme ?

_Shri M. V. Krishnappa : This ques-
tion refers to the staff we have employed
in accordance with the price support
policy. We have applie ] the price support
policy only in Uttar Pradesh, Punjab
and Madhya Bharat and in one or two
smaller States. In Andhra, there
was no question of purchasing foodgrain
and so, there is no question of absorbing
the staff,

Unlicenced Radio Sets

*2041. Shri Gidwani : Will the Mini-
ster of Communications be pleased
to state :

(a) the amount paid to the Posts
and Telegraphs Department for the anti-
piracy drive for detection of unlicensed
rad o sets during 1954-55 ; and

(b) whether the proposal for placing
the anti-piracy unit under the A.LR.
has materialised ?

The Deputy Minister of Commu-
nications (Shri Raj Bahadur) : (a)
The rate at which the Posts and Tele-
graphs should be paid is under consi-
deration of Government.

(b) Yes, it has howover been decided
that the work should remain with P.
& T,

Shri Gidwanl : What was the num-
ber of unlicensed radio sets during the
cars 1954 and 1955 ?

22 SEPTEMBER 1955

Orsl Answers 5036

Shri Raj Bahadur : From 1-4-1954
to 3I-3-1955, as many as B,686 places
covering about 32,080 radio-owners were
visited by the Anti-Piracy stafl, and as
a result of that, 19,253 sets, without
licenses, were detected. This figure
includes evasions also.

Shri Gidwani : May I know whether
any action was taken against those who
were using the unlicensed radio sets ?

Shri Raj Bahadur : Under the Act,
we can also prosecute them, but that is
not normally resorted to, because, lack
of a licence rnu¥ be merely due to some act
of omission. In these cases, we permit
the renewal of the licence on payment
of a surcharge at the rate of Rupee one
per month of default, irrespective of the
type of licence.

Shri Gidwani : May I know whether
the Government have found out any
meachinery as to how many radio sets are
being sold every year and how many of
them are licensed and how many are un-
licensed ?

Shri Raj Bahadur : It is not -
sible for us to keep a watch on every shop
in every town in India in regard to the
number of sets sold. That would entail
the employment of a very great deal of
staff whi will not be commensurate
with the advantage accruing therefrom.

Shri C.D.Padne : Is the Govern-
ment aware that the surcharge is now
Re,. 1 per month but the penalty is Rs.
15/-.

Shri Ra) Bahadur : Yes ; the sur-
charge has recently been modified . It
is now Re. 1 per month of default irres-
pective of the type of licence.

e e w@me

*¥0¥Y. M AYW W T
wrw awr gfw §4 7@ T@H N FO
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(%) = 7z 79 § fr 4w dwx
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Supply of Wagons

*2046. Shri R. N. 8. Deo : Will the
Minister of Railways be pleased to
state :

(a) whether it is a fact that Govera-
ment  have received numerous repre-
sentations  recently from the Mine
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Owners of Orissa and the Orissa Cham-
;b;rdof Commerce for the supply of wagons ;

(b?)i f so, the action taken in the mat-
ter

The Parliamentary Secretary te
the Minister of Rallways and Trass-
Bort (Shri Shahnawar Khan) : (a)

uring the period January to July,
1955, a number of representations were
received for increase in movement of
manganese ore from Bara Jamda ares
and Badampahar to K. P. Docks, Chrome
ore from Bhadrak to K. P. Docks and
Iron ore from Jajpur-Keojhar Road to
Vishakhapatnam Port and K. P. Docks,

(b) A statement is laid on the Table of
the Lok Sabha, [Se¢ Appendix X, an-
nexure No. 45].

Shri R. N. S, Deo : In the statement
it is said that the movement of manganese
and iron ore from Bara Jamda and Badam-
‘pahar to Calcutta could not be fully met
during the period from January to June,
1955, In view of the fact that in the
past the allocation of wagons was made
in such a manner that led to the middle-
man-shippers getting all the wagons while
the mine-owners were left in the lurch,
may I know on what basis the allocation
of wagons was made during this period ?

Shri Shahonawazx Khan : The hon.
Member would realise that from Janu-
ary to June, it is a very busy season for
the railways, and wagons are very ur-
gently required for the transport of sugar-
canc and other more essential commo-
dities. The hon. Member has read only
half of the statement. 1 wish he had
read the statement a bit further, We
have stated there that on the gth Septem-
ber there were only 120 wagons that were
still to be moved. That is just one day's
loading. So, there has not been any
question of leaving the mine-owners
in the lurch at all.

Shri R. N. S. Deo : My question was
that this quota system was introduced
to make equitable distribution of wagons
between the two kinds of exporters, that
is, the middlemen-shippers and the mine-
owners. In the past. the allocation was
made in a way that was inequitable. It
favoured the sh.iﬁpen and it was un-
favourable 10 thc mine-owners. My
question was, hcw was the allocation made
and on what basis was it made, during
this period in question when, due to
heavy traffic, the full requirements could
not be met.

The Deputy Minister of Railways
and Transport (Shri Alagesan) : In
this matter of wagon allotment. we are
guided by the advice of the Minisuy
of Commerce and Industry. They arc
regulating it by means of quotas etc.
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Shri R. N. S. Deo: Am I to under-
stand that the allocation of wagons is
made on the recommendation of the Minis-
try of Commerce and Industry?

Shri Alagesan: Yes; pro-rata the ex-
port licences.

Shri S. C. Samanta: Isis not & fact
that the allocation quota was given to
the mine-owners as was the case last
year, but that duc to the increase in in-
dustrial enterprises, they could not sup-
ply the number of wagons required for
transporting the ores ?

Shrl Alageaan : As the Patliamentary
Secrctary stated just now, thete are prac-
tically no outstandings with regard to
all the ores. There is some difficulty
only with regard to iron ore, With refe-
rence to chrome ore, practically there is
no outstanding.

Restoration of Dismantled Lines

*3048. Shri L. N. Mishra : Will the
Minister of Rallways be pleased to
state ¢

(a) whether it is a fact that some time
ago the Government of Bihar had recom-
mended the restoration of Railway lines
from (i) Supaul to Chandpipar and (if)
Foruesganj to Raghopote, on the North
Eastern Railway ; and

‘(b) if so, whether any decision has
becn taken in the matter ?

The Parliamentary Secretary to
the Minister of Rallways and Trans-
ort (Shri Shahnawaz Khan) : (a)
es, Sir.

(b) The projects have been noted for
consideration while selecting new lines
for construction during the Second Five
Year Plan period.

Shri L. N. Mishra : May I know
the main arguments that the Bihar
Government have advanced for reste-
retion of these lines ?

The Minister of Railways and Trans-
port (Shri L. B. Shastri) : 1 need not
say that herc, but if the hon. Member
s0 desires, 1 can give him the contents
of the communication later.

Shri L. N Mishra : May I know
whether the Government have considered
this preposal in view cf the fact that the
restoraticn of these lines will solve the
traffic problems sarising out of the Kosi
Project ?

Shri L. B. Shastri 1 It will be con-
sidered at the appropriate time when we
are drawing up the programme for the
next Five Year Plan,
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Shri L. N. Mishra : May I know
whether this werk will be treated as res-
toration or conmstruction of new lines ?

Shri L. B. Shastri : Both will have
to be considered at the same time,

Pandit D. N. Tiwary : May I know
what other lines the Bihar Government
has recommended in its report for resto-
ration or reconstruction ?

Shri L. B. Shastri : I have not seen
the list so far; but as I said, we will
consider it when we draw up the pro-
gramme for the Five Year Plan so far as
new construction of lines is concerned.
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The Deputy Minister of Railways
and Transport (Shri Alagesan) : (a)
The Gangiok-Nathula road whi runs
from the capital of Sikkim to the Tibetan
border is at present fit for mule traffic.
It is proposed to make it a jecpable road.

(b) Work on somc sections has been
completed while that on others is in pro-
gress.

(c) About Rs. 50 lakhs,
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Rice Milling Committee

*angs. Shri N. B. Chowdhury : Will
the Minister of Feod and Agriculture
be pleased to refer to the reply given
to starred question No. 249 on the 29th
July, 1955 and state :

(a) whether Government have since
considered the Report of the Rice Mil-
ling Committee ; and

_(b) if so, which of the recommenda-
tions are likely to be implemented and

in what manner ?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa) :
(@) The Report of the Rice Milling Cem-
mittee is still under consideration,

(b) Does not arise,

Shri N. B. Chowdhury: May I
know whether, in view of the conflicting
public opinion with regard to some of
the recommendations to the report, the
Gevernment think it necessary 1o send
these reports to the various States for
their opinions ?

Shri M. V. Krishnappas : We have
asked all the major rice-producing States
in the country for their comments and
we are waiting for their reply.

Shri N. B. Chowdhury : May I know
how long will it take for the Government to
come to a decision with regard to this ?

Shri M. V. Krishnappa : As I have
already stated, we are waiting for the
comments of the major rice-producing
States in the country.

Shri Dabhi : May I know whether
it is a fact that one of the recommenda-
tions of the Rice Milling Committee is
that rice mills should be gradually stop-
ped in favour of handpounding ?
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Shri M. V. Krllhnl_F 1 The report
has been placed on the le of the Sabha
and also a copy has been placed in the

library.

Thekur Jugal Kishore Sinha : May
know what are the main recommenda-

tions of the committee ?

Mr. Speaker : The report has been
laid on the Table; it will give the recom-
mendations,
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Shri K. C. Sodhia : May I know
whether the amount of yield out of this
plant has been calculated ¥

Dr. P, S. Deshmukh : Yes, Sir ;
we have got an yield of 2:85 per cent.

Shri K. C. Sodhia : May ] know
whether the local industries are likely to
make use of this production ?

Dr. P. S. Deshmukh : Yes, Sir ;
we are sure that when we grow it in
sufficient quantity. the local industries
will make use of it. Now whatever we
have produced has been given to the Tata
Qil Company,

Shri K. C, Sodhia : May I know
whether this is now confined to the Agri-
cultnal Department of the Central Govern-
ment slone or the public agriculturists
alsc grow this ?

Dr. P. S. Deshmukh : In the begin-
ning, when we are at the experimental
stage, the Central Government will
handle it ; but cur purpose is to give it
to the cultivators to cultivate it.

Trolley Buses

*2048. Shri B. N. Misra : Will the

Minister of Transport be pleased to
state :

(a) whether it is a fact that the Govern-
ment of India have asked the Governments
of Bombay and M_ldmto;::npure schemes
for the introduction of trolley buses in
the areas where tram car services arc being
abandoned ;

(b) if so, whether Government will
lay on the Table of the House a state-
ment showing the details of this scheme ?

d Traaspor IShr Alagesan) 0
and T ( 1 (a)
and ﬂ) . e Governments of bay
and Madras have been requested to carry
out a survey of the actual expenditure
involved in running a sizeable fleet of
trolley buses in specified arcas where
tramcars had been or were being aban-
doned, in order to determine whether the
operation of buses on electricity will be
more econamical than the operation of

Shri B. N. Misra 1 Has there been
any report tll now from these State
Governments on the reference made by
the Central Government ?

Shri Alagesan : No, Sir,
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Symposium on Typhoon

*2060, Shri S. N, Das : Will the
Mu'ulter of Communications be pleas-

to refer to the reply given to Un-
m:red Question No. 605 on the 7th
December, 1954 and state :

(8) whether the official proceedin of
the 1ymposmm on Typhoon he
Tokyo its recommendations have
since bcm received ;

(b) if so, the important features there-
; and

(c) the action taken by Government
thereon ?

The Deputy Minister of Commu-
(S;l,fllllllhludnr)t(l]

A copy of the proceedings has just been
received.
(b) and (c). A statement givin g the

required information is laid on the Table
of the Lok Sabha. [See Appendix X,
annexure No. 46].
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Shri Raj Bahadur : It will be pre-

mature for me to give the estimated ex-
penditure, because the proposals have
not yet been finalised.

About the programme, there is a re-
solution, reference to which has been
made in the statement, which lays greater
emphasis on the study of tropical cy-
clones and spreading a net-work of
radiosonde and radar-wind stations. We
have already had a scheme for this pur-
pos¢ which has been introduced already
and partially implemented. With regard
to the rest, we are taking care to see that
it is implemented.

As regards the third point, namely,
observation of clouds by means of nepho-
scopes, this is already being done by
means of the pilot balloon observations
in the country.

Shri S. N. Das : May I know the
number of radio-wind stations at present
and what is the programme for expansion ?

Shri Raj Bahadur : A pamphlet was
crculated. I would refer the hon.
Member to that.

Shri N. B, Chowdhury : In view of
the fact that certain areas near the Bay
of Bengal suffer owing to tidal breaks,
may I know whether Government pro-

to take any precautionary measures-
1n this connection in those areas ?

Shri Raj Bahadur : The only pre-
cautionary measure that the Govern-
ment of any countyy can take is to give
accurate forecasts in good time. t
is the only precaution that we can take.
At present it is not possible to control such

mtural henomena as hoons. The
eteorological cpartment  is
gn:at interest in the activities of

the orld Meteorological ~Organisation.

We are in association wuh it . We sent
a very strong team to the symposium,
which presented certain papers which
were highly appreciated.

Jerks in Traims
*3061. Thakur J Kishore Sinhas :
Will the Minister of ys be p'eased

to state :

(a) whether it is a. fact that in the
North Eastern Railway, the train jour-
ﬂilmiukymminmymhcr zone :

(b)tfio,whem:rtlmumyp
posal to provide a suitable mechanical
device to avoid jerking ?

The Parliamentary Secretary to
the Minister of Railways and Trans-
ﬁa‘s‘(m Shahnawax Khan) : (a)
o, Sir.
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(b) The bogie trucks of the new all-
metal n:aandmd coaches are fitted Extil
mpo ring lus inclu
absor 'ding of these
mchen compms favourably with those
in use in the more advanced countries.
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Shri Amjad Al : May I know how
far the p of chains by miscrecants
in this line is responsible for :hm jerks ?

Shri Shahnawaz Khan : Although
pulling of chains is pr frequent in
that part of the country, I do not think
j:rks would be duc to that,

Bombay Port Trust Rallway

*2062. Shrli Kamath : Will the Minis-
ter of Transport be pleased to state :

(a) whether it is a fact that an in-
quiry was recently instituted into the
working of the Bombay Port Trust Rail-

way ;
(b) if so, when and for what pur-
pose ;
(c:i the designation of the officer who
ucted the inquiry ;

an:ld) whether he has submitted his report ;

(e) if so, the recommendations made
therein ?
The Deputy Minister of
gd Transport (Shri Ah;eun) E
o
L 'to (¢). Do not arise.

Shril(mth;lsith;:mpoudtohold
an enquiry in the near future ?

Shri Alagesan # No.
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Shri Bhagwat Jha Azad : May [
know if there is any Evaluation Committee
to look into how the State Governments
are implementing the recommendations
of the ?utc Expert Committee regarding
quantity and quality ?

Dr. P. S. Deshmukh : So far as we
know, they are trying their bestto give
effect to the recommendations.
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Dr. P. S, Deshmukh : I require
motice,
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Shri L. N. Mishra 1 The hon. Minis-
ter referred to production of jute. Are
the Government aware that the various
State Governments are not taking seriously
the recommendations of the Jute Expert
Committee to improve the quality and
production of jute ? I want to know
whether any of the States have provided
jute retting tanks and jute multi-
plication farms according to the recoms-
mendations of that Committee.

Dr. P. S. Deshmukh : I do not know
how far my hon. friend’'s complaint is
on facts.

Shri L. N. Mishra : These are facts.

Dr. P. S. Deshmukh : If it is so
we will certainly enquire into that. Our
impression was that most of the States
were themselves anxious to give effect

to the recommendations.

Survey of Garo Hills Rail Link

%3067, Shri Amjad Al 1 Will the
Minister of Railways be pleased 1o
refer to the reply given to Starred Ques-
tion No. 558 on the 8th August, 1955
and state:

2) the amount sanctioned for the
traffic-survey of the Garo-Hills rail link;
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(b) the amount actually spent o
it 9o far ; and

(¢) whether the report on the sur-
vey h?n since been received by Govern-
ment

The  Parliamentary  Secrotary
to the Minister of Raillways and
Transport (Shri Shahnawan an )1
(2) Rs. 95,598/-.

(b) Rs. 29,000/-.

() The field work for the traffic sur-
vey has been completed and a final report
is expected shortly.

Shrl Amjed All 1 I want to know the
different routes that have been surveyed
in this connection.

Shrl Shahnawaz Khan : There
were three routes. One is from Amjanga
to Pandu : 99:7 miles. The cost worked
out reviously is Rs. §-3 crores. The
sccon is Darangiri-Joghigopa-Bongai-
gaon, approximately g0 milea.m%'he
third is Darangiri to a point on the bank
of the Brahmaputra.

Shri Amjad Al : May I know
whether any assistance was asked for
from the Government of Assam and given
with regard to the survey?

The Minister of Rallways and
Transport ( Shri L. B. S ntri? t
Survey is generally done by the railwa
authoritics . If assistance is required,
it is always given. In this case, am
not aware. Perhaps it was not necessary
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Sinking of a Rallway Barge

. Shri M. L. Agrawal : Will

the Mjm:'ner of Rallways be pleased to
state:

a) whether it is a fact that a Barge bel
hE;) to the North Eastern Railway cm
into river Ganga with 17 loaded wagons
on the 7th September, 1955; and

11
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(b) if so, the causes of the mishap?

The Parliamentary Secretary to
the Minister of Railways and Trans-
rt ($Shrl Shahnawaz Khan ) : (a)
es; at about 1920 hours on 7-9-1955,
a barge loaded with 17 wagons sank into
the river Ganges near Semariaghat sta-
tion on the Mbkameh Ghat-Barauni
Section of the Nurth Eastern Railway.

(b) P.ima facie the accident was
eaused by the ripping of the fore- peak
at bottom plate of the barge by its
own anchor and anchor chain resulting
in 1th flooding of the main hold of the
vessel.

Shri M. L, Agrawal : May | know
why loaded wagons were put on the
barge ?

Shri Shahnawaz Khan : Because
it was the normal practice.

Shri M. L. Agrawal : What were
the contents of the wagons?

Shri Shahnawaz Khan : Sugar.

Shri Bhagwat {hl Azad : What
was the approximate loss or damage due
to this rushap?

Shri Shahnawazx Khan : The barge
was carrying 17 wagons while it sank,
Sixteen of these wagons have been sal-
vaged. One wagon and tne  barge are
missing . The total damage is about
Rs. 1,500 tothe railwaysand Rs. 1,30,000
is the loss suffered by the public on
account of  sugar.

Shri M. L. Agrawal : Were there
any persons on the barge? Was there
loss of life?

Shri Shahnawax Khan : There was
no casualty.

Diva-Dasgaon Rail Link

*3070. Shri Kajrolkar : Will the
Minister of Rallways be pleased to
state :

(a) the progress made so far regard-
ing the proposed Diva-Dasgaon line in
Bombay State; and

(b) whether this line is included in
the Second Five Year Plan?

The Parliamentary Secretary te
the Minister of Railways and Trams-

rt (Shri Shahnewax Khan) : ‘gg

liminary Engineering and Tr
surveys for this line have been completed.

No decision has so far been ar-
ﬁ'g} nto'm regard to the railway lines
which would be taken up for construc-
tion during the Second PFive Year
Plan period.
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Local Self-Government Minis-
ters’ Conference

*2073. Shri Krishnacharya Joshi:
Will the Minister of Health be p{eased
to refer to the reply given to Unstarred
Question  No. 1132 on the 28th April,
1955 and  state;

(a) what other martters were dis-
cussed with the Planning Commission
by the ad hoc Body constituted by
the Local self-Government Ministers”
Conference; and

. (b) how far the Planning Commis-
sion have agreed to their proposals?

The Deputy Minister of Health
( Shri mati Chandrasekhar ) : (a)
The ad hoc Body  constituted by the
and Conference of Local Self-Govern-
ment Ministers discussed with the Plan-
ning Comm;mop on the 18th August,
1954, the question of allocation of funds
for the development programme of rural
and urban water supply, drainage and
sullage and slum clearance in the Five
Year Plans.

. (b) The Planning Commission have

since agreed to provide Rs. 18-72

crores for urban and rural water supply

and drainage programmes of States

govemmema during the First Five Year
an.

About  Slum Clearance  Schemes,
the Planning Commission agreed to give
only loans and not subsidies.

Shri Krishnacharya Joshi: What
:;; t!?'l.e purpose of setting up this ad hoc
y

Shrimati Chandrasekhar : This ad
hoz body was set up to assess the needs of
the various local bodies in the States for
loans and subsidies for important deve-
lopment programmes such as water supply,
drainage and also to discuss with
the Planning Commission the allocation
of funds for the purpose in the First and
Second Five Year Plans,

Shri Krishnacharya Joshi: May I
know the names of the members of this
Committee ?

Shrimati Chandrasekhar: The
Union Health Minister was the Chairman
and Shri Bhimsen Sachar, Chief Minister
of Punjab, Shri Y. B. Chavan Minister
for Local Self-Government, Bombay, Shri,
Mohanlal Gautam, Minister for Local
Self-Government, U.P...

Some Hon. Member : No. no.

Shrimati Chandrasekhar : Formerly
he was the Minister for Local Self-Govera-
ment. This was in 1954.
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Shri I. D. Jalan Minister for Local
Self-Governmsant, West Bengal, Shri
P. Thimma Reddy, Minister for Local
ls':lf-Gavcrnmcnt, Andhra were the mem-

Ts.

Shri N. B. Chowdhury: May I
know whether there is a proposal to include
the schemes relating to the municipal arcas
only or other local areas such as Union
Board and Panchayat.areas which ar¢
tnder the local bodies?

Shrimati Chandrasckhar : All
local bodies including Union Boards
and Panchayats.

Steanser Service

*3073. Pandit D. N. Tiwary :
Will the Minister of Railways be pleased
to state:

(a) whether Government are aware
that steamers between Paleza and Digha
Ghats (N. E. Rly.) are often marooned
in midstream either due to engine
trouble or they are struck up in shallow
water;

(b) the number of occasions when
the steamers were marooned since
January 1955; and

_ (¢) the nature of the facilities pro-
vided to passengers on such occasions?

The Deputy Minister of Rallways
and Transport ( Shri Alagesan ) :
(a) Not often.

(b) Since January 1955 the stcamers
were marooned on four occasions.

(c¢) Drinking water and refreshments
were available on the stcamcrs for the
canvenience of the passengers.

Pandit D. N. Tiwary : On all
thete four cccasions for how  many
hours had the passengers to wait there
in the midstream ?

Shri Alagesan : On one occasion
it was 2-s5 hours, on another occasion
1'25 hours, on the third occason 4-3§
hours and on the fourth occasion 2 hours,

Pandit D. N. Tiwary : May I
know after how many hours information
of the steamors being marooned was
received by the railway staff?

Shri Alagesan : I do not have the
exact fauslgc of time but there is always
a stand-by steamer which is available on
such occasions.

I should msntion to the House that
in the low-water season river conditions
in the Ginga change very quickly and
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evea #:r a steamer has safely passed a
few hours before another steamer fol-
lowing may get into such mishaps.

Pandit D. N. Tiwa t May [
know whether Government has received
any proposal from the Government of
Bihar for help in setting up a pantoon
bridge there and doing away with the
steamer service?

Shri Alagesan : [ am not aware
wlhetaer we have received any such
request. I do not have the information
betore me but perhaps I may tell the
Hbouse that these steamers make thousands
of trips, They have made so far 2,544
trips - and the percentage of the mishaps
works out to 0-16 and there is nothing
very abnormal about it

Pandit D. N. Tiwary : May [ know
whether Government are  awsre ot
Patna is the capital of Bihar and that the
people of North Bihar have to experierce
great difficulties in crossing the river
Ganga for going to the capital and comin
back and that it takes too much of time
May I know whether in view «f this fact
Government is thinking of setting up a
pantoon bridge to do away with Jll these
difficulties ?

Shri Alagesan : I am greatf.l to
the Member for the information he has
given that Patnais the capital of Bihar,
As far as the bridge is concerned it was
investigated somc time back for the loca-
tion and building up of a bridge across
the Ganga. One of the sites suggested
was near Patna but then that site was
not found suitable and now we are
building a bridge across the GGanga near
Mokameh. Surely people from Patna
can usc that bridge when it is construct-

Food Position in Andamans

*2074. Shri S, C. Samanta : Will
the Minister of Food and Agriculture
be pleased to state :

(a) whether self-sufficiency in food
grains will be achieved in the Anda-
mans and Nicobar Islands during the
five years of the Development Plan;

(b) whether it is a fact that due to
transport  difficulties surplus food from
one part of the Islands cannot be
transported to other parts; and

(c) if so, the steps proposed to be
taken in the matter?

The Minister of Agriculture ( Dr.
P'. S, Deshmukh ) : (a) Yes, Sir, in
Fice,

(b) No.

(c) Does not arise.
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Shri S. C. Samanta : Is it nota fact
that in the Rangat areas this year pro-
duction of rice was more than the people
there required and they could not trans-
port rice from Port Blair and other
places-?

~ Dr. P, S. Deshmukh : 1 have no
information with regard to this. All that
I have ascertained is that the require-
ments of the islands are being met by
the rice produced there.

Shri S. C. Samanta 1 Is it a fact
that in the land that has been allotted
to the refugees production has deteriorat-
ed; that is in the first year it gave good
yield, but in the subsequent years it is
not giving so much?

Dr. P.S. Deshmukh : I have no
specific information, but the production
of rice in the whole island is not in any
way unsatisfactory.

Shri Bhagwat Jha Azad : May 1
know whether it is a fact that some of
the friends from Andamans who were
recently visiting the Capital have com-

lained that due to lack of irrigation faci-
ties, though land is in abundance in
the Andmans, the capacity of the land
to grow is much below what it should be?

The Minister of Food and -
culture ( Shri A. P. Jain )1 Yes.
deputation met me the other day, and
they said that is certain parts of the land
on account of paucity o ir‘r}gll:ion they
can raise only one crop. e are going
to look into the matter.

Survey of Health Conditions

*2075. Shrl Gidwani : Will the
Minister of Health be pleased to state:

(a) whether it is a fact that Govern-
ment have asked the All India Institute
of Public Health and Hygiene to under-
take a survey of health conditions in the
community development areas throughout
the country;

(b) if so, when the survey is expected
to be started;

(c) the estimated expenditure on
the survey;

(d) when the survey will be com-
pleted ?

The Deputy Minister of Health
Shrimati drasekhar ) : (a)
es, but the survey will be carried out

in only four Community Project Areas.

(b) The survey started from 1st Aug-
ust, 1955.

() The total estimated expenditure
is Rs. 1,52,000/-.
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d) The surv is expected to be
currspaeted by theegud of 1957.

Shri Gidwani : What will be the
number of people who will be covered
by the scheme, and in which States the
survey work has been started or will be
started ?

Shrimati Chandrasekhar : As
regards the first part of the yuestion, Lwill
require notice, As regards the second part,
I may say it is in West Bengal in
fnh:tket:’iprh block that the work has been

Shri Gidwani ¢+ May I krow
whether any special staff has been trained
for the purpose; if so, what will be the
nature of the min.i.g imparted and where
will they be trained ?

Shrimati Chandrasekhar : The
following staff has been sanctioned:
medical officers and L. M. P. doctors,
laboratory technicians, sanitary inspectors,
typists-c'im-clerks, class four staff, sweep-
ers, statistical computers and demonstra-
tors. I am not quite sure where they
are trained.

The Minister of Health ( Rajkumari
Amrit Kaur ) 1 May I say they will
be trained in the All-India Institute for
Hygiene, in Calcutta ?

Shri B. S. Murthy : Where are
these four community projects and will
the mong spent be shared by the States
concerned ?

Rajkumari Amrit Kaur : As has
been stated by the Deputy Minister, the
first project that has been undertaken is
in West . I think after that we
shall take up Madhya Bharat, and then
probably Hyderab and PEPSU, and
perhaps Travancore-Cochin and Saurashtra.

wiifae wrew

*o0%. At Tgwre fag : wT
ware At a8 aa ) $7 w40

(%) satfaw s & fasrg &
forg &7HTT qTO W1 wTHATET T AT
LU

(&) =7 aoeTe A Siaw day
Fearel ¥ ¥W & e F K€ oATorqn
g g g 7

wuTt ITEA (s aw agn)
(%) &9 28¥Y & W TTHT 7 WA
¥ sqifer (Astronomy) s\x sqr-
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WY (Astro-physics) ¥ Tara<
fawre #t qYorr aa & g WA &
sfafasma dmfaet i oz afufa fqe
| T ¥ Tafa SR AYATY HUEr
9 | afafa € fewifcay ax teve &
ATHIT &Y WG § wavaw & fawe
9T g qegrECT qTAA 9 qOEs
¥ ¥ fog uw ‘safaerd sardY gor-
. &rft et (Standing Advi-
sory Board for Astronomy)
%1 w1 fFgr mar. ag  woedr
Wa IF T AT AIAT 358 F AT §
s\ g 7 vifaw & fasra oF dEm
Yo A vt ot v fom F
¥ o famfr o5 soifw =
wifadg  wasw=E ( Modern
Central Astroncmical Obser-
vatory). Y eqrAT FH Y § | ™
Fermfeat o fagrem: wftere w< forr
T & A faeivr feafy ¥ wqETT o
& o fawifeat w st
fremr fear o @t &0

(&) =&t

ot vgre fag : & o smgan
i srfm v oemnt & 9t
foa & &= 97 ¥ W 0 mEaer
L 3

LU R Gl
¥ A AT I @
g —

Prof. M. N, Saha, Prof. A.C, Baner-
i Bt 1T it
Dr. B?N Ban;:r_iee; Dr. W. M. VI?:;::
the Director-General of Observatories,
The Deputy Director-General of Obser-

yatories, Kodaikanal, and the Director,
Nizamia Observatory.

\ﬁwﬁ!:w‘lmwﬁ
T § 7z wa v g @
it o adtw w1 v oF fmw
T
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A FeT Hen
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¥ art & qft arerdy & g

4

win 3t wfe st (s go dte
w%) g7 a §1a2 ¥ garfaw € A9
® ¥3 97 74y s
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fem Vo qo foerdt : oY fawr-
fof ReT s AT a9 §
¥ T faq Y S Td s
¢ @ = & famfa fer 38 &32Y
¥ qrw frae & f4F wwY § AR SN
¥ ax oY @7 TEAAE & 99 I g,
T IT 9T wA fwar v g 7

lﬂqo o *W . ot fawrfed
CENZE S ST R I A § M
AT HIT FTAY § I7 gL Ay fafred
oA &7 qf & W O fedt aog ¥
st 7Y @1 awd I *) ag fafreed
aqdfl aoEE & ag oENEE HAEY
¥ qrE wor AT & At odEw SRy
N N Ty PN IWF A9 F ag 5
W & 92T qT T & a2

Railway Bridges*

*2079. Shrl L. N. Mishra : Will the
Minister of Railways be pleased to state :

(a) whether it is a fact that Railway
bridges on Darbhanga-Nirmali and Sakri-
Jayanagar Section of the North Eastern
Railway are prorosed to be raised and ex-

nded to meet the situation created by

oods ;

(b) if so, the bridges that are to be
raised and expanded;

(c) the estimated cost of each bridge;
and

(d) when the proposal will be given
effect to?

The Deputy Minister of Railwa
Q{nd él:rmport (Shri Alagesan): (a)
es, Sir

(b) and (c). Bridges Nos. 143 and 145
between Ghogardiha and Nirmali  Stations
at an estimated cost of Rs. 31,500/- and
36,300/(- respectively and bridges Nos. 10,
10A, 11, 11A and 12 between Madhubani
and Rajnagar stations at an estimated cost
of Rs. 6,000/-, 3,000/-, 3,000/-, 2,60,000/-
and 1,000/- respectively.

(d) The work of raising the section
Nirmali-Ghogardiha is in R‘r‘pgms and the
proposal for raising the dhubani-Raj-
nagar section is being examined.

Shri L. N. Mishra : Are Government
aware that there are various other smaller
bridges which during floods are covered
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by water, with the result that the railway
lines are inundated and railway communica-
tion is suspehded, and if so, do Govern-
ment propose to raise those bridges also?

Shri t Yes. All the bridges
on this mm well as the other bridges
mentioned (where necessary) will be raised
with a view to preventing flood water from
passing over the line.  All these works
will be undertaken, and we shall have am
all-weather line.

Shri L. N, Mishra : May [ know whe-
ther there is any proposil to increase the
height of the work on the whole railway
line from Darbhanga to Nirmali in order
to make them fit in with the newly cons-
tructed Kosi embankment.

Shri Alagesan : Wherever necessary,
the line is raised; the cmbankment is
raised.

Shri 8. N. Das : May I know whether
any investigations are being made with

rd to the other sections in the flood

affected arcas, and if so, what is the agency
which is working in that behalf ?

Shri Alagesan : Naturally, the railways
but I should like to have notice with re=
ference to the other sections.

T @ v W Ao

*Q050. St ®o wto wifemr
WT EWTC §AT ¥ W, QeUY WY
fed @ arcifea 957 dear (1o &
I F Y H OqZ A A AU
war fw .

(%) wawar & A a6 F@

A weftw FwE o @ g 9w R«
AT W1 § ;WX

() ¢v wofw & & F7 ¥
frmt awg ST w7 97 A
geaTaAaT & 7

were Jowt (s o ane)
(%) w4,00% 7T |

(=) @ weftw & gAYy & o &
arewTies fedt arfas a9 &Y Fwaen
8 ¢ T & ¥ gwg § awa g,
wWifs grg # wywr qufia & o= &
wort &) o= & awdr § ) qw
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aef ¥ dai ® awrf ogy A Wy

Wt oW wgye - e wifeEt F
N &% v fRd o  ag T W
g W& A WA oA F T AR gy o
§ o e A A A ot mwrd
N w2

s ®o ®We wifwm - & srAAT
wig § fF w= g sriar get O
sfeaY & oY wo § S amgEr ?

off o wgmgr  awat ag A
I F AN WY § A AT INTA &
9N T FAFA { FAS § W FAHA
H I € e geir W A 2w 6
I A FRAT 9P qwaT ¢ |

Discretionary Grant

*2081. Dr. wadi : Will the
Minister of Health pleased to lay on
the Table of the House a statement showing
the details of the expenditure from her
“Discretionary Grants’’ incurred during
1954-55 7

The Deputy Minister of Health
(Shrimati Chandrasekhar) : A state-
ment is laid on the Table of the Lok Sabha.
[See Appendix X, annexure No. 47).
WMo WA  FT § ATH qEHAT
i f fog® a@ @ o & & fren
T 7T fegr war 91 Q7 @ a=
foemy vqa e mar & 7
Shrimati Chandrasekhar : For
I1954-55 there was a provision of Rs. 3

akhs, and for 1955-56 there is a provision
of Rs. 5lakhs.

WMo wegumlt : &1 & A TwAT
i fr agrme & fad oY Ot qwfe
#t § sitfie avdaz o o &, o &
a fewft & 7
311 L.S.D.—2
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Mr, Speaker: His question is how many
requests were rejected.

The Mioister of Healih (Rejkumari
Amrit Kaur) 1 Itis imgouible to say how
many were rejected. ut if they are re-
e e
has been :gught to b’; obtained about them.

o wwer swTeT - w7 & oA ERaT
g fr faeet & s soA= W werw
%1 gfr ad faverar weger faar amar ar
o w1 ag w@ ave N fear ma g,
afe fear mar ¢ @ fear o afx
&Y femr mar ¥ A sy A fear may
-

THERTR W W1 T g
®Y &% a1 s frar man ) Afew
W e § ox sfeqy § fF gr am
faly ®Y o g7 Y 2wy &, wwied
w0 wf7 7 f FET qwdr ¢

o wEwn®t - g A o o
weqare ) AAeifaw § fad W
agTaAT 2 &, WT WY A €@ AW 9
A faare frar ¢ fe agr gfor s
aifefaay & faa $7 dx wemger ™
fag g 7

TRt waw W 77 T o
ara T@te T 7t ¢ s gfomat &
fad wYt faste g8T @ ww | WAC
wradt ar I\ 97 F&v fawrr fewr
I |

aritfeaw o wnEw 1 T

*ex¥. &t WW T ®A
ofcegn ot 7z *H & g A
fw :

(%) feeeft & po gwWT, F2UN
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& gy qw & Auew w1 e
wr g, ot
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() o e & q9% TA9 *
fordt T grar fem s ¥ AgTEen
& ol X7

The Deputy Minister of Railwa
and Transport (Shri Alagesan) : (a)
A sutement giving the aims and objects
of the International Union of Official Travel
Organisations is laid on the Table of the
Lok Sabha [See ndix X, annexure
No. 48). Union has & General As-
sembly as one of its organs which holds
conferences annually,. The coming an-
nual Conference of the General Assembly
is being hﬂ:lr in Delhi from :heb 19th toithe
25th  Octol 1955 preceded by meetings
of the Executive éonuniuee of the Union
commencing from the 17th October 1955.

(b) The Government of India in the
Ministry of Transport are 8 member of
the Union and are playing the host. As
such they are helping the Union in making
arrangements for the Conference such as
provision of accommodation for holding
the Conference, residential accommodation
for the delegates and offering free excur-
sions to & few places of tourist interest in
India and hospitality at a number of social
unctions,

st wer wElA - SwgEw 9T W
faarr & T @ W@ ¥ o gaw
fe @ deaT & we W SIwW aga
#r g, faare ot 3217 § | 7w
g § fe fager wre arw a9t f o
¥ R 9T (W §ET 6T e §, ™
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fre gz o aff & o frad feeY
e wald wwawy e o § ?

Wt qwo Wte wrelt : ¥w wTRT
1 A 8 waT § Wik gat s A
X & 1 ¥ deT T T Y
W Y1 F I B v A W oA
wmmﬁl%ﬁﬁﬂmin,ooo
A FTT WY AT X qui ww &

-

WRITTEN ANSWERS TO QUESTIONS

Agricultural Colleges

. Shri Jhulan Sinha:
”37'{ Shri C. Sharma :

Will the Minister of Food and Agri-
culture be pleased to state:

[(a) the names of the states which have
approached the Wnion Government for
financial assistance for strengthening their
Agricultural colleges; and

(b) the decisions taken thereon ?

The Minister of Food and -
ture (Shri A. P, {’al.n) [ (nﬂl‘me ern-
ments of Punjab, PEPSU, Mysore, Assam,
Madhya Pradesh, Madhya Bharat, and Bi-
har have approached the Central Govt
for financial assistance for starting new agri-
cultural colleges or for strengthening their

existing colleges.

(b) The Government of India, after
asscssing; on a regional? basis, the require
ments and availability of agricultural gradua-
tes during the Second Five Year Plan pe-
riod. have offered to give financial assistance::

(1) tothe Governments of Bihar, Assam,
Madhya Pradesh, Hyderabad and Madras
for strengthening their existing Agricul-
tural Colleges with a view to permanently
increasing their output, and

(ii) to the Goverdments of Punjab,
Rajasthan and Travancore-Cochin for the
establishment of new Agricultural Colleges.

The Government of India will meet
75 per cent of the proved non-recurring
o , the State g

balance 25 per cent of non-recurring ex-
mmu and the entire recurring expea-
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Delivery of Telegrams

I% ‘ 1.".dhrl M..h.mmd sh.‘_
foe : the Minister of Communica-
tons be pleased to state:

(a) the number of complaints re-
ceived about the delays in delivery of tele-
grams and letters in the country since the
st May 1955;

(b) the nature of these complaints gene-
mally; and

(c) the action taken in the matter?

The uty Minister of Communi-
eations ( Raj Bahadur) : (a) (1)
Telegrams—s,637.

(2) Letters 14,421.

(b) Presumably the Member is refer-
ing to the gencral causes of such com-
splaints, These may be due inte- alia either
“to negligence on the part of P & T staff or
interruptions in postal and telegraph com-
munications due to mnatural causes, or
abnormal rush of the traffic, or failure of
the public to note complete addresses.

(c) Where the staff is found to be at
fault, suitable disciplinary action is taken
against them. Prompt action is taken to
restorc communications when interrupted.
Publicity methods are also adopted to
‘educate the public in addressing their arti-
cles correctly.

Alr Travel

*2043. Shri M. R. Krishna : Will the
Minister of Communications be pleased
to state:

() the date from which the cheap air
travel system will be introduced in the
country;

(b) whether this cheap air travel sys-
tem will apply for both internal and exter-
nal services;

(c) the proposed for the in-
ternal air services ; an

. (d) whether the cheap air travel facili-
ties will be available only to those areas
which arc connected with the air routes
c:i ?hel:her more new routes will be open-

The Deputy Minister of Communi-
cations (Shri z.j Bahad:

18 0o proposal at present to introduce

fares for air travel in the country.

(b) to (d). Do not arise.

Complaints About Railways

*3045. Shri K. P. Tripathi : Wil
'::m_Minism of Rallways be pleased to

(a) whether it is a fact that the De-
l::“ﬁl‘:‘u Minister of Railways visitad Assam
¥

22 SEPTEMBER 1955

ur) t (a). There
cheaper

Written Answers 5066

(b) whether he received complai
about the functioning of the Rnﬁ’:;—
there,‘ |
g::) ‘gd %0, the main complaints he recei-

(d) the steps, if any, taken in the
matter ?

The Deputy Minister of
;:'d'l'ﬂlﬂpwt (Shrlﬂhmnn.)lm
(b) Certain representations were recei-

(c) and (d). A statement is placed
the '12:ble of the Lok Sabha [Srs ?&ppendin:
X, annexure No. 49].

Recruitment in Railways

*3047. Shri Ganpati Ram : Wil
the Minister of Rallways be pleased to
state:

(a) whether it is a fact that the order
communal reservation are
not being followed in the Railways;

(b) whether it is also a fact that the
candidates selected by the Commissions
a;ed not appointed as per communal roster;
al

(c) if so, the reasons therefor ?

(Shri
o, Sir. Orders communal
rescrvations are being followed on the
Railways to the maximum extent possible
consistent with  availability of suitable
candidates.

(b) and (c). Candidates selected by
the ission are inted strictly ac-
cording to the roster for recruitment main-
tained by the Railways.

Railway Trains

i
1
:
|



5067 Written Answers
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"
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?

(%) TTFTT w1 qg ATH

*3043. Shri M. Islamuddin : Will the
Minister of Communications be pleased
to state :

(@) whetheritisafactthat Government

tnvda placed orders for Comet aircraft ;
an
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) if so, by what time they are expected
to received ?

The Deputy Minister of Commuani-
cations (Shri Raj Bahadur) : (a) and (b)
In 1953, the Air India International Ltd.
had placed an order, with the approval of
Government, for the hase of 2 Comets-
Mark III. As a result of the recommenda-
tions of the Enquiry Commission which
investigated the crashes of B.O.A.C. Comets,
Messrs. De Havilland Aircraft
Company Ltd,, the Manufacturers of the
Comets, have abandoned their project to
manufacture the Mark III series of this type
of aircraft. The Air India International
Corporation have in the circumstances can-
celled the order for the two Mark IIT air-
craft. Thus, there is at present no order
by the Corporation for Comet aircraft.

Railway Workshop, Khargpur

m. Shrl Subodh Hasda: Will
the Minister of Labour be pleased to refer
to the reply given to the starred question
No. 418 on the 17th August, 1955 and state
the reasons for employing only one Sche-
duled Tribes Candidate in the Khargpur
Railway workshop out of the 804 registered

- in the Employment Exchanges during 1954-

55, though there was sufficient demand of

candidates in the various sections of the
Workshop ?

The Minister of Labour (Shri
Khandubhal Desal) : Against 804 Sche-
duled Tribes applicants registered by the
Khargpur Employment Exchange during
1954-55, 247 were placed in employment
in vanious Government and other establish-
ments. I5 men were submitted against
suitable vacancies in Khargpur Railway
Workshop, of whom one was appointed.
The result in respect of the others is awaited.

Sale of Nesra

*2054. Shrimati Ila Palchoudhury:
Will the Minister of Rallways be pleased
1o state :

(a) whether it is a fact that the Railway
Board have recently sanctioned the sale of
Nesra at Patna and Gaya Railway stations;

(b) whether the sale of this liquid has
been allowed at other railway stations also ;

(c) if so, the names of the stations ;

(d) the conditions under which it has
been allowed ?

The liamentary Secretary to
the Ml.nlm- of Rallways and Trans-
port (Shrl Shahaawax Khan): (2) The
sale of Nesra at Patna and Gaya stations has
been permitted by the Eastern Railway
Administration.

(b) Yes, at some stations on Western,
Central and South-Eastern Railways.
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\c) and (d). A statement is placed on
the Table of the Lok Sabha. [See Appendix
X, annexure No. s1).

Iron Ore Export

*2063. Shr1 Deogram : Will the
Minister of Transport be pleased to refer
to the reply 6gi\ren to starred question No.
1496 on the 6th September, 1955 and state :

\a) the monthly average in percentage
of direct shipment of iron ores from Kidder-
pore Docks during the period from January
to June, 1955.

.. (b) how this average compares with the
-direct shipment in the corresponding
.months of the years 1952-53 and 1954 ;

#  (c) the reasons for considerable fall if
;_’;any, during January to June, 1955 ; and

(d) the reasons for improvement in
., August, 1955 ?

The Deputy Minister of Rallways
and Transport (Shrl Alagesan;: (a)
The monthly average of direct shipment of
ores of all kinds during the period January

,to June 1955 was 8:9 per cent. Separate
“fy t!lres in respect of iron ore are not avail-
+ able.

_I' _(b) About 9- 7 per cent less as compared
“ with the corresponding period of 1954.
Figures for 1952 and 1953 are not avilable.

(c) and (d). Government are not aware
- of any special reasons for such fluctuations.

Railway Signals

*3065. Shri U. M. Trivedi : Will the
Minister of Railways bc pleased to state :

(a) whether it is a fact that the standard
semaphone signals are being replaced on the
Western Railway by a new type of signals ;

(b) if so, the names of the Stations
where the new type of signals have been
installed ; and

() the expenditure incurred there on?

The Deputy Misister of lhlln;-
and Transport (Shri Alagesan) : (2) Yes
Sir on some Sections.

(b) A statement is placed on the Table
of the Lok Sabha. (See Appendix X,
annexure No. s2].

(e} Rs. 7,58,000.

Teleprinters

*2071. Shri H. N. Mukerjee : Will
the Minister of Communications be
pleased to state :

() whether it is a fact that Govern-
meat have recently permitied Share and
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Bullion brokers to import and instal six
teleprinters for transmission of messages
between Bombay and Calcutta ;

(b) if so, the circumstances under which
they have been permitted :

(c) whether it is also a fact that the use
of these teleprinters will bring about short-
fallin Trunk telephone revenue ; and

(d) if so, to what extent ?

The D;:uty Minister of Communi-
cations ((-_’ ri Raj Bahadur,: (a) Thes
Director-General, Posts & Tciegrlplu is
not aware of import of Teleprinters. The
Department has however approved leasing
out teleprinter circuits 1o certain parties.

(by A reference may be made 1o the
statement of Minister for Communications
made in the Lok Sabha on 23-12-54, in
connection with the notice by Sardar Amar
Singh Saigal.

(¢) While there may be a slight fall 10
the extent that these parties put through a
less number of trunk calls, this will be made
good by the rental for releprinter circuits

(d) Does not arisc.

Goods Traffic

*3078. Shri K. P. Tripathi: Wil
the Minister n[ Railways be pleased to
state :

(a) whether it is a fact that goods take
normally about ¢ month to reach Amin-
from Tezpur and back by train, @ dis-
rance of only 8o miles :
(b) if so, the reason theretor ; aad

(¢) the steps if any, taken in the matter ?

The Parliamentary Secretary to
the Minister of Rallways and Transport
(Shri Shah Nawax Khan): (a) The dis-
tance between Amingaon and Tezpur is
116 miles, not 80 miles as statcd 1o the
Question, The normal overall time taken
in transit between Amingaon and Tezpur
is only three to four d}ys for Wl'pn-lo-dl
and a day in addition, for ‘smalls’ consign-
ments

(b) and (c) Do not arise

Train Accident

*208¢. Shri M. L. Agrawal : Will the
Minister of Rallways be pleased to state :

(a) the causes of the collision of the two
suburban electric trains at Dock Yard Road
Station, Bombay on the gth September.
1955 ; and

(b) whether any inquiry has been insti-
tuted into this accident ?
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The Parliamentary Secretary to th
Minister of Railways a d Transport
Shri Shahnawaz 1 (») and (b)

¢ Goveroment Inspector of Railways.
Bombay, is c>ajucting his statutory enquiry
into the collision, the cause of which will be
known on receipt of his Report.

Air Accident in Nepal

*2086. Shri Kamath : Will the Minis-

ter of Communications be pleased to
etate:

(a) whether it is a fact that in July, 1955
there was an accident to an 1. A. C. plane
at Bhairava in Nepal ;

b) if 80, the casualties and other detals
of the accident ; and

(c) whether an enquiry has been insti-
tuted into the causes of the accident ?

The D'E:l Minister of Communi-
cations (S aj Bahadur) : (a) to &
I lay a statement on the Table of the

Sabha giving the requisite information.
[See Appendix X, annexure No. 53.]

TTH ¥ ATC 9T & WA

*ocu. ot pumTeTd W
T wWATC AT ag qATH K FAT w4
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(%) ¥ETa TSy # fFad wre-
T T waA 7 § Wi feaw feoa
or fad @y § § ;W

() feoa ax sfead feedt
ufer =g &t ol g 7

The ty Minister of Communi-
untions ( Raj Bahadur): (a) 302
Post Offices are located in buildings owned

by the Department and 107 Post Offices
are located in rented bui.dings.

A sum of Rs. 6/ :- is pai
mnszbl)lly as rent for the %‘?:er‘d%m locgt.;g
in rented buildings.

Rolling Stock

*2088. Shri Raghunath S : Will
the Minister of Railways be pleased to
Jtate :

(2) whether it is a fact that orders have
been placed for tne supply of Rolling Stocks
with some firms in France ; and

(b if so, the details thereof ?
The Parliamentary Secretary to the

Minister of Raillways and
Shri Shahnwaz Khan) : (2) Yes.
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(b) A statement is laid on the Table of
k!d ]h.l. [See Appendix, X annexure
0. 54].

Kadhar-Sonepur Rail Line

*2089. Shri L. N. Mishra: Will tl ¢
Minister of Rallways be pleased to state

(a) whether it is a fact that a proposal
for doubling the track from l(alsur to
Sonepore on North Eastern Railway is
ﬂer the consideration of Government;

(b) if so, when this proposal is expected
to materialise ?

The Parliamentary Secrstary to the
Minister of Rallways and Transport
Shri Shahnawazx )1 (a) No Sir

ubling of track between Sonepore and
Hajipur only is under consideration at
present.

(b) A decision in regard to doubling of
the Sonecpore-Hajipur portion is expected
to be tsken early next year.

Bridge over Bhorali River

*2090. Shri K. P. Tripathi : Will the
Minister of Transport be pleased to refer
to the reply given to starred question No.
1147 on the 17th March, 1955 and state :

\a) whether the site of the bridge to be
constructed on the Bhorali river in Assam
is under the consideration of the Centra'
Government ; and

(b) if so, when a decision is likely to be
taken ?

aad Transport gesan) : (a) and
(b). The question of site for the bridge will
be considered after completion of the survey
work which is being carried our by the
State Government,

Theft of Gold Bars

1072. Shrel K. P. Sinha: Will the
Minister of Railways be pleased
refer to the reply given to Unstarred
Question No. 204 on the roth March,
1955 and state :

(a) whether the investigation into
the theft of gold bars has since been
completed ;

(b) if so, results thereof?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (0)
No; not yet

So far 7 persons have been arrested
md(‘;a:.ldvuuodl. Rs. 60,000 has been re-
coverted.



5073 Written Answers
WWIT w7 Wiy o
toud. it Ty fag : w1 Tod

gt g qa A w91 w4 o

(%) gewe-yy & wredg A
T e e ¥ fe wTeR gw

(&) feaq wmel & woafea
w1 freere fear mno

(w) feed =P 9T qEA F@AE
o, oW

(w) fead araet & ofofre effe
TR ®T qaAT A w7

TR war qfcoegy It (s

wete) : (%) Yo.3uy
(&) «1?
() wes
(q) R,¥s¢

Dual Purpose Cattle

1074. Shri V.B. Gandhi : Will the
Minister of Food and Agriculture be

pleased to state whether it is a fact
that Government to launch a

plgglmme of i dual purpose
cattle, suitable both for draught as well
as milk yielding purposes ?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): Cattle breeding
workho 15 done by State Governments.
Wi mprimmlympomible it. The
Central Government

for
had laid down an
mlmBm&m&mgﬂqﬁmm
necessrity of ing
duction

-

milk pro-
t cattle without affecting

ehl:xphniudd ’I‘thSuu:ﬁn
che to implement this programme.
ific scheme oo fh“t?lo
speci or programme for the
breeding of dual purpose cattle.

Kudzu Plant

1074. Shri V.B. Gandhi : Will !lu
Minister of Food and Agriculture
pleased to state :

of(I)]\_lrhether q:nnmm: anl:cmre
apancse t called * udzu *
which yields god nutritive  fodder
for csttle and grows in tracts of extremely
low rainfall ;
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(b) if so, whether any experiments
m being conducted on  this plant ;

(c) the steps Government p.
to take to secure its extensive cultivation
in this country ?

The Minister of Food and Agricul-
ture (Shri A.P. Jain): (a) Yes,

b and (c). Experlmems carried out
at the Indian Agricultural Research Ins-
gemtc have indicated that Kugxu ﬂnlaen g

successfully propagated Yy P
Kudzu crowns from December to
ruary. The potentialities of Kudzu me
were also ascertained by extensive trials
at 13 other centres. The results have
been brought to the notice of all the
State Govemmenu lnd were also published

in Indian 1955 issue),
The Communlry Pro] uzdmmfm-nm
have also recommended to the Develop-

ment Cormmulonen to conduct trials
with Kudzu vine in Project Arcas the
climatic conditions of which are suitable
Jromh of the plant, Crowns arc
mppli by the Indian Agricultural Re-
search Institute,

Preservation of Potatoes

mlnhd N.B. Chowdhury: Wil
cr of Food and Agriculture
beplmedtom

@"Wi““m that a me-

has been evolved by the Agricul-
rural Research Institute for the preser-
vation of toes in rural areas without
mmz power or cold storage houses;

(b) if so, the details thereof ?

The Minister of
Elu-l AP. d x .
ment (ln attached {m)‘A(;l)xr.?d 8 ltnte
ure No. 55.)

pastenger Amenities

:ﬂ.m_ Jugsal Kishore Sinha :
e Minister of Rallways be
pleased to lay a statement on the Table
of the House showipg the broad

which govern the grant the
f(ﬁ:ﬁn‘ amentitie on railway
stations ;}—
(i) waiting rooms (their size and
dimension) ;

(6) platform benches ;
(#is) water-taps, wells and hand-

sw) gﬂm&orm levels;
latrines ;

vi unnlh.
;vii) bath rooms on ; and
viil) furniture of the waiting

rooms ?
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(Shrlhhmn ;E

brond principles that govern the prwluon
of amenitiecs arc indicated below. These
are rogarded as general guides.

(i) (a) At the small stations waiting
facilities may be provided for 67 per cent
of the maximum number of puﬁ::n
dealt with at any one time (excluding
Mela Traffic);

(b) At the large stations waiting faci-
lities may be provided for 45 per cent of
thethmmmum number of passengers dealt
with at any one time (ucludmx Mels
Traffic). The minimum floor area per
passenger catered for in waiting halls
(calculated as in (a) and (b) above) is 15
square feet,

(ii) 20 seats per 100 passengers calcu-
lated as in (a) and (b) above.

(iii) The number of taps per hundred
passengers for drinking water only, cal-
culated as in (a) and (b) above, may not
be less than two. en the number
of taps provided is more than two, one of
the taps is reserved for women.

Where possible drinking water is
sl.lp lied on platforms by the provision
ydrants, Simultaneously, ‘‘Gharas”
mounted on wheeled barrows are used for
supplying water to passengers in the
compartments, The number of barrows
depend upon the climatic conditions.

(iv) Broad Gauge. The ultimate target
is to provide level platforms at all

mportant main line stations, medium
level platforms at less important main line
stations and rail level at unimportant road
side main line stations.

Metre Gauge. Medium level at  all
main line stations, where level cannot
be justified Rail level as for Broad Gauge.

Branch lines Broad Gauge and Meire
Gauge

As for main line with the substitution
of medium for high.

(v) The number of latrine seats per
100 passengers, calculated as in (a) and
(b) above, may not be less than four.

Water-borne  sanitation is

provided
wherever this is practicable. Where no
water-borne  sanitation is available one
sweeper is allotted to 8 seats,

(vi) At the larger stations, urninals may
be provided at the platforms at the rate

of one unit per 5O waiting passengers.

(vii) At junctions or terminal stations
where running water is available, bathing
ents may be provided on the

basis of one shower for every 200 wainng
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passe “r rs, as calcalated in (a) and (b)
abo.e. Win t(he number of showers
cxceeds two, one third of the number may

be provided with doors and reserved for
womet.

(viii) This depends upon the size of
the waiting rooms.

Development of Railway Station

1078. Shri Kamath: Wil the
Minister of Railways be pleased to state:

(a) whether Karakbel, Bohani and
Bagra-Tawa Railway  Stations on the
Central Railway have been included
for improvement and expansion during
the First Five Year Plan period;

(b) if so, the main features of their
improvement and expansion plan; and

(c) what arc the for them
during the Second urc Year Plan?

The Minister of Rail
;_nd STrmmpmm (Shri Ahm)':‘ 0)]
es, Sir.

(b) The main features of improvement
expansion were pav of platforms
provisions of 111 Class Waiting |, bench-

es latrines, and improved water supply
arrangements.

(c) Further improvements are under
examunation.

Post office at Semriharchand

1079. Shri Kamath : Will the Minister
of Communications be plessed to
statte :

(a) whether Government propos
to open a
Gurramkhedi) Sohabpur  tehsil of
Hoshangabad Dmnct (Madhya Pradesh);

(b) if so, when ; and

(¢) if not, the reasons therefor ?

The Minister of Commu-
ll-lrna:thdnr) 1 (a) '!‘Im-e

nications
is already a Branch Office at Semri
MdunJmHmM Dmﬂct
(b) and (c). Do not arise,
Road Accideats

Shri Bibhut Mishra :
“"'{Shrimﬂmnlth Singh :

Will the Minister of Trnap-orc be
plcased 10 state :

(.)mewul pumber of road acci-
dents in 1954 and 1955 (upto June 195%).
State-wise;

(b) the number of fatal cases, Smte-
W‘IR
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The Deputy Ml-!lur
and 'l'ruupm Ahgm E E
and (b) . A smtement smng lvll.llblc
information is attached. [See Appendix
X, annexure No. 56).

Wheat

1081. Shri K. P. Sinha : Will the
Minister of Food and Agriculture be
pleased to state :

() the total quantity of imported
wheat in Government Stock at present ;

(b) the total quantity of imported
:vnhdﬂt sold during the year 1954-55;

(c) the total quantity of what pur-
chased by Government direct from local
markets during the above period ?

The Minister of Food and Agricul-
turc{ShrhA.Pél.ln) (=) 2.8 lakhs tons in
Central Reserve ts on 4th September,
1955.

(b) 5.9 lakh tons from Central Sales
8.

(¢) 0,3 lakh tons.

Employment of “Women

1082, Shri Ibrahim : Will the Minister
of Labour be pleased to refer to
the statement laid on the Table of the
House in reply to  Starred Question
No. 886 on the 14th March, 1955 and
state the percentage of women who
secured employment in 1954 throush
the Employment
thole w applied for jobs ﬂlmu;h

The Minister of Labour (Shri
Khandubhal Desal) : 14.9 per cent.

Mlilk Production

1083. Shri Ibrahim : Will the
Minister of Food and Agriculture be
_ pleased to state :

(n) the total estimated output  of
milk in the years 1950 and 1954 in India
separately ; and

(b) the ta consumption in India
in these mp:’“" P

The Minister of Food and Agricul-
ture (Shri A. P. Jain):(a) and Y
The reqmr:ir lnl‘.:;mtlon is not m:m‘la le
in respect the years 1950 1954.
But the estimated production of milk in
1951 was 4 73 lllhmlund-ndthe
per capita daily consumption was 4.7
oL,
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Hindi Telegrams

108¢. Shri Gidwani : Will the Mi nister
of Communications be plessed 1o
state :

v(::)l the number of tc:lr.-grl.l'.m;1 ;e-
cei in Devnagri script by the tele-
graph offices dunng 1954-55 ;

(b) the income from these telegrams
during 1954-55 ;: and

(c) the amount spent on  transmission
and delivery of these telegrams during
the same period ?

Minister of Commu-
nlu&wm Raj Bahadur): (a) 45,510-
(b) and (c). The' income from these
telegrams and the amount spent on trans-
numonthemd delivery of Ihﬂ;e elograms
d 1954-5$ cannot
u:“:nugh auyt:rucll ta are not maintained
in the P. & T. Department.

amd wirw Zefretr

tost. Wit gemrend wieh . wr
wure A g TR ¥ w0 eI fE
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Railway School
1088. Shrl Sanganna: Will the
Minister of Rallways be pleased 1o

refer to the reply given to Unstarred
No. 253 on the Bth August,
1955 and state :

(a) whether the Railway School at
Rayagada on the South Eastern Railway
is n to public other than Railway
employees ;

(b) whether the Government of Orissa
has any supervisory control over the
educational aspect of this school ; and

(c) if not, the reasons thereof ?

The Deputy Minister of Rallways

and Transport (Shri Alagesan) : (a) Yes,

accommodation is

the needs of Rail-
in full.

Sir, to the extent
available after meeti

way employees’

(b) The school is periodi pected
by the Inspector of sfﬁﬂwl.,mm
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Delay in Transport of Goods

1089. Shri L. N. Mishra : Will the
Minister of Rallways be pleased to
state :

(a) whether it is a fact that com-
plaints have been made to the Railway
Authorities that undue delay occurs
in the transit of goods and
consignments in the districts of Sone-
E“’ Samastipore and Banarss on the

th Bastern Railway ; and

(b) if so, the main reasons for such
delayl ?

T (Shri Al::-un) ( )
mmn a
gmle complaints regarding undue dc.hy
‘* in transit of consignments on Son
Samasti and Banaras Districts the
North Eastern Railway have been received
by the Railway.

(b) Inadequacy of necessary railway
facilities at o:rdrt:l:lnd terminal stations ﬁaad
marshalling ya at re-packing stations
(in the case of traffic in ‘smalls’) to cope
with the heavy pressure of traffic is mainly
the cause of the slowing down of movements.
- There is also shortage of locomotives.
Consistent with the ‘ways and means’
position , steps continue to be taken to
augment the capacity and improve the
operation.

Railway Employces

Shri S. L. Saksena :
1090 {Slleruhnms

Will the Minister of Rallways be
pleased to state

a) whether it is a fact that the Eastern
Railway has posted Obscrvers at Damna
Railway Station in East Pakistan,
connection with tue inte of Ro[lius
Stock between India and Pakistan ; and

(b) if so, the mate of allowances paid
10 these Oblerven for their posting in
a foreign territory ?

The Deputy Minister of Railways

;nd Transport (Shri Alagesan) : (a) Yes,
ir.

(b) The matter is under consideration.
At present allowances as
admissible in lnaf-' are being paid.

Platforms on the Central Rallway

1091. Shri H. G. Vaishnav!: will
theMIniltcrofmb‘-‘Pw to
state

(a) the number of railway stmtions
the Manmad-Secunderabad Sec-
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(b) the number out ol them wkich
are the District Headquarters ;

(c) whether there is any proposal
to have covered platforms at these
stations ; and

(d) if so, when ?

The Deputy Minister of Rallwa
nd‘l"ﬂnpm (Shri Ahm) (a Foz:
important  Stations viz, urnea,
Nlnded. Mudkhed and Nizamabad
not have covered platforms.

(b) Two Stations wiz.  Nizamabad
and Nanded.

(c) Yes, Sir.

(d) At one station the work is expected
to be mmpleted during the current financial
mr. While, on the other the work is

ly to be sanctioned and completed
during 1956-57.

Rallway Employees

X Chaudhri Mohammed Shaffee :
wﬂﬁ‘hc Minister of Rallways be pleased
to state :

(8) the number of interviews  grant-
ed by his Ministry to the Advisory
Committee of the Ticket Checking
Staff since the 1st January, 1955

(b) if the reply to part (a nbovc
bein) affirmative, the names @
phmmddnmwhmtheumurvlm
were held ; and

(c) if no interview was granted the
reasons therefor ?

The Deputy Minister of Railways
(..)‘N Transport (Shrl Alagesan):
[ ) one .

(b) Does not arse.

Mvhory(t:) N%Jummj f“t?’w Chackiu
ttee of

Staff, as sectional associstions are not

reaognind by Government,

EBaquiry Office

Shri N, B. Chowdhury: Wih
thcmmr of Railways be pleased
to state : '

whether there is any gupml
@ Office at harag-

to an
puroml“!' Junction; and

) if so, when it will start func-
nonﬁ.‘ ?

Deputy Minister of Rallways
M‘l‘}:ﬂﬂ (Shri Alagesan).:(s) Yes. ‘

(b) In shout two months.
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Credit Facilities
1094. Shri Deogam: Will the
Minister of Rallways be pleased to state:
(a) whether it is a fact that at any
time between 1949 and 1955 the fm
firms or companies were or arc :
Credit Note facility for payment of Rail-
way freights cither at Sealdah or Howrsh
or Shalimar Ramkristopore :—
(i) Mjs. G. D. Daga & Co. & Can-
ning Street, Calcutta;

sii) M/s. Kesoram Cotton Mills L.,
ge Place, Calcurta ;

(iii) M/s. Jhajharia Trading Co., Ltd,
14, Netaji Subbas Road, tta; and

(iv) M/s. Howrah Flour Mills Lud.,
Ramkristopore, Howrsh ;

(b) the amount of security deposit-
ed by each of them for availing of this
facility

(c) whether wny of the above com-

es ever drew Credit Notes in excess
of their security deposits ;

(d) whether the Credit Note facility
was withdrawn from any of them ;

(e) if so, the name of the firm, the
date of withdrawal and the reason thereof;

(f) whether the wsecurity which was
ited covered the amount of Cre-

dit Notes issued by the party ?
The Deputy Minister of Railways
and Transport (Shri Alagesan) 1 (a) Yes.

Amount
of security
Rs.
(b) (i) Mjs. G. D. Dage &
Co. ; g . 1,500
(ii) M/s. Kesoram
Cotton Mills Ltd. . 50,000
since redu-
ed to
" - Rs. 17,000
(iil) M/s. 1
Trading é:l. L. 8,000
(iv) M/s. Howrsh Flour
Mills Ltd. . . 4,000
(c) Yes.
(d) Yes.
()
Name Date of Reasons for withdrawal
of the with-
firm drawal
1 2 3
Mfu G. Not read- As a uc paid
I‘. Dagu ily available by nfﬁm m
& Co. payment of

dues on Credit
Note was dis-
honoured by
the Bn:}k and
inspite repea-
red demands
the dues were
not liquidated,
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1 2 3
MJs. Jha- Not readily 'There were heavy
jharia available

dues against
Trld.iﬁ firm on
Co. Ltd. Credit Nete
Bills which they
were msked o
liquidate. At
the seme time
an additional
security com-
mengurate  with
their  traffic
transactions was
demanded from
them. They,
however, failed
to the our-
;.:‘?ﬁ"u duse
to dcpcn't
the additiona)
security.
(f) Yes, except in res of two firms
referred to in reply to part (¢) of the question.

Irom Ores

1098. Shri Deogam: Will the Minis-
ter of Rallways be pleased to state :

(&) the names of mine-owners whose
iron ores were despatched from Badampahar
m Kuldiha stations to Kiddarpore Docks;

(b) the quantity of wron ores des-
patched by each of them scparately
during the periods from 1-1-1953 to
-3-1953, from 1-4-1953, t0  31-12-1953.
rom I-1-1954 tO 31-12-1954 and from
1-1-195§ 10 30-6-1955 ?

The Deputy Minister of Rallways
and Transport (Shri Alllom),t
(a) (i) M/s. H. N. Thakur & Sons Ltd.,
54, Ezra Strect, Calcutia, and

(ii) Shri Gajanand Padia. 143/1/1.
Cotton Strect, Calcutta,

(b) This information separately for each
mine-owners is not available, However,
figures of actual number of wagons loaded
with ore to K. P. Docks from Badampahar
and Kuldiha stations during the period
from 1-1-$3 to 31-3-53, from 1-4-53 to
31-12-53. from 1-1-54 to 31-12-54, and
'l;ral:: I-1=§§ to 30-6-§5, are furnished

w !

T.oading in tetms of

Periods wagons ores from
Badam- Kuldiha
pahar
1-1-53 to 31-3-¢3 . 71 1150
1-4-53 t0 31-12-53 B21 1663
1-1-§4 10 3I-12-$4 1221 902
1-1-55 10 30-6-55 - 325 319
Bulloek Cart

1096. Shri Kajrolkar : Will the Minis
ter of Tramsport be pleased to  stote
whether there is ® proporr! under con-
sideration to pay a subsidy to bullock-
cart owners who use pneumstic tyres for
the wheels of their vehicles ?
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The Deputy Minister of Raillways
and Transport (Shri Alagesan) : A
suggestion was made st a recent conference
of State Transport Commissioners and
Controllers that a subsidy of Rs. 1-25
to Rs, 2:5 crores might be given by
Qovernment for popularising pneumatic-
tyred bullock carts. This suggestion has
m;t I“é been censidered by the Government
(8] nada,

Countributory Health Service Scheme

1097. Dr. Rama Rao : Will the
Minister of Health be pleased to lay on the

Table of the House a statement show ing :

(a) the rent paid by Government
for the building occupied by the Con-
tributory Health Service Dispensary
in Karolbagh (near Prahlad Market) :

(b) the rent of *“D type Govern-
ment quarters near about : &

(c) the extent of  accommodation
available in the present dispensary as
compared to a “D’* type flat ;

(d) whether Government have re-
ceived any complaint abcut the inade-
quacy of accommodation resultirg in
overcrowding :

(¢) the average number of patients
who attended this dispensary  dailv
during the period from the 1st January
1945 10 the 30th June 1955 : and

(f) the number of medical personel
and other assistants cmploved in  this
dispensary ?

The Minister of Health (Rajkumari
Amrit Kaur): (a) Rs. 450 p.m. inclusive
of House tax and ground 1ent as fixed
by the Estate Office in consultation with
the Central Public Works Department.

{b) The standard rent of a “D" 1ype
Government quarter in Karolbagh  is
Rs. 69/- p.m. under Fundamantal Rules
43-A when allotted to entitled Government
servants, Rs. 179/- under PRundamental
Rule 45-Bifallotted tonon-entitled Govern-
ment Servants and Rs. 209/4/- under
Pundamental Rule 4s-B. if allotted to
private individuals,

_(c) The accommodation in the Con-
tributory Health Service Dispensary.
Karolbagh, located in s2/s3, ‘estern
Extension Area, consists one spacious
hall. two rooms, a kitchen, a bath room,
and one store room besides a courtyard,
on the ground floor. two rooms on the
first floor and one store room underground.
comprising a total area of 2526 sq. fr.
In a “D" type quarter in arolbagh
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the accommodation consists of three rooms
one store roem two bath rooms. one kitchen
and one servant’s room (outhouse),
comprising a total area of 1204 sq. Fr.

(d) No.

(¢) The daily averape numiber of
patients who attended the dispensary
during the period in question was 724.

(f) The following medical officers and
suxiliary staff are employed in the dis-

pensary -
(1) Assistant Surgeons, Grade I (Men) 3
(2) Assistant Surgeon, Grade T .

(10) Chewkidar

(Women) 1 4

(3) Compounders 4
(4) Dresser . . g |
(s) Nursing Orderlies . 2
(6) Female Attendant I
(7) Peons : | . 2
(8) Clerks . . : . 2
(9) Sweepets ] . 2
1

Catering

1098. Thakur Jugal Kishore Sinhat
Will the Minister ‘l.“'.y'l be pleased
10 state °

(a) the number of employees.of the
different milmg caterers who are likely
to be affected by the change over to
Departmental Catering ; and

(b) whether the employees so affect-
ed will be automatically absorbed in
the Department catering cstablishment ?

The Deputy Minister of Rallways
and Transport (Shri Alagesan) 1
(a) About 1,026 on the Northern, North-
Eastern, Central and Western Railways
on which Departmental Catering is being
introduced for the first time.  This number
includes vendors also.

(b) Efforts will be made to absorb as
many of these employees as feasible.

Alr.Coaditioned Coaches

1099. Thakur Jugal Kishore Sinha:
Will the Minister of Rallways bc pleas-
ed to state :

(a) whether it is a fact that the tem-
perature in the air-conditioned coaches
is sometimes conditioned in such a manner
that sometimes the passengers feel cold
and stand in nced of warm clothes ; and

(b) whether there are  instructions
for the adjustment of temperature to
swuit the convenience of passengers from
time to time ?

The Deputy Minister of Railways
and Transport (Shri Alagesan): t?d
temperature range which is wor w
the Broad Gauge fully air-condtioned
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coaches is 72-75-78.°F, depending upon
ambient temperatures. These figures have
been obtained to meet average. requirements
To meet the needs of some passengers,
however, who may feel cold, particularly
-at night, bed linen includes blankets.

(b) As the control panel in the hands
of the attendant provides single control for
the entire coach, ranges of temperatures
mentioned above are maintained through-
out the coach, It is impracticable to adjust
temperatures to suit inividual reactions.

Telco
1100, Shri Raghunath Singh : Will

the Minister of Railways be pleased
to state :

(a) the number of foreign expert
employed in TELCO at present; and

(b) the system of their employment
‘I;:li ?whether on contract or salary
"

The Deputy Minister of Rallways
and rt (Shri Alagesan) :
(a) 35 Poreign experts are at present
employed, of which 8 are against Locomo-
tive & Boiler Project and 27 against Auto-

mobile Project.
(b) On salary basis.
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Rallway Grain Shop

11 Shri Raghunath Singh : Will
the ﬁ'ﬁmm of Rallways il:::‘ pleased

to state :

(a) whether it is a fact that the Railway
grain shops are not serving any useful
purpose ; and

(b) if so, whether there is any pro-
posal to close them ?

The Deputy Minister of Rallways
and Transport (Shri Alagesan) : () and
(b). The Railway grainshops now have
limited usefulness as the number of Staff
using them is progressively diminshing.
Because of this and the recommendations
of the Railway Corruption Enquiry
Committee and the Public Accounts
Committee, they are being gradually
closed down.

Delhi-Agra Road

1105. Shri Krishanacharya Joshi:
will the Minister of Transport be
pleased to state:

(a) whether there is a
double the existing road fmm Dell'u
to Agm; and

(b) if so, the estimated cost of the
proposed work ?

eadhe Doputy Misieter of Railwaye
O] Widcni.n; of this road is already ir:

(b) The estimated cost of widening
is about Rs. 110 lakhs. o

Rolling Stock

1106, Shri A. N. Vidyalankar :
lrﬂtltltlehc Minister of Railways be plﬂsed

(a) the nuu:ber of coach and wagons
(i) put to use,
(i) imported, and

) (iii) manufactured in India

in the JEAT 1952, 1953, 1954 and 1955

i
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\c) whether it is also a fact that the
have since closed this linc
of manufacture; and
(d) if so, the reason therefor?

The Deputy Mhhur oflm.lnn
and T Jm
the informa

(a) A statement
= [s:’:?erﬁuw is attach-
herewi ppendix X, annex-
ure No. s8. ] Wagons are ordered and
reccived complete with underframes.

(b) Yes.

c) It is learnt that the firm
to the line of manufacture of under-

frames.

(d) Perhaps the firm found that other
bld- manufacture would be more pro-
fitable.

Water Supply Schemes

1107. Shrimati Jayashri : Will the
Minister of Health gmed to state
80

the amount ent out of the
funds in the First Five Year

Plan for constructirg wells and tube-
wells for asugmenting the water-supply
position in the country ?

Tthln.IlurofH-.lth{mnm-ﬂ

Amrit Kaur ) : necessary informa-
)oollmed and will be laid

don s bauf
on the Table of the Lok Sabha in duc
course.

Railway Accounts Departments

1108. Shri Ramji Verma Will the
Minister of Rallways be pleased to state;

(a) whether any written test
Department for selection to the posts o
Assistant Accounts Officer;

(b) if so0, since when;
(c) the reasons therefor;

(d) whether the employees concern-
ed were given an advance notice of it; and

(¢) if not the reasons therefor?

‘I'In“‘ Ml?hur of lhl)l-
WAy ransport ( Shri Alagesan) :
(a) Yes; the Western and Northern Rail-
m have prescribed a written tu;ltl‘or the

way Account s Department but such
a test is not held on other Railway Ad-
ministrations.

(b) From 1-6-1953 on the Western
Railway and from  14-4-1952 on the
Northern Railway. No selection has so
far been held by the latter nilway for
promotion as Assistant Accounts Oicer.

(c) Awntten test “m:uj f 'l?t lcocptl::

for assessing tability cou

with an interview by Selection Bgnd
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, 'udE ?ﬂ;helo fllz as the (R;m;m men-
in to a) o ues-
tion are mg'& pert :

(e) Does not arise.

First Five Year Plan
_1109. Shri Krishanacharya Joshi:
‘Will the Minister of Rallways be pleased
to state  the total amount spent upto the
3oth June, 1955 on the various schemes
-executed under the First Five Year Plan?

«rorcs allotted for the First Five Year
Plan, an expenditure of Rs. 306.17 crores
has been actually booked upto the 3oth
June, 19ss.

Facilities for Hindi Learning

1110. Shri 8. C. Samanta : Will
the Minister of Communications be
pleased to state :

(a) the number of Post and Tele-
graph employees who are learning Hindi
in Calcutta at present ;

(b) the number of eb:?:loym who
have passed the prescri examina
tion held by the Hindi Siksha Parishad
in recent years (year-wise);

(¢) The total amount spent up to aate by

the department tuition anJd «xamination
fees, and

(d) whether any start has been made
in ll.n_ c;l.her non-Hindi speaking cities
mn

The Deputy Minister of Communi-
cations ( Shri Raj Bahadur ) : ()
90 P & T employees.

{b) Year Number of employees passed.

1952 Nil

1953 Nil

1954 Ni!

1955 7 officials had a ed in the
examination hi in June,

1955 the result of which is mot
yet out. It may bow-
ever be added that 70 offi-
cials have pasied the exami-
nation conducted by the
Rashtrabhasha Prachar Samiti
from 1951 to 19s5:
(c) Nil,

(d) The question is under considera-

North Trunk Road, Assam

1111. Shri K. P. Tripathi : Will the
Minister of Transport be pleased to refer
to the reply given to unstarred question
No. 592 on the 24th August, 1955 and
state:

(a) whether  the iture  for

wheer e
quficing 2ad wplakiog o Novk Tresk:

22 SEPTEMBER 1855  Written Answers 5092

(b) if so, whether the entire cost will
be met by the Central or the State Gov=
ernment will also participate; .

(c) when the work will begin; and
(d) whether any prim'i}y bas been
assigned for the execution of this work?

The Deputy Minister of Railways
and Transport (Shri Alagesan): () and
(b).A grant of Rs. §3°00 lakhs has been made
to the Government of Assam to cover the
the entire*cost of improving the North
Trunk Road for the section from Beki
River to Sankosh River to the stsndard
of a gravelled road ;

(c) The work is already in prosress;
(d) No.

e MET qRiag

1R, st Aeftewrw wefT
¥ vew AAY o3 oA, ey Wy fad
T ardifes s gET 295 ¥ 6T
¥ gy § Ug a@e ¥ F w4
# frer 2w & gegr W Agr-
TR 7 & wrIe udfargi ww @
wrddr 7

W aqr qfoegr el (it
sreitaw ) ¢ faven sRw g o wETE
¥ v gz efy fas ey o @
Tsq qreTT ¥ wfary qumat w1 sanT
o

Medicinal Herbs.

1213. Shri Hem Raj : Wil the
Minister of Health be pleased to state :

(2) whether it is a fact that medi-
cinal herbs of high quality exist in the
mountsins and hills of the Himalayan
region in Punjab ; and

(b) if so, whether Government pro-
pose to conduct any research in this
:?.rdmdlﬂordfldllttuto the people

the arcas for their collection ?

The Minister of Health ( Rajkumari
Amrit Kaur ) 1 () Yes

(b) A Joint Committee of the Council
of Saentific and Industrial Research, the
Indian Council of Medical Research and
the Indian Council of Agricultural Re-
search is examining this question.
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Railway Lino

1114, Dr. Satyawadi : Wil the
Minister of Rallways be pleased to state:

(a; whether any memorandum has
been reccived recently from the inha-
bitants of Pahwa, district Karnal, Punjab
demanding that the place be conncct.d

. to  Kurukeshtra by a railway line; and

(b) if so, the decision taken in the
matter ?

The Deputy Minister of Raillways
( Shri Alagesan ) : (a) Yes, Sir.

(b) The proposal has been noted for
consideration  while  sclecting new lines

for construction during the Second Five
Year Plan Period.
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LOK SABHA
Thursday, 22nd September, 195%.

The Lok Sabha met at Eleven of the
.Clock.

[MRr. SPEAKER in fhe Chair]
QUESTIONS AND ANSWERS
{See Part I)

12 Noom

‘CORRECTION OF ANSWER TO
STARRED QUESTION

‘The Deputy Minister of Rallways
and Transport (Shri Alagesan): It is
regretted that the reply given +to
Starred Question No. 1391 put by
Pandit D. N. Tiwary on the ‘2ad Sep-
tember, 1956, was incomplete inas-
much as parts (c), (d) and (e) of the
«question were left out. The reply
given to the guestion may, therefore,
be replaced by the following complete
reply:

“fa) Yes, Sir. There has been 2

diversion of Railway line between :

Sonepore and Palezaghat stations and
the Ghat had to be shifted to a new
site with effect from 30-6-55.

(b) The previous ghat site became
unsuitable and shifting was necessary.
in the interest of safety. Expenditure
involved in the last ghat shift was
about Rs. 40,000/-.

(e) Yes.

(d) Yes; there was a derailment of
7@ goods wagon. There was no com-
Plaint that passengers had to go omn
Foot to Sonepore.

14790

{e) Does not arise in view of
answer to Part (b) above.”

Pandit D. N. Tiwary (Saran South):
‘Shall 1 be allowed to put supplement-
ary questions on this?

Mr. Speaker: Not now; he may
‘able a separate question. .

BUSINESS ADVISORY COMMITTEE
TWENTY-SIXTH REPORT

The Minister of Parliamentary
Affairs (Shri Satya Narayan Shha):
1 beg to move:

“That this House agrees with
the Twenty-sixth Report of the
Business Advisory Committee
presented to the House on the
‘21st September, 1955.”

Mr. Speaker: Motion moved:

““That this House agrees with
‘the Twenty-sixth Report of the
Business Advisory Committee pre-
sented to the House on the 2l1st
September, 1955.”

Shri Eamath (Hoshangabad): Sir,
may 1 make a request? If the busi-
ness proceeds according to Schedule-
the House may be faced with a deficit
of an hour or a little more by the end
of next week. May I appeal to you—
as the presiding deity not merely of
this House but of the Business Ad-
visory Committee as well, to whom I
must communicate my hopes and
fears—may I appeal to you to ensure
that in case more time becomes neces-
sary, the Question Hour is not tam-
pered with?

I may also poinf out that an ime
portant motion signed by Shri
Raghavachari, Shri Gurupadaswamy
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and myself has been admitted by you
and shown in the Bulletin Part I as
a ‘No-day-yet-named Motion”. I
realise that it will be rendered otiose
or unnecessary if the Government
heeds the advice given by you. I may
say that the advice was couched in
such a manner that it was tantamount
to a gentle but firm command to Gov-
ernment. Therefore, I would like the
Minister to state at what stage that
matter stands at present.

Mr. Speaker: I think we need not
go into latter question just when this
report comes in for consideration.
The two questions are entirely inde-
pendent. So far as the shortage of
one hour is concerned, it would be
adjusted. If there is any shortage at
all, it would be adjusted by sitting
one hour longer. There is no idea of
dropping Question Hour. If it were
50, the Committee would have sug-
gested it in this report. So, I put the
motion to the House now.

The question is:

“That this House agrees with
the Twenty-sixth Report of the
Business Advisory Committee
presented to the House on the
21st September, 1955.”

The motion was adopted.

Mr. Speaker: This now becomes the
time allocation order of the House.

REPRESENTATION OF THE PEOPLE
(AMENDMFNT) BILL AND RE-
PRESENTATION OF THE PEO-
PLE (SECOND AMENDMENT)

BILL—Contd.

Mr. Speaker: The House will now
resume further discussion on motions
for reference of the Representation of
the People (Amendment) Bill and the
Representation of the People (Second
Amendment) Bill, 1955 to Select Com-
mittees and also the consideration of
the amendments moved by Shri N. C.
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Out of 16 hours allotted for the dis--
cussion, 7 hours and 21 minutes were
availed of till yesterday, and there is-
a balance of 8 hours and 39 minutes.
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Shri B. N. S. Deo (Kalahandi-
Bolangir): The right to choose one's.
government is the most valuable right
of the citizens in a democracy. This
right includes the right to change the
Government. The law relating to
elections has to be viewed against
this background. In order that the
people are able to exercise this valu-
able right freely and in an unfettered
m it is 1 y that the elec-
tions must be absolutely fair and free
from any undue influence. While we
are considering the question of elec-
tion laws it is necessary also to re-
member that in the modern system of
party politics, electioneering is not
confined merely to the period of elec-
tion, after the notification calling for
election. As a matter of fact, all the
activities of the parties whether inside-
the Legislature or outside even now
are carried on and the party propa-
ganda is also carried on: with a view
to the next general elections. There
is no relaxation of. this activity.
Therefore, in order that people may
be enabled to exercise this valuable
right of choosing their own Govern-
ment or of changing the Government
it is absolutely essential that they
should have freedom of thought and
expression and they should enjoy the
fundamental rights even before the
actual period of the elections.
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You will notice that some of the
offences which are corrupt or illegal
practices according to the election
laws and which might result in dis-
qualification, can only be brought
within the purview of these Acts after
the notification calling for the election
has been made. But the same sort of
practices, of undue influence, corrup-
von ete. which will amount to corrupt
practices during the period election, if
indulged in immediately preceding
the notification are not covered by
any law. This also needs very serious
consideration.

Reference has been made to the
malpractices which came to light
during the last general elections in
the various debztes in this House as
well as in iae provisional Parliament
and many points were urged, soon
after the introduction of the previous
Bill, which has now been withdrawn,
in this House; this question was also
‘ referred to in, the debates on the
Appropriation Bill on the 8th April,
1953.

Dr. Syama Prasad Mookerjee, at
that time, had pointed out that the
suggestions regarding the improve-
ment in the procedure of counting of

votes—that is, counting should be done

on the same day—the painting of
labels and rules for the guidance of
the administrative officers during the
visits of Ministers at the time of these
elections, the use of the All India

Radio and the franchise of the people.

coming from Pakistan, etc.—all these
matters should also be looked into.
At that time the Minister stated that
the pyevious Bill was confined only to
non-controversial subjects. He pro-
mised to bring'a more comprehensive

. Bill later on. Now, the present two’

Bills are brought forward as a result
of Government's experience of the
last genera] elections, the Election
Commission’s Report and also as a
result of election petitions. So, there
should be no excuse for leaving out

anything which we have found by’

experience to have been left out from
the previoug laws,
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[Mr. DEPUTY-SPEAKER in the Chair]

Regarding facilities to Ministers,
examples have been cited of the UK,
USA. etc, and yesterday one hon.
Member pointed out rather boldly
that there is not a single case where
Ministers have misused their power
or have used undue influence and no
such allegation was brought or proved
in any of the election petitions. That
was indeed a very bold assertion. He
went so far as to say that no Minister
true to his salt can ever think of
doing such a thing. But the point is
not what one can or cannot do but
what ha¥ actually been done. As my
hon. friend, Shri Raghavachari, point-
ed out, the fact that no murderers are
found out or that murderers go scot
free does not prove that there was no
murder at all. In this connection I
would just give one instance to show
how difficult it is to prove such cases
of male fides. In one case which
came up before the Orissa High
Court—Madhupur Court of Wards
case—the allegation was that the
zamindari was taken under Court of
Wards with a view to prevent the
Raja of Madhupur from doing pro-
paganda against the Congress candi-
date and various facts were put forth
in that case. In that connection the
Judges have remarked that allegations
of this kind can easily be made but
are difficult to prove. Nonetheless,
after reviewing all the circumstances,
one Judge, Mr. Justice Panigrahi said:

“These are, in my opinion, cir-
cumstances which weigh heavily
in favour of the petitioner and
against the opposite party.”

He also said that the petitioner's
contention that this action was sprung
as a surprise on him in view of the
ensuring elections cannot be rejected

. as baseless. The Chief Justice, Shri

B. Jagannath Das, who is now a Judge
of the Supreme Court, also found that
the Government had exercised their
power arbitrarily and that it was not
an exercise of proper judgment or
discretion. Regarding this case he
also said that while there is consider-
able room for the imputation made by
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the petitioner for the alleged motive,
there is no proof. It is very difficult
to prove such cases, but all relevant
facts that came out there give quite a
different picture. Therefore, what is
the remedy in such cases? Only after
a notification, malpractices can be
brought under the purview of the
election laws, but for anything done
prior to that, there is no remedy.
There were instances of rowdyism,
breaking up of party meetings, pres-
sure, intimidation, threats and all
sorts of things to prevent other par-
ties from functioning properly, prior
to the last general elections. Various
complaints were made to the authori-
ties, sometimes even during the elec-
tion or immediately preceding the
election. The complaints were made
to the Election Commission, but the

- Election Commission was unable to do
anything. It is no good entrusting
the enquiry to the administrative offi-
cer, against whom the complaints
have been made. If there is to be
any remedy, the Election Commission
must have independent staff to en-
quire into allegations of this kind,
and there should also be some provi-
sion to prevent such wundesirable
practices.

The present Bills have been brought
forward with a view to simplifying
the procedure, and as far as that goes,
they -are welcome. In certain res-
pects, no doubt the simplificatéon is
in the right direction. But just on one
point I would like to seek a clarifica-
tion. In the procedure for the enrol-
ment ‘of the electors, the qualifying
date has been proposed to be defined
as 1st March of the year and the
residential qualification of 180 days
has been. done away with, but the
phrase “ordinarily resident” is retain-
ed, though this is not defined. I
would like to know whether “ordi-
narily resident,” with reference to the
qualifying date, that is the 1st March,
would mean that the person must be
present in that constituency on the
1st March. If that is so, I am afraid
a large number of Members of Parlia-
ment and of the Legislatures are not
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likely to be present in their eonsti-
tuencies on the 1st March of any year
because that is the budget session.
In our attempt to simplify the proce-
dure, let us not make more complica-
tions.

Regarding the shortening of the
period of election, I would, of course,
not mind it except for the fact that im
the double-member Parliamentary
constituencies where the area is huge
and also the electorate is very large,
it may be impossible for any candi-
date to tour the whole of his consti-
twency or contact even the booths or
polling centres of his constituency if
the period is shortened unduly. These
aspects should also be taken into
consideration by the Select Committee,

‘There is then this question of faci-
lities for Ministers to which I have
referred previously. The Law Minis-
ter on a previous occasion said ' that
these things cannot be regulated by
rules or laws; conventions must grow.
Of course all things cannot be provi-
ded by rule. I quite realise that but
at the same time I would ask whether
it is fair to give any undue advant-
age to the Ministers simply because
they are Ministers. We find that in
the election case of Mangaraj versus
Dinabandhu Sahu who was a Minis-
ter in Orissa we have come across
certain instances where not only
before and during the election but
even after the election the party
in power got wundue advantages
from the administration. For in-
stance leaflets or pamphlets issued
by the Congress Party contained
certain allegations of a personal
character against the opposition
candidate. They were based on the
C.1.D. report or special branch reports.
1 ask: if the Congress is to be given
the C.I.D. reports for use against its
opponents in those leaflets, why should
other parties be debarred from the
same privilege? It is extraordinary
that in that election case, a number
of C.ID. inspectors, special branch
inspectors, shorthand reporters ete.
were called as witnesses on behalf of
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the Minister and though the Minister
in his statement denied that he had
any knowledge of the names of all
those particular persons, it is a wonder
how the Secretary or the President
of the Utkal Provincial Congress Com-
mittee came to know the names of the
particular inspectors who attended
particular meetings beginning from
1948 onwards. He has now been de-
®arred for six years. It is also extra-
ordinary that a Minister who has now
been debarred or disqualified for six
years and whose election has been
held void continued inspite of these
corrupt practices to be a Minister for
more than two years. That brings
me to the question of guick disposal
of the election cases.

Mr. Deputy-Speaker: Does he mean
%0 say that after he was debarred he
continued?

Shri R. N. S. Deo: I am now bring-
ing in the guestion of the gquick dis-
posal of the election cases. It is not
at all desirable that these cases should
be unnecessarily prolonged; if they
are aot quickly disposed of, the very
object is defeated. It is no good that
a member whose election is challeng-
ed continues to be either a member of
the House or a Minister for, more than
half the total period of office and then
he is suddenly disqualified. These
things should be disposed of as quick-
ly as possible and therefore, [ wel-
come the proposals in this Bill for the
quick disposal of the election cases.
But at the same time I would also
suggest that there should be some
other modifications to make the pre-
sent law more simple and reasonable
in some other matters.

1 would just refer to one guestiom.
I welcome the proposal to do away
with the seconder in the nomination
paper. I also suggest that the pro-
posers should also be done away with.
Yesterday, Member suggested
that the proposer should be retained.
1 know from personal experience that
there was a case where both the pro-
poser and the seconder were wom
over and they denied their signatures
®A 2 nomination paper which resulted
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paper and the uncontested election of
the Congress candidate. All such
possibilities should be avoided.

Mr. Deputy-Speaker: Out of 15
lakhs of population the candidate gets
hold of only two men who deny their
own signatures.

Shri R. N. S. Deo: It had actually
happened in one case. I personally
know it resulted in the uncontested
election of the Congress candidate.
Why have such a requirement at all?
If we are doing away with the secon-
der then why have a proposer at all?
It is quite unnecssary and we should
make this also as simple as possible.

Mr. mun-smku:
possibly for identification.

14798

A proposer,

Shri R. N. S. Deo: Much has been
said about the expenses. It is pro-
posed that the expenses incurred by
the parties should be left out and only
the expenses of the candidates should
be accounted under this law. I am
not able to understand the logic of
this because if the party expenditure
is excluded and they are free to spend
any amount of money for their candi-
dates, where is the point of asking
only for the accounts of the candi-
dates? If the desire is that the ceil-
ing should he there in order to pre-
vent misuse of money by moneyed
people then that object will not be
served because the parties and especi-
ally the party in power have all sorts
of means and ways of raising funds
and it will be at an advantage. In
the last elections we have experienc-
ed that very large amounts, much
above the ceiling, were actually spent
and fictitious accounts were given. So,
why should we have such a provision
which we know is never followed in
reality and which only leads to dis-
honesty and which we knowingly shut
our eyes at? Therefore, there should
be neither a ceiling nor any statement
of expenses, This thing should en-
tirely be given up. Cogent and for-
cible reasons have been advanced and
I do not want %0 deal with it any
further.

[]
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After a perusal of the report of the
Election Commission which was pub-
lished as early as 4th February 1955,
I find that most of the points that
have been raised in that report have
been covered by the amendments in
these two Bills. But there are a few
more that deserve the consideration
of this House and especially in view
of the fact that the States Reorganisa-
tion Commission's report is expected
within a few days Government should
have waited upto the end of this
month until the report is published
and placed in the hands of Members
of this House and the recommenda-
tions of that report might have been
taken into consideration while mov-
ing the amendments for the two Bills
under consideration. But, anyhow,
some hon. Members of this House, 3
days back, have given notice of an
amendment that other subjects also
may be taken up for discussion in the
Select Committee. 1 only wish that
tLe Government makes up its mind to
accept the amendment and find a way
to meet the desire of most of the
Members of this House to take up
such amendments which are not co-
vered by the amending Bills before
us.

ﬁueh has been said already about
the expenses and the ceilings imposed
thereon. I do not want to traverse
that field once again except to say
that the submission of election ex-
penses has become more or less a
farce, and every Member knows that
he cannot produce correct accounts
and even th'e most conscientious man
will find it difficult to give the exact
expenses that he has incurred. As a
matter of fact, during election time
we get so many relations and friends
as also visitors and we entertain them
with a cup of coffee or tea. Natur-
ally, in those days such expenditure
must also be shown under the eleec-

tion expenses. But, is the Govern- :

ment going to give any consideration
to that aspect and see that any ceil-
in7s over the amount of election ex-
penges are removed?
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As regards the programme of elec-
tions it has been pointed out by the
hon. Minister of Legal Affairs that the
period has been reduced from 40 days
to 20 days. I do think that the period
is too short because we live in a coun-
try which is still undeveloped in res-
pect of necessary communications and
roads and which is still having a
large population of illiterate and
ignorant people. To reach the villages
it will be a difficult task and it is only
after the filing of the nomination

-papers by the candidates it will be

possible to find out who the candidates
will be on behalf of the party and
then go on actively canvassing sup-
port. So, from that point of view the
time that has been proposed by the
Government seems to be very short
and I hope the Government or the
Select Committee will find its way to
enkonce it; at least there must be four
weeks' time, if not more.

Then opportunity should have been
taken by ' the Government now to
look into the guestion of disqualifica-
tion of Members and make sufficient
provisions in these Bills to assess the
disqualifications and the reasons
thereof. For instance, we have been,
for the last two years, tantalised with
the Bill defining disqualification of
Parliament Members, but it has not
come up for discussion before the
House uptill now and it is high time
it is done.

There are so many things that can
be said as being a disqualification
prescribed for candidates stand.i&g for
election. It is provided in the ¥ Elec-
tion Law that agreements between a
candidate and the State Government
if it is an Assembly membership, or
agreements between a candidate and
the Ceritral Government if it is a par-
liamentary constituency, should be
treated . as a disqualification against
the candidate. This, -1 think, is a
stipulation which is entirely out of
place in this busy world. There might
be an agreement for supply of cer-
tain goods to the Government, a
genuine thing which is genuinely
transacted and fulfilled. But, for that
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simple reason a gentleman becoming
a party to the agreement or contract
with the Government should not be
disqualified from the candidature. As
a matter of fact, there are so0 many
mining leases given by the Govern-
‘mént. Unless leases are given to im-
portant and influential members of
the well-to-do community it is not
possible to develop our mining indus-
try. But, a mining lease has to be
signed by a person and the Govern-
‘ment and if such a person has to be
wqualified to be a candidate for elec-
tion he will have to immediately see
‘that the lease is cancelled or the
agreement that he entered into is
cancelled. I have also heard of cer-
tain other peculiar instances where
the bus owners are asked to contract
for carrying mails. This is forced on
them because they are bus owners.
It is not a thing that they canvass for.
The result is that such people become
disqualified for being candidates and
even if they are elected they will be
disqualified. We have certain inst-
ances to that effect even in this House.

There is another aspect in this con-
nection which needs pointing out.
‘Certain influential people in the State,
especially of the ministerial level, they
so mainpulate things that even if
there are agreements which have
been completed, they still see that the
closure of accounts is not completed
and the candidates still come under
‘the disqualification of having continu-
ing agreements with the Government.
Such manipulations have been there
and I have heard of them in plenty.
Therefore, opportunity should be
taken in these Bills to see that such
disqualifications are not considered as
disqualifications hereafter. .

There is also the possibility of offi-
cers in power—there are Ministers in
power in each State—getting the
transfer of certain officers like Return-
ing Officers effected conveniently to
see that the nomination paper of the
-opposite candidate is disallowed and
whatever might be the defects in the
nomination paper of the Minister in
‘power it will be allowed. These are
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things to which we cannot shut our
eyes. Therefore, sufficient power must
be taken under the law to see that
such malpractices and such disquali-
fications do not exist hereafter.

As a matter of fact, when the Minis-
ters are still in power and elections
are held they use government con-
veyances, they use the power of the
Government and also ask the officers
to accompany them in their election
campaign. The result is that they
feel that they are very well protected
by the officers of the Government ‘in
their tours in certain cases where the
electorate will be very much annoyed
and will feel very unhappy. So, any
kind of using or misusing the power
of the Government in the election
campaigns should be avoided and
such misuse of powers should be taken °
as disqualifications for candidates.
In such cases I should think that the
Election Commissioner must be placed
under the direct charge of the Gover-
nor of the State during the period of
elections so that the ministerial influ-
ence over such officers, however hon-
est and straightforward. they might
be, might not have any effect. If the
Governor is a non-political Governor,
perhaps he would be able to dis-
charge the duties much more quickly
and much more efficiently and much
more honestly and as such some such
provision will have to be made in
course of time. i

On account of the delays in the
disposal of election petitions, it is
now sought to be provided that there
should be no advocate member on the
tribunal and that the two members
in the tribunal should be judges. I
have not been able to appreciate the
reason for removing the advocate
member on the tribunal, since it has
not been proved that on account of
the advocates themselves delays have
been caused. On the other hand, it
is the candidate against whom an
election petition is proceeding, who
would play all tactics to delay the
proceedings in the court.

The Minister of Legal Affairs (Shri
Pataskar): What is now being done is,
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not only that the advocate will not
be there even a non-serving district
judge will not be there. The present
proposal is that there should be two
serving district judges. It is not that
advocates are alone excluded. You
will find from the records of many
cases that the work of the tribunals
protracted to a very long time, and
so it was thought that it would be
much better if the work was entrust-
ed to the serving district judges. It
is not as if the advocates only are be-
ing removed. That is a wrong im-
pression.
Shri. Eamath (Hoshangabad):
the delay due to the advocates?

Shri Pataskar: Formerly, they used
to have non-serving district judges
and there were some advocates also
in the tribunal. The experience has
been that this system led to delay.
U the work is done by the serving
judges, then there is a greater chance
of the matter being speedily decided.
That is the only idea. Otherwise,
there is ho prejudice against any
class. Of course, it is left to the
Select Committee to decide the ques-
fion.

Bhri Ramachandra Reddi: But no
case has been preved against any
advocate desiring a division from the
decision of the tribunal as a whole.
Anyhow, I shall leave it there.

With regard to the question ef
Legislative Councils in the States, it
is now provided that there should be
no depplit.

Mr. Deputy-Speaker: Is there any
advocate who does not belong to any
party?

Shri Kamath: There are.

Mr. Deputy-Speaker: But they are
notl here, but in heaven!

Shri Kamath: In Andhra, perhaps.

Was

politics in this country
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divested of certain prejudices, ete.
But I ghall leave the question there.
Mr. Deputy-Speaker: If he is not in

favour of a party, he will be against
it

Shri Eamath: He may have predi-
lections only.

Shri Ramachandra Reddi: I was
speaking about the deposit in the-
elections for the State Legislative
Councils and the Council of States, I
do not see any reason why the depo-
sits should be removed now. As a
matter of fact, the deposit exercises:
& check upon certain people who
irresponsibily stand as candidates.
I would go to the extent of suggesting
that the minimum number of votes
to be secured by candidates also must
be prescribed. If they do not get the
minimum number of votes as in the
case of the other general elections,
their deposits must be forfeited. In
that view, I should think that the
deposits must be continued, and by
the continuance of deposits, black-
mailing will be removed as much as
possible.

I was surprised to hear from an
hon. Member who was a distinguished
Member of this House sometime back,
who stood 16r the Legislative Council
of a particular State from the Assem-
bly Constituency of that particular
State. After the election was over, I
met him casually. He was very much:
annoyed with one incident that took
place that particular merning. He
told me that a certain gentlemen
came to his bungalow and agxed him
whether he was going to stand for
election to the State Legislative Coun-
cil. The candidate said, “Yes". Then
the gentlemen asked him: “What do-
you pay for each vote?” Evidently he

was there to canvass for votes on pay-

ment. That shows how even the
Assemhbly Members are tempted and
how the candidates are taunted.

Shri Pataskar: That must have

then, I think there is no hope for the
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An Hon. Member: No hope, really.

Shri Ramachandra Reddl: I having
mentioned it; perhaps it sounds as an
extraordinary case. Perhaps in ordi-
nary circumstances, it is not so. Seve-
ral people have experienced that way,
and I hope something must be done
%0 check that sort of attitude. If the
deposit is removed, the way in which
the irresponsible people will behave
would be much more repugnant.

It has been suggested in the amend-
ing Bills that there should be only one
presiding officer for more than one
polling station in the same premises. I
am afraid it is a very dangerous inno-
vation, because we know in the elec-
tions, in each polling booth there is a
presiding officer who will have some
sort of control over the vagaries of the
assisting clerks. The assisting clerks
might be small men; they might have
their own predilections; they ‘might
have their own favours or promises of
the men in power, and as such, they
cannot be left alone to take care of
the polling booths. The presiding
officer who is ordinarily an officer of
gazetted rank, or a little less than
that, is expected to be more honest,
more bold and more vigilant.
If this innovation is started,
1 think there would be a dangerous
situation created. I have heard of
certain cases where in absence of the
presiding officer the clerks have taken
the power in their own hands, piled up
the ballot papers and put them in the
ballot boxes. I have some experience
in one case where my agents were
not available. I saw that when the
ballot boxes were opened and a prety
good number of ballot papers were
stuck together in bunches. 'l‘hen
must have been something
somewhere. 1 think that by havi.n‘
one presiding officer for several pol-
ling booths in the same premises,
the amount that is going to be saved
or the energy that is likely to be
saved would not be commensurate
with the resultant amount of mischief,
or, rather it would not counteract the
amount of mischief that is likely to
be committed at such polling booths.
Usually, especially the Ministers who
stand as candidates will have their
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own favours, and naturally. a small!

officer will be tempted with the hope:

that by supporting, even illegally, the-

candidate in power, he would be able-

» to get either promises or protection

from any trouble that he might have:
in due course of time.

Shri N. M. Lingam (Coimbatore): I
think there is no change in the system
of supervision of polling by presid--
ing officers. What is envisaged.
in the Bill is a change in the
nomenclature of polling booths. .
There is a presiding officer for seve--
ral booths. A polling booth will here-.
after be called a poHing station.

Shri Ramachandra Reddi: Evidently-
the hon. Member has not understood :
the position. He thinks that the pre-
siding officer will have an eye on
every polling booth. It is not possi-
ble physically; he must be moving.
between one booth and another booth, .
with the result that if there is any
lapse of time, mischief is likely to be -
done.

Shri N. M. Lingam: That will hap-
pen even now where one presiding,
officer is in charge of several booths.

Shri Ramachandra Reddi: There is
one more point. Mention has been.
made yesterday and day before about
throwing open the radie to all politi-
cal parties. Even the report of the.
Election Commission says thus:—

“Now that the number of ‘re-
cognised’ parties has considerably
decreased and their comparative
strength in the country accurate-
ly ascertained, it may be possible
to re-open the question and
evolve a reasonably satisfactory
scheme for extending this facility,
to the parties for the next general "
elections.”

I hope that Government will take -
particular note of this point and"
relieve the amount of suspicion that
is prevailing in the minds of candi-
dates who belong to the parties other-
than the party in power.

Shri B. S, Murthy (Eluru): I amx
glad that these two amending Bills-:
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rthe next election will be free from all
analpractices as far as possible..

An Hon. Member: Oh!

Shri B. S. Murthy: I do not know-
~why this *‘Oh’ comes; I do not know
‘whether it is in despair or in happi-
ness, because fair and free elections
are the prerequisites in parliament-
tary democracy and India has demons-
trated to the world that it has con-
ducted the elections in- 1952 as fairly
08 possible. But there were some
«other persons who were not allowing
the elections to be conducted freely
.and fairly. Not only that. Our
Election Commission has been asked
to go and conduct elections in other
parts of the world where people
praise how India has conducted the
last elections and pay encomiums for
-the fair manner in which the elections
have been conducted. This is a
standing proof that India has been
able not only to conduct free and fair
elections here but also to teach other
countries how they can hold fair and
free elections.

I want to make a few observations
in this connection. The electoral
rolls are very faulty and incorrect
and sometimes they are anti-dated.
All wrong entries are made. Father's
name is given as husband’s name;
wife’s name is given as mother’s name
and so on. (Interruptions).

Mr. Deputy-Speaker: No one has got
many capacities. How does the
mother’s. name come in? Of course,
there are some cases where the
mother’s name is indicated in prefer-
ence to father's name. (Interrup-
tions).

Shri B. S. Murthy: “Bhojyeshu
Mata”—that is the thing that we find
here, Of course, it is not the mistake
of the person who gives his name.
He gives his name, his father's name
and the other details that are reguir-
ed. But in the entry usually some
mistakes are made and therefore the
names are not correctly printed.
Moreover,. finally when the lists are
being printed, in the press, several
printer’s devils creep in. Usually the

- Government invites tenders for get-

"22 SEPTEMBER 1955 Representation\of 14808

the People (Second
Amendment) Bill

ting these forms printed and the work
1s entrusted to the cheapest press.
Naturally when you pay less, you
must be prepared for all the conse-
quences of cheap work. Again, most
of the electoral rolls are not printéd
in the Government presses. Govern-
ment presses are not undertaking to
print these electoral rolls and the
private presses to whom the work is
entrusted execute the work as shab-
bily as possible. This defect must be
removed.

) I would like to point out that there
is some difficulty about Harijans. In
all villages even today the position
of the Harijans is very miserable and
pitiable. Usually in every  vil-
lage, there will be one or two parties
and the Harijans are pressed by one
party or the other. If, unfortunately,
the party which has influenced the
Harijans does not belong to the mun-
sif or the karnam, all the names are
not enlisted as voters. I can cite
names of several villages in Andhra
where many of the Harijans have not
been enlisted as voters. I went to
one village and talked to the munsif
as well as the Harijans. The munsif
said: “We have asked them to come
and enlist themselves; but they have
not come and they do not give their
names.” When I went to the Hari-
jans, they told me: “We went seve-
ral times to the village officers and
asked them to enlist our names; but
they ask us ta come tomorrow, the
day after and so on. Finally they
say, “we have enlisted your names;
you need not bother.” Ultimately
when the lists were exhibited in the
taluk office—the Harijans did not
know it—the names of all the voters
did not find a place in them. The
result was that they lost the chance
and they were not rich enough to
pay the necessary fee and get their
names enlisted. Therefore, this is a
very defective system, as far as the
lower sections of the society are con-
cerned. They are at the mercy of the
village officers. This should be reme-
died, and proper steps should be taken
so that all perosns who are entitled
to be enlisted as voters will have all
the facilities to get themselves enlist-
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ed. Having @ taken recourse to
the system of adult franchise,
if a section of the society is
left behind because of certain tech-
nical difficulties, it is no good. There-
fore, I want the Minister in charge
to take all precautions and.give the
qecessary facilities to all the people,
rich or poor, educated or uneducated,
Hindu or Harijans....

Shri V. G. Deshpande (Guna): You
want to use the word ‘Brahmin’.

Shri B. 5. Murthy: 1 do not know
why Mr. Deshpande is so anxious
about the word ‘Brahmin’. If he is
so afraid that Brahmin is not good
word and if he wants that it must be
purified by its utterance from a Hari-
jan, I think it is high time that all
zuch different Brahmins give up their
Brahminism.

An Hon. Member: Why don't you
purify it?

Mr. Deputy-Speaker: Is it that any
occasion is good enough to critise
Brahmins? How does this question
about Brahmins arise so far as elec-
toral rolls are éoncerned? A casual
remark is made and that
opportunity is taken. Hon. Members
‘belong to various castes and commu-
nities; but there is no need for un-
necessarily provoking any particular
section and giving offence to any par-
ticular section. If it arises on any
issue, it may Dbe considered. We are
not here going to set one community
against another and then create in-
convenience and hardship. It is not
a mere joke. I may belong to any
particular community, but so long as
I sit here, I will not allow any adverse
remarks to be made unnecessarily,

unless it is an issue before the House..

Shri B. S. Murthy: I have respect
for the Brahmins...

Mr. Deputy-Speaker: The hon.
Member may or may not have res-
pect; but this thing is absolutely ir-
relevant here. There are various
communities in this country and there
are other sub-castes elsewhere also.
But there is no need for offending
any particulm; section in season and
out of season.

* Shri B. S. Murthy: I apologise if I
‘have offended you or any other Mem-
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body. .

Mr. Deputy-Speaker: Making such
a remark is not relevant for the pur-

pose, F;
1 p.m.
Shri . Amjad Ali (Goalpara-Garo

Hills): While on side remarks, he said
that there was substitution of mother
for wife. How does the mother figure
for wife?

Mr. Dep;ly-smker: Did he say
so?
Shri B. S, Murthy: I said the names

were mis-printed: instead of the
father’s name....

Mr. Deputy-Speaker: Possibly he
meant that the wife's name is placed
for the mother's. name.

Shri B. S. Murthy: The second
observation that I want to make is
this. The proposer and seconder may
not. be given up, but they may not
be insisted. Becfuse, in 74 lakhs
voters, if a man is not able to get a
proposer and seconder, I do not think
he is doing any wise thing in trying
to stand for election. But, it is not
for want of a proposer and seconder
that I want this to be not insisted
upon; it is because sometimes it is
difficult to fulfil this condition. I
know one or two cases where peo-
ple have been asked by the parties
concerned to file nomination at the
eleventh hour. Then, to go to the
place to appear before the returning
officer and file nomination and get
hold of proper persons, will be diffi-
cult. Therefore, so long as a man is
willing to stand as a candidate and
has confidence in him that he can get
himself elected, it is for him to take
the risk. Already there is a provision
that he must get a certain minimum
of votes or otherwise, he would lose
his deposit. When there is a penalty
already there, I do not think it is
necessary to insist upon a proposer
and seconder. -

Shri Pataskar: If you turn to clause
14, it will be seen that even now thg
proposal is:

“On or before the date appoint-

ed under clause (a) of section 30
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each candidate shall, either in
person or by his proposer....”

It is not necessary that there must
be a proposer.

Shri B. S. Murthy: This suggestion
I am making so that the Select Com-
mittee may not try to change this
provision and insist wupon having a
proposer as well as a seconder.
Therefore 1 appeal to the Members of
the Select Committee not to insist
upon a proposer or seconder or
both of them.

Mr. Deputy-Speaker: Is it not an
advantage to have a proposer? Cases
might arise where the candidate him-
self may not be able to present him-
self before the returning officer.

Shri Kamath: That can be done by
somebody authorized.

Shri B. S. Murthy: I agree; what I
say is....

Shri Pataskar: That can be done by
the proposer.

Shri B. S. Murthy: 1 agree. There
should be no change so far as this
provision is concerned. It should not
be provided that there must be a
proposer and then only the nomina-
tion paper will be wvalid. If neces-
sary, the minimum may be increased
%0 one-fourth of the total votes polled
and if he is not able to get the mini-
mum number of votes, his deposit
may be forfeited.

1 want to make another observa-
tion about time. The reduction in
time is not good, because election in
India has got an educative walue.
With so much of illitercy and with
very few journals and newspapers
available to the villagers, with the
radio and other forms of communi-
cation not being adequate, I think a
minimum number of days is necessary
so that all sections of the people and
all parts of the constituency may be
#ouched. It is not mnecessary that
more moeny will be spent because of
this. Money is spent anyhow. For
2 or 3 days or 12 days more, it woild
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not cost much. In this connection, I
want to say that stepe.
should be taken to see that scurrilous
propaganda, maligning of candidates,
abuse of parties or persons and unne-
cessary and destructive criticism are-
avoided. It would be difficult to devise-
a machinery for this. But,...

Shri Velayundhan (Quilon cum

I Mavelikkara-Reserved—Sch, Castes)

What is democracy then?

Shri B. S. Murthy: I am not enter-
ing into any side remarks. It may be-
difficult to devise a machinery. But, I
think the Government and the recog-
nised parties should do something
in this respect. The recognised par-
ties have a duty to see that as far as
possible election propaganda is con-
ducted in as civilised a way as possi-
ble, as honourably as possible. Be-
cause, the propaganda here in India
will be watched all over the world.
India is a country which is having the
largest number of voters and demo-
cratic form of Government. There-
fore any electioneering in India is not
only watched by the other parties in
India, but by outside countries also.
Therefore, the recognised parties and
the Government should see that as
far as possible only honourable,
dignified and civilised propaganda is
carried on.

Shri 8, S. More (Sholapur): And
orderly.

Shri B. 8. Murthy: 1 leave it %o
Shri S. S. More.

Then, there is a point on which I
have got a very painful experience. I
think it was in Greece that all people
had to vote compulsorily and if any-
body refrained from voting, he was
to be banished from the country.
Such was the punishment.

An Hon. Member: In - what
eentury?

Shri B. 8. Murthy: B. C.

Dr. Krishnaswami . (Kancheepu-
ram): He is right.

Shri B. S. Murthy: It was perhaps
in those days very mecsssary that
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wvery single citizens should take care
#0 see how their representatives were
elected and what sort of Government
was coming into force so that they
<could have the best Government and
‘the social weal would be taken care
of. Now, it may not be necessary to-
day to see that every voter exercises
his vote, in favour of one or the other
«of the Parties. But, what actfon can
be taken against persons who prevent
others from voting? 1 am willing to
~vote, But, the parties concerned are
%0 rich or so powerful in the village
that I am not allowed to vote because
they think I will vote to a certain
party the success of which is not
‘wanted by that village group.

Shri S. S. More:
offence.

It is an election

Mr. Deputy-Speaker: Wrongful con-
‘finement is an election offence.

Shri Vellyldlnn But, it is very
difficult to pmve

Shri B. 5. Murthy: That is another
matter. © I am giving certain cases.
It is for you to see whether any re-
medy can be found. There is wrong-
ful confinement which is ignored,
which is not brought to the notice of
the election officers. In many villages
Harijans have been prevented in the
last 1955 mid-term general elections
in Andhra, I have asked many Hari-
jans why they refrained. Some peo-
ple said we have been forced. That
would be an offence.

Mr. Dewty-Sp'eaker: Normally, the
Collector or District Superintendent
of Police is going round.

Shri B. S. Murthy: Some people
said, we were not allowed. That may
be wrongful detention. In some
places people said, we did not want
to go and vote because afterwards we
may be harassed, tortured and put to
lots of difficulties.

Mr. Depnty-Spelier:
remedy suggested?

What is the

Shri B. S. Marthy: I am giving my
difficulties.
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Shri Kanavade Patll: (Ahmednagar
North): May I request the hon. Mem-
ber to give the specifi names of the
villages and to give specific informa-
tion?

Mr. Deputy-Speaker: It is not neces-
sary to give the names.

Shri Kanavade Patil: Apart from it,
it is a very vague statement.

Mr. Deputy-Speaker: The House
will be interested and also happy to
know the particular abuses and the
remedy if any, which the hon. Mem-
ber can suggest.

Shri M. S. Gurupadaswamy (My-
sore): He was standing as a P. S. P
member.

Shri Amjad Ali: Now, the difficulty
is over.

Shri B. S. Marthy: I do not know
what my hon. friend says.

Mr. Deputy-Speaker: The hon.
Member may close his ears so far as
side remarks are concerned.

Shri B. S. Murthy: I just referred
to this as regards the 1955 mid-term
Andhra elections, and if the august
House wants, I can give you the facts
and figures and also signed petitions
from Harijans.

Mr. Deputy-Speaker: It is possible
that persons may be terrorised or if
they should wvote against the wishes
of particular persons they may be ill-
treated later on over a long period of
years. All that is possible. What are
the remedies suggested?

Shri B. S. Murthy: I am the patient
coming for cure. I am bringing the
difficulties of the Harijans to this
august House, so that the House or
the other Members or the Select
Committee may be able to give them
some relief. Therefore, this should
also be taken care of by the Select
Committee.

One other point, that is about elec--
tion expenses. I think this filing of
election expenses is more or less a
farce. I do not think there is any
person, as far as I understand, who
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has filed a real return  of
election expenses because, first
of all, it is not possible to
.maintain accounts, because in an elec-
tion a number of people will be there,
a number of agents will be there, As
one of our friends has said, my bro-
ther will be there, he will be spend-
ing money, and my brother-in-law
will be there, he will be spending

money. Some other relations will be,

there, and all the people are spending
money. How to keep an account or
all the money spent by the other
individuals? That is one thing.

The ceiling has been fixed and most
of the people give not even one-
fourth of the ceiling. Therefore, I
think this does not serve any purpose,
and after all, when a man has suc-
ceeded in the elections or has been
defeated in the-elections, where is the
necessity for filing the return of elec-
tion expenses? What is the purpose
in asking: how money have you spent?
I can understand if the candidate is
called before an officer, and told:
“This is the money you must spend,
and every day you come and give us
an account of how much you have
spent.” A candidate spends tons of
gallons of petrol, so much money,

gives so many banquets and parties .

and so many presents and clothes,
and then charity will begin.
The money goes in charity and not
under election expenses. Therefore,
it is a purposeless clause, and I do
not know why they must insist upon
asking for the filing of returns of
election expenditure. That should be
taken out. Nobody need be disquali-
fied on this account. If people are
willing, they can submit, and no seil-
ing must be prescribed, because then
we may get somewhat correct or near-
correct information.
-r

With these suggestions 1 commend
these two amending Bills and request
that the Select Committee may kind-
1y see that the difficulties I have made
special mention of about Harijans not
being enlisted as voters and being
prevented from exerciging their votes,
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may be given special consideration
and remedy suggested.

Shri Barman (North Bengal—Re-
served—Sch, Castes): I want to place
before the House a few points regard-
ing the,two amending Bills that are
before the House.

First of all, I want to support the
amendment that has been tabled by
Shri Chatterjee, Pandit Thakur Das
Bhargava and a few other Members.
This is, after all, a procedural law. We
want to constitute our legislatures
both in the Centre and in the States
and these two Bills which are before
us, and by which we are intending
to amend the two Acts of 1950 and
1951, are mainly and essentially pro-
cedural laws. There being substan-
tially one object, it is proper that both
the Acts be refered to the Select Com-
mittee with necessary instructions
from this House. If during the deli-
berations in the Select Committee,
the Members find that there are cer-
tain other sections in the two Acts
which are also necessary to be amend-
ed in the light of the experience that
each Member of the Select Commit=-
tee has gained, it is quite proper that
the House should give that instruc-
tion.

After all, these two amending Bills
are coming as a result of certain re-
commendations of the Election Com-
mission. In the last general elections
and also in the bye-elections the
Election Commission came into direct
touch with the procedure of electing
Members, of the Centre and of the
States. They have found certain de-
ficiencies and defects, and they have
reported accordingly. It is mainly on’
the basis of these reports that the
Law Ministry has prepared these two
Bills. Similarly, each and every
Member of this House, especially
those who are to serve on the Select
Committee, have got experience of
their own. So, it is only meet and
proper that they should also suggest
in their wisdom remedies for what- .
ever deficiencies there might be in
the Bills.
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I need not mention that under our
rules unless the House specifically
gives that power and instructs the
Select Committee on those lines, it
will not be possible for the Select
Committee to go beyond the provi-
sions of the Bills, and therefore it is
better that this instruction be gnm
to the Select Committee.

Secondly, I shall briefly touch on
the first Bill which proposes to amend
the 1950 Act. I commend clause 11
by which the condition stipulated in
the original Act that before any per-
son could be registered as an elector
he must prove his ordinary residence
in that particular constituency for 180
days during the qualifying period is
now being deleted or done away with.
Whatever advantage there might
otherwise be—and the hon. Minister
has stated that this limitation really
does not serve any purpose—I find
that this change in the law will be
very much beneficial to the refugees
from East Bengal. Many of them have
come after the Constitution was
brought into force. But since there
was no Act passed by Parliament con-
ferring citizenship on them, they are
legally not voters. Now, we are go-
ing to have Citizenship Bill passed,
and as soon as we start applying the
provisions of that Bill, these people
will become voters. But under the
present law, the question will arise
at the time the registration is done
by the officer concerned, as*to whe-
ther a person who was practically
wandering from place to place, having
no fixed abode, could be enlisted as a
voter unless and until he could prove
that he had been resident in that cons-
tituency for at least 180 days. But
the proposed changes in the law will
eliminate that difficulty, and it will
specifically benefit those persons.

Therefore, I welcome the change pro- -

posed in this regard.

There is one other small point re-
garding clause 13 of the first Bill
Under that clause, the Election Com-
mission have been given the power to
direct special revision of the electoral
rolls in any constituency on any parti-
cular occasion, if they think that there

22 SEPTEMBER 1955

Representation of 14818
the People (Second
Amendment) Bill
is a fit case for doing so. I think this:
will be very helpful in many cases,
because we know fram experience
that, at the time the electoral rolls
are prepared, much of diligence is not
shown by the executives, which is.

.expected from them. It is just possi--

ble that there may be certain consti-
tuencies where they may have failed
to discharge their duties with diligence-
If it could be pointed out to the Elec-
tion Commission that revision is ne-
cessary in the whole or part of any
constltuency. then this Bill will autho-
rise the Election Commission to direct
such revision.

I want to say a few words now re--
gading the second Bill. First, T would
like to refer to clause 12, under which
it is proposed to reduce the period
between the issye of the notification
calling for an election and the com-
mencement of polling by about 12
days. Under the law as it stands, a
minimum of 42 days is required. But |
this Bill proposes to cut it down to:
30 days. Under sub-clause (d) of the-
proposed section 30, the period bet-
ween the last date for the withdrawal
of candidatures and the date of the-
poll will be only 20 days. I feel from
my own experience that this is too
short a time. Now, there are double-
member constituencies. And especial--
ly, my own constituency is a three-
member canstituency, and there are-
739 polling stations there. You can
just imagine the area that the candi-
dates will have to cover. Even using
a jeep, and working day and night,
without practically any rest, 1 could
not cover two-thirds of my constitu-
ency. It may be said that a party
candidate does not have much of diffi--
culty. But we should not think of'
only party candidates.

Shri Kamath: Your constituency is
the only three-memher constituency~
in India.

Shri Barman: It is not possible to-
visit even the important places within.
that short period. Even with the best.
of ability, one will not able to cover-
two-thirds of that constituency. That-
is what my expenegce has been. So,,
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vwe should not think that party eandi-
w«dates are in any advantageous posi-
rtion. The position is the same for
‘party candidates as well as indepen-
«dent candidates. So, we must take
:into consideration the case of all.

We should also remember that now-
:adays the voters are a bit more cons-
welous of their rights than they were
‘before. We have seen how during the
last elections, a very reputed candi-
«date with very high qualifications, for
‘whom we thought success in the
+election was definite, was defeated.
“The main reason for his defeat, ac-
«cording to us, was that he had neg-
lected his constituency. He thought
‘that he being an outstanding perso-
.pality, the electors will automatically
-yote for him. But that hope did net
materialise. So, the state of the elec-

- dorate is now differéht from what it
was before. Apart from that, it is the
-duty of every candidate to visit the
«concerned areas, to state his pro-
gramme and policy, and also to get
.acquainted with the grievances of the
«electorate.

It may be said that the intending
«candidate may meet the constituents
.earlier and not necessairly after the
‘last date for the withdrawal of candi-
.datures. 1 may say that whatever
might be . the theoretical position,
practically it is not so.

Besides, there would arise other
.complications as well. With regard
‘to the filing of the return of election
.expenses, we have seen that the seve-
ral High Courts and the Supreme
:Court have taken different views as

to the exact time from which the

~expenses of the candidate will have
to be shown in the return. The other
.day Shri N. C. Chatterjee cited a case
which was decided only last week, in
which it was held by the Supreme
~Court that the expenses will have to
“be shown from the date a candidate
thas applied o the party for a nomi-
‘nation. Now, an intending candidate
:may start visiting his constituency at
.any time, and do all pessible fhings
~wwhich may be necessary in conneetion

.

dering several factors, I feel that this
should be done away with, as was
just suggested by my hon. friend Shri

have been the intention originally,
we find that practically this does not
serve any useful purpose. Under the
law as it stands we have laid down a
ceiling for the expenditure that a
candidate may incur in connection
with his election, whether from a
parliamentary constituency or an As-
sembly constituency. But everyone
knows that a person with a big purse
spends as much as he likes. And I do
not know of any case—of course, there
may be one or two exceptions—where
an election has been set aside on the
ground that a person with a big purse
had spent more than what is permitted
by law. Manipulations are done by
every candidate before he submits
the return of his election expenses.
There are certain complications also
in filing these returns. We have seen
in our own cases that under the rules
for filing of returns, we are allowed
to spend the passage money for any
messenger or sending a polling agent
to a polling booth. We are allowed
to engage a person to canvass in the
polling booth itself but nowhere is it
stated that we can also spend money
in order to feed those persons.

messenger can be sent 300 miles; will



Representation of
the People (Amend-
ment) Bill and
he go without food all the 300 miles?
We have only to show the train fare.
These are little things—these can be
amended. But it is very difficult to
lay down specifically which are legal
expenses and which are illegal ones.

14821

The hon. Minister has himself sta-
ted in his speech that according to the
experience that we have gained, it is
very difficult to apportion expenditure
undergone by any party organisation.
I need not repeat what he has said.
He has said that it is a complex mat-
ter and it can be done only arbitrarily.
But that is not real apportionment
according to any mathematical calcu-
lation or just principle. For that he
has provided in this Bill in proposed
sub-section (4) of section 77 that the
candidate’s expenditure need not be
deemed to include any expenditure by
the party organisation for furthering
the prospects of the election of candi-
dates supported by it. If that be so,
then, I submit that apart from other
considerations any party candidate
can spend any amount far in excess
of the maximum laid down and just
spend it through the party organisa-
tion. The party organisation will not
be bound to file its return. So, the
candidate himself can just pass on his
expenditure in the name of the party.
I do not see how the return of such
expenses by the candidate would help
the Election Tribunal or his rival
candidate in checking whether he has
submitted & true éccount or not. Sup-
pose, at one place 200 persons are
fed. That is a corrupt practice. But
the candidate will say, ‘I did not spend
anything for thaf; if anybody has spent
anything it is the party organisation’.
The party organisation need not sub-
mit any return. So, how can you say
whether that expenditure was legal or
illegal or whether it was beyond the
maximum or not? I say that this
limitation of the maximum expendi-
ture that a candidate can undergo
does not in any way help us for the
purpose for which it is stipulated.
Many things can be done in the name
of the organisation recognised by the
Election Commission. I do not think
that it is a fair proposal because you
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can pass on any expenditure in the
name of only certain organisations
that ‘have been recognised by the
Election Commission whereas you
cannot pass on the expenses in the
names of other organisations which
though developed are not recognised
by the Election Commission. They
are denied this advantage. After all,
whether a candidate spends Rs. 2,000
or Rs. 20,000 or Rs. 2 lakhs, it does
not matter so long as he is chosen by
the people. We have seen that even
a man spending lakhs of rupees has
been defeated by one who neither
spends nor has the ability to spend
more than Rs. 2,000 We should leave
it to the electors. I do not think that
a~few cases here and there justify
our making this kind of law. I sub-
mit that even if we eliminate the pro-
vision of filing of return of election
expenses and analogous matters from
the Act, there will be no harm and
no injustice done to anybody.

Shrimati Sushama Sen (Bhagalpur
South): 8ir, I welcome these Bills
and I support the proposal made by
Shri N. C. Chatterjee that there should
be no bar for the Select Committee
to consider matters not covered by
these two Bills. It is most essential
because I think not all the points have
been covered in these two Bills. I
have had no time to study them but
even at first glance I think there are
some things which are not there and
the Select Committee should go tho-
roughly into those matters because it
is very necessary that this Act should
be perfect.

My hon. friend,-Shri Murthy, spoke
of the disabilities of the * Harijan
candidates during the last election. 1
can give you instances where women
have been the greatest sufferers. My
friend here will bear me out that in
my constituency about 40 lakhs of
women were left out and their names
were not to be found in the electoral
rolls. It may be, of course, due to
certain difficulties arising out of giv-
ing their maiden names and not the
names of their husbands ete.
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An Hon. Member: Mrs. So and 3e.

Shri M. S. Gurupadaswamy: It is a
man’s democracy.

Shrimati Sushama Sen: Anyhow
the women did succeed in the last
election as you will see in Parlia-
ment today. I think this matter
should be simplified. I know that we-
men find it difficult to understand
these things. Some of the women in
the villages—and my constituency is
a’ village constituency—have spoken
to us and told us about their men
coming back to the houses late and
election officers coming and asking
about these election matters. Most
of them are even now illiterate and
they do not understand the questions
put to them. So, I think some sort of
arrangement should be made....

Mr. Deputy-Speaker: Cannot wo-
men enumerators be appointed?

Shrimati Sushama Sen: Yes Sir,
Women electoral officers should be
appointed.

Babu Ramnarayan Singh (Hazari- -

bagh West): Why not have a sepa-
rate electorate altogether?

Shri Velayudhan: In every house
all over India there are women.

Mr. Deputy-Speaker: 1 am talking
of gosha ladies.

Shrimati Sushama Sen: I suggest
that if from now some women elec-
toral officers are appointed and train-
ed to carry out these duties it would
be good, and not at the last moment,
because, then, they would not know
how to do it. There are many wo-
men, young girls educated enough
who can do this work quite efficiently
and I do not see any reason why they
should not be enlisted as electoral
officers. Some of these difficulties
would be obviated if women electoral
officers are appointed. I would re-
quest the hon. Minister and the
Select Committee to take this into
consideration if it is not already in
the Bill—1 do not see it—and see if it
cannot be provided somewhere. It is
not only in Bihar; it was also in other
States like Madras and Bengal—I do
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not know about Punjab—that womem
were left out of the electoral rolls.
In spite of all that, some women have
been fortunate enough t& come in.
Adult franchise is provided by the
Constitution and I think this matter
should be taken up very seriously by
the Minister to see that all women,
all eligible women, are on the elec-
toral rolls.

The aim of these Bills is to sim-
plify matters and avoid unnecessary
duplication of work. In the prepara-
tion of the electoral rolls, what I have
just said should be taken into consi-
deration though it involves some ex-
penditure.

The other point which I wanted te
press was that by these Bills there
will be the great advantage of hold-
ing the general elections throughout
the country, as far as possible, simul-
taneously. This is welcome and the
Bill, as it stands, is quite in the pro-
per way.

The election programme under the
present law was .a lengthy process. A
minimum of 42 days was required bet-
ween the issue of the writ calling an
election and the commencement of
the poll. Now it is proposed to reduce
the period by about'a fortnight. I
think this should be done because
42 days, I think, is rather a long period
and we had to go through rather a
strenuous time during those 42 days.
It is better that this period is reduced.

Under the existing law the presen=
tation and scrutiny of nomination
papers has been found to be difficult
and cumbrous. The formalities were
very often found difficult to comply
with, and in many respects unneces-
sary. The Bill has done away with
many of the formalities and I wel-
come this.

The appointment of an election
agent, for instance, has been made
optional. This too, I think, is a good
procedure because I do not think that
any election agent is necessary in
every case. It is also proposed to dis-
pense with the der. By der,
what is meant? Is it seconder to the
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nomination? If that is so, that is a
very useful thing. In my own case
I found it so difficult to find a se-
econder; my village constituency was
about 20 miles away from the distriet
headquarters. At the last moment I
was asked to produce a seconder and
there was no seconder in that area
and a person from 15 or 16 miles away
had to come and second my proposal.

Mr, Deputy-Speaker: Did not the
hon. Member go round once before
she filed the nomination?

Shrimati Snshama Sen: I did not
have that chance because at the last
moment we were told that I was no-
minated. In my constituency just
before the nomination took place I had
no chance of touring round, byt after
that I did much election touring;
otherwise I would not have been here
today.

Another point which I want to
bring to the notice of the House is
this. Shrimati Renu Chakravartty
said that in amending the electoral
laws care should be taken to see that
proper checks and balances were pro-
vided so that the scales were not tip-
ped in favour of the monied classes,
that regarding the clause dealing with
election expenses, if the political
parties were allowed to bear quite a
large part of the election expenditure,
then it was necessary to restrict the
personal expenditure, as otherwise it
would give an unfair advantage to the
Congress Party and increase the exis-
ting disadvantages of poor men and
poor parties. Here again I would like
to say that during my election I found
that it was not always that the rich
people got advantages. In my consti-
tuency there were three zamindars
who were opposing; they were great
monied people and spent a good deal
of money. 1 do not think this sort of
thing or this sort of restriction should
come in the way. It is not always
that the Congress Party candidates
get help from the Congress organisa-
tion and in most of the cases we did
not get any help.

Shri Kamath: Have those zamindars
joined the Congress now?
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Shri V. G. Deshpande: There are ne
zamindars now.

Shrimati Sushama Sen: There is
nothing in this point and we should
not go over it

That is all what I have to say. I
would request the Select Committee
to go into the matter about the wo-
men's electoral roll, in particular, as
that is very necessary.

Mr. Deputy-Speaker: Dr. Krishna-
swami. I will then call Babu Ram-
narayan Singh; then I will call Shri
Radha Raman and after him Shri V.
G. Deshpande.

Shri Gidwani (Thana): My name
was fourth on the list and I have
come after cancelling my engage-
ments outside.

Mr. Deputy-Speaker: The hon.
Member's name is sixth in the list
here. Every hon. Member’s name is
here.

Pandit D. N. Tiwari (Saran South):
May 1 know whether those who have
not sent chits will be given a chance
or not? =

Mr. Deputy-Speaker: [ am not go-
ing only by chits.

An Hon. Member: What about Shri-
Deshpande here?

Mr. Deputy-Speaker: Just as Patils,
there are also two Deshpandes—one
on my right and the other on my
left. Before Dr. Krishnaswami be-
gins, let me say this. Every Member
who is here is interested in this
question because there is no Mem-
ber here who is nominated. There-
fore, every Member has undergone
some difficulties. Let every hon.
Member set out his points in ten
minutes, While the others are speak-
ing, let the Members note down what
are the points which the Joint Com-
mittee has to go through, and if per-.
chance they get a chance, they may
state them here on the floor of the
House; if not, they can hand them over
to the Secretary and I will pass them
on. All of us want the Representation
of the People Act to become fool-
proof.
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Shri Eamath: And Knave-proof.

Mr. Deputy-Speaker: I am not con-
templating knaves....

Shri Pataskar: Fools are easily
dealt with, but knaves are dangerous.

Mr. Deputy-Speaker: Let the Mem-
bers be brief. The time for each
Member will normally be ten minutes
and in exceptional cases 15 minutes.

Thakur Jugal Kishore Sinha (Muza-
ffarpur-North-West): Is my name in
the list?

Mr. Deputy-Speaker: 1 will give
just four names at a time.

Dr. Krishnaswami: The two Bills
brought forward by my hon. friend,
are of great moment and importance
for the proper functioning of demo-
cracy in our country. I should like
at the outset to underline the impor-
tant issues which I hope the Select
Committee will take into account.
The Select Committee has to perform
a cifficult and arduous task—I do not
envy it and on its labours
denends the continuance of
free and fair elections. May
I bring to the notice of my hon.
- friend an amendment that has been
moved by seven hon. Members headed
by Pandit Thakurdas Bhargava to the
effect that the Select Committee
should take cognizance of matiers
other than those dealt with in the

" Bills but relating to elections in ge-

neral and matters dealt with in the.

Representation of the People Acts 1950
and 1951, and that amendments should
be moved and considered.

[SHRr BARMAN in the Chair)

I hope no technicalities will stand
in the way of the Committee consi-
dering all these matters. I hope it
will be possible for it—and I am
now putting forward something which
might have the apparent look of
strangeness and in fact be considered
by some to be a bit irrelevant—to
take intp account also the ordering
and redistribution of consiituencies
which forms the subiect of an
independent Act.

22 SEPTEMBER 1955

. are doing is just.

Representation of 14828
the People (Second
Amendment) Bill

Shri Kamath: You are never irre-
levant!

Dr. Krishnaswami: Surely my hon.
friend is not the judge whether I am
relevant or irrelevant.

Shri Eamath: I said you are rele-
vant.

Dr. Krishnaswami: There are im-
portant provisions relating to  dis-
qualification. which have not been
taken into account. But before I deal
with these omissions, let me deal wit}
errors of commission to be found in
abundance in these bills.

My hon. friend in his speech re-
ferred to the clause pertaining to
notification for general election. 1
have grave doubts as to whether this
provision iz proper, whether it is in-
conformity with the spirit of the
Constitution, and whether what we
Under the 1951
Act, the provision relating to noti-
fication is contained in section 15.

The provision lays down when-
ever the House of the People is dis-
solved or its term expires a general
election has to be held and steps for
holding a. general election has to be
taken four months prior to the ex-
piry of the term. The new provision,
omits the phrase relating to expiry
of term and lays down thata general
election has to be held on the dis-
solution of the House of the People,
My hon. friend, the Minister of Legal
Affairs is aware of article 83(2) in
our constitution which deals with
notification. I should like with your
permission to read out this article.
It reads thus:—

“The House of the People, un-
less sooner dissolved, shall con-
tinue for five years from the date
appointed for its first meeting and
no longer and the expiration of
the said period of five years shall
operate as a dissolution of the
House.”

Now, in view of the new provision
which is put in here no steps can be
taken by the Election Commissioner
before the dislution takes place.
Presumably, the intention is to hold
simultaneous elections for both the
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House of the People and the legisla-
tive assemblies. Both are to be dis-
solved before the expiry of their nor-
mal term. Now, dissolution is an
extra-ordinary power which has been
given to the President and is meant
to be exercised only in exceptional
circumstances. Can this power be
invoked—I ask the Minister of Legal
Affairs—for the purpose which the
Election Commissioner has in view,
namely, simultaneous elections to the
assemblies and the House of the
People? Will this not result in a
serious curtailment of the term of
office of hon. Members both of this
House and the assemblies? Would we
not have for four months ministerial
rule working without checks from a
legislature—ministerial rule  which
functions arbitrarily, ministerial rule
which is different from the Presi-
dent’s rule, and which for four
menths functions without any ham-
pering check? Dissolution can be
resorted to as my hon. friend well
knows, in a Parliamentary Govern-
ment only to resolve certain consti-
tutional difficulties. I am, therefore,
surprised that the Election Com-
missioner and his office should not
have taken into account the consti-
tutional point and should not have
understood “the serious implications
of the proposal that they are mak-
ing. After all, why should the
term of a Member of Parliament
who has been elected for five years
be terminated at the end of four
years and eight months? For the re-
maining four months, Members of
Parliament will not have their sala-
ries, This is of course a small
matter. They will not be summon-
ed for these four months even if
there is any emergency to advise the
Ministry. The old system was one
in which former members went out
only when the new Parliament came
into being. There was continuity,
but we are now to have for four
months a serious gap. If the Elec-
tion Commission did feel that it was
necessary to have simultaneous elec-
tions for the assemblies and the
House of the People, the obvious
and the proper course was to amend
the proviso relating to four months
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and extend it by about one or two
months. That would have met
amply the needs of the Election Com-
mission and at the same time pre-
vented this constitutional monstro-
sity that is likely to occur.

I now pass on to the disqualifica-
tion clause. My hon. friend has not
considered it necessary to amend
clause 7 fully. Serious difficulties
have arisen in connection with the
interpretation of this disqualifica-
tion clause. Clause 7 (d) and (e)
are the most difficult sub-clauses
that are to be found in this disquali-
fication clause. Originally in the
1935 Act disqualification was to such
types limited of disqualification as
are included in sub-clause (a), (b)
and (c) of clause 7 of the 1950 Act.
But having taken into account arti-
cle (102) of our constitution we have
mmported additional disqualifications
and those are to be found in (d), (e)
and (f) of the present act. In respect
of sub-clauses 7 (d) and (e) contro-
versy has raged and there been con-
flicting interpretations given by tri-
bunals. Justice Lokur, for instance,
gave interpretations which are quite
different from those interpretations
given by other election tribunals.
There is therefore an imperative necd
for having a clarification of the law on
this subject. I am, therefore, surprised
that this matter should not have been
taken into acount especially when we
are thinking of amending clause 7 in
respect of submission of election ex-
penses.

Now, I am not suggesting that we
should do away with the whole law
of disqualifications. The principle
underlying the law pertaining to dis-
qualifications is that a Member of
Parliament should be independent of
the executive. In fact we have at-
tempted to borrow from the English
law on the subject and I think Par-
ker’s Election Agent and Returning
Officer contains the House of Com-
mons Disqualification Act:

“Any person who shall direc- -
tly or indirectly himself or by
any person whatsoever in trust
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for him or for his use or benefit
or on his account wundertake,
execute, hold or enjoy, in the
whole or in part, any contract,
agreement or commission made
or enlered into with, under or
from the commissioners of his
Majesty’'s Treasury, or of the
Navy or Victualling Office, or
with the master general or board
of Ordnance, or with any oné or
more of such commissioners, or
with any other person or persons
whatsoever, for or on account of
the public service, or shall
knowingly and willingly furnish
or provide in pursuance of any
such agreement or contract or
commission. .. .shall be disquali-
ﬁ ”

We have made similar provisions
and put them in the 1950 Act. But I
think this sub-clause (d) has in parti-
cular been the subject of diverse
interpretations. It has worked havoc
in many cases. Sub-clause (d), as we
know, relates to contracts for the
supply of goods or for the execution
of any work or for the purpose of any
service. A contract genefally presup-
poses the consent of both parties.
Such a consent may be either express
or implied. But where a term has
been imposed as part of a bigger con-
tract and is of such a nature as to
attract the disqualification clause and
the pariy on which it is so imposed
bas no option to refuse to perform
unless he surrenders the entire con-
tract, there is an obvious case for
relaxation of the rule relating to dis-
qualification. I know that in many
States the Road Transport Board
which gives licences to buses im-
poses a condition that buses should
carry the mail service. I have known
one inslance where a Member of Par-
liament was disqualified because of
this particular section being attracted.
What 1 do suggest is that wunless a

man has entered into it of his own,

consent and unless it is the main con-
tract, we should relax this rule. At
any rate the Select Committee should
consider this at length.
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) The other section which is also
important is that which relates to
directors and managing agents.

Clause 7 (e) reads as follows:

“If he is a director or manag-
ing agent of, or holds any office
of profit under, any corporation
in which the appropriate Govern-
ment has any share or financial
interest.”

In this case he is disqualified. I do
not know how far we are going to
extend our public sector but I feel
that this pharse “....has any share
or financial interest....” is far too
wide and might bring within its net
many people who are not beholden
to the executive. I think it would be
proper for the select committee to
suggest that where the Government
has got the bulk of the shares—51]
per cent shares or there abouts—we
provide for the disqualification of
directors. I am putting this before
the Select Committee so that they
may consider this disqualification. ...

Pandit Thakur Das Bhargava (Gur-
gaon): Is it not circumscribed by
clause 8 (c)?

Dr. Krishnaswami: That clause
reads “....the appropriate Govern-
ment has any share or financial in-
terest.”

Pandit Thakur Das Bhargava:
There is a proviso which is 8 (c). A
person shall not be disqualified
under clause (d) of that section by
reason of his having a share or 1in-
terest.

Dr. Krishnaswami: That is only a
narrow limitation.

Pandit Thakur Das Bhargava: It
is a very big limitation. (Interrup-
tions). Unless Parliament disqualifies
by law, qualification persists.

Dr. Erishnaswami: I am referring
to shares. Parliament may find it
inconvenient to pass a law on every
occasion. Since we are having an
extended public sector and since this
law was passed at a time when we
did not visualise a vast expansion of
the public sector, I am requesting the
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Select Committee to consider these
two provisions.

I then pass on to the other section
which deals with expenses to be sub-
mitted by the candidate and the
duties of the election agent.

2 P
The original provision in our Rep-
resentation of the People Act is that
not only the candidate but also the
agent will be disqualified for failure
to lodge election expenses. It is now
proposed to restrict the disqualifica-
tion only to the candidate. This
raises issues of far-reaching charac-
ter. An election agent is the person
who manages the business of the
candidate. He plays a very impor-
tant role in really looking after the
candidates affairs. In Parker's Elec-
tion Agent and Returning Officer
.a vivid description of what an elec-
tion agent is and as it has been judi-
eially noticed is given. I make no
apologies to the House for reading
.a brief extract from this book:
“Prior to that Act, the term
‘election agent’ was generally ap-
plied to the person who managed
the business of the election con-
test, and who might or might not
include in his functions those of
the officer (one or more in num-
ber) who, in contradiction
was known as the expenses agent.
Since that Act, there can be but
one election agent, and in him are
-combined the several duties of
the old election agent and of the
-old expenses agent. The object
of the Act has been judicially de-
scribed as follows, viz that the
affairs of the election shall be
<carried on in the light of day;
that there shall be a respectable
‘and responsible man, responsible
to the candidate and to the pub-
lic, who shall do all that is neces-
sary; who shall be the sole legi-
timate paymaster; who shall be
effectively responsible for all the
‘acts done in procuring the elec-
tion; who can be dealt with
afterwards; and who can be look-
ed to afterwards for an explana-,
tion of his conduct in the manage-
ment ‘of the election.”
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If a candidate appoints an election
agent then this question, of course,
arises. Of course, even under the
present Act a candiate can appoint
himself as an election agent but . am
only dealing with the cases where a
candidate' appoints another person as
an election agent. The United King-
dom Act, as amended....

Mr. Chairman: Now, what is your
proposal? You want to rope in the
election agents also?

Dr. Krishnaswami: I am coming to
that point.

Mr. Chairman: But, the time is
up. .
Dr. Krishnaswami: I will try to be
as short as possible.

Shri Pataskar: May I bring one
fact to the notice of the hon. Mem-
ber? 1 do not object to what he says
and that point may be considered by
the Select Committee. As a matter
of fact, experience has shown, in our
country at any rate, that most peo-
ple have appointed themselves as
election agents. It is only in very
very rare cases that somebody else
is appointed. Therefore, I think all
this Parker’s book and other things—
of course, they may be quoted—will
not help because in our country the
practice is different. .

Dr. Krishnaswami: If you wish to
do away with election agents
I can have no objection to
that  proposal Put the candi-
date alone and do away with
the election agent. But if you make
provision for an election agent being
appointed then you must rope in the
election agent for and make him also,
share the responsibility for expenses
incurred. The duty of submission of
election expenses must be a duty cast
not only on the candidate but also on
the election agent as under the pre-
sent law. According to the amend-
ing Bill lodging of election expenses
is the duty of the candidate alone.
'The election agent can, therefore,
escape. The account of election ex-
penses should be verified not only
by the candidate but also by the
election agent where an election agent
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has been apointed otherwise a Gil-
bertian situation will arise in which
an election agent can repudiate the
accounts that have been submitted
by his principal. That is why in all
election laws it has been laid down
that the duties of an election agent
do not terminate until the declara-
tion of election expenses has . been
duly sent in to the Returning Officer.

There are two small points which
I propose to deal with and I
done. I should like to deal with
section T7(4) under clause 41 of the
Representation of the People (Second
Amendment) Bill which deals with
election expenses to be submitted by
the different parties. One can un-
derstand if it is suggested that there
ought to be no return of election
expenses -submitted by candidates;
but this would not be in conformity
with the working of democracy, be-
cause, obviously, there is a limit that
has to be put on the amount of ex-
penditure that has to be incurred by
any candidate. But a provision
which is rather curious in the Bill is
that which deals with the items .of
expenditure which are allowable.
Clause 77(4) reads as follows:

“The said expenditure shall
not be deemed to include any
expenditure incurred by a recog-
nised party organisation for fur-
thering the prospects of the elec-
tion of candidates supported by
it.”

This is an unfair provision. I
should have thought it was the duty
of the State to strengthen the hands
of the weak and not to weight the
scales or the dice in favour of the
recognised parties or the mighty.
The major parties are those which
can spend money. The independents
and others who have to come in are
to have the strictest scrutiny exer-
cised over their accounts. That, I do
not think, is in conformity with the
basic tenets of democracy, with the
‘basic tenets of free and fair elections.
Clause 77, sub-clause (4) in my
judgment is a serious violation of the
prociple underlying the holding of
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free and fair elections; for, if a party
is allowed to spend any amount in
the furtherance of the prospects of
its candidates without any check on
expenditure, there would be conside-
rable misuse. There would be scar-
cely any scope for members of smal~
ler groups, and independents enter-
ing Parliament. 1 take it that
even in this Parliament, the Minister
will agree that independents have
some part to play. In our public life
they have a value and I do not think
that it is necessary to weigh the
scales s0 much against "them as to
make it very difficult for them to
come into Parliament. Therefore,
the rule ought to be that a stricter
control should be exercised over
party expenditure rather than over
the expenditure of individuals be-
cause there is a general presumption
that individuals will not be able to
spend as much as a party. This pro-
vision as I  have indicated will
undermine, in my judgement,
the holding of free and fair
elections because it would
give a carte blanche as it were to
the major parties to do what they
please in respect of their election ex-
penses.

I should like only to refer to the
other point which I find it difficult
to state in the short time at my dis-
posal. I shall, if I have the oppor-
tunity of going before the Select
Committee, place before it other as-
pects of this question.

Mr. Chairman: I think that every
hon. Member has the right to be
present before the Select Committee.
The only thing is that he is not en-
titled to vote.

Shri Pataskar: All I should like to
say here is that....

Dr. Krishnaswami: But, he is not
entitled to be heard unless special
permission is given by the Chair.

Pandit Thakur Das Bhargava: I-
was under the impression that every
Member could go before the Select
Committee and he has a right to be
heard and that only he has no right

.
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to vote. On the occasion of the Cri-
minal Procedure Code I went before
the Select Committee under this im-
pression. When I went there all the
rules were hurled on my face to say
that I could not participate in the
discussion and so 1 had to come back.

Dr. Krishnaswami: That is what I
am saying.

Mr. Chairman: You can send your
note to the Chairman.

Dr. Krishnaswami: The Chairman
should give me special permission to
allow me to put my case; the rule
may be waived by the Chairman.

Shri Pataskar: So far as 1 am con-

cerned [ can assure the hon. Member

that if he sends a note to me I shall
duly forward it to the Chairman of
the Select Committee whoever he
may be.

Dr. Krishnaswami: Thank, you. In
that case' I shall only refer to clause
4 of the Bill and suggest here that,
this clause should not find a place
in the bill. The remedy which we
are suggesting is much worse. than the
disease that we are attempting to cure.
Here, the purpose bf the clause evid-
ently is to give some more time to
the Election Commissioner to examine
the various expenditure returns that
are submitted. But, that is not going
to be properly achieved by giving
this power to the Election Commis-
sioner. A much better way would
have been to give 4 months or there-
about instead of giving the Election
Commissioner a right to pass an order
on every candidate's return whether
submitted or not.

Pandit Thakur Das Bhargava: My
hon. friend will pardon me for my
interference. The Election Com-
mission under rules has no power to
scrutinise the returns. It has only to
see that the return is given in good

e,

Dr. Krishnaswami: But, here it is
said that he should pass an order
whether the return of expenses has
been lodged or not. But, if no ex-
pPense returns are lodged what is the
order that he is going to pass?
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Shri Pataskar: The difficulty ex-
perienced on the last occasion was
that in a large number of cases, the
return of election expenses was filed
rather late, and at times, finding that
it was not filed within the particular
period, the Election Commistion is-
sued orders. Therefore, the propo-
sal is that only from the date of the
order the candidate is to be taken as
disqualified. Otherwise, this disquali-
fication will not arise. However, it
may be considered by the Select
Committee. If it can arrive at some
better formula, there is no objection.

Dr. Krishnaswami: I will place this
and other matters before the Select’
Committee.
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Shri Nand Lal Sharma (Sikar): On
a point of order, Sir. To say that so
many Members have taken oath and
are simply telling lies with regard to
election expenses is an aspersion on

the Members. We never filed false
statements.

Mr. Chairman: It is a general state-
ment; but of course, every general
statement has got an exception accord-
ing to law. In any case, when Mem-
bers are taking exception to this re-
mark, the hon. Member should not
make it.
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g1 ag 3r% & f wiaT Arfaae 9o
# i wifz 1 aga wAA w7
&, &fwa w57 fagh wa & sataa
#1 g8 A § frar faar wmew &t
@I W/ FAT |

# gwoaa & oa= wea § f6
qaTa 7 gag w20 frar mw §, W
™ g% a9 F A qR " § g
A W F OF A9 FTR A} AT
g @r g1 Sferroee e
F AT THFAT HATC A OF AT T
It ear AdY faan foaam eaw g
wifgd a1, 9 a2 A F AL Frama )
A 7 o1& @ g fE wdeeht ¥
fadt yooo T AF AT H fod %000
7% @% fwar oy e w9 T
*t 2 #1 7g 7AW & & T F o
% fow ag ¥ dfemr =t i oF
A ¥ § OF T { - F
e & ol o s wan a T

lfta;lmm'i: Y aga A
FT HEZT AT FIT
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li'lq"oﬂoﬁ?ﬂ: Iﬂm
g arad ?

T F g s ET @ AR T
MA ag A N rEEE L ™

t & o o W famw s W
o UF A %1 Wi IO e
ag¥ fear & o foear s wnfigd | ag
P ¥ AT WA | AT W
i owd @ oW @R
qhyTOU wTEHt # 9g & argl o
W ¢ e gy N9 &% T F
AT & faems R )

e Fest 1 o & oF T
MAmr g Fawwar g
Yoo wEwl # T AIF W T FE
FEEr Qar €Y g o @Er { FL A
T fr sad wd eow e afaw
ﬁ‘“"%gl # sar g 5 gg R aw
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Ao g fe @ A gw D= g
o1 w=f faifa o & g =
g g1 e o s fedt afesr
FAT T8T AT At g ft e
fet afes & qer g g #
TR FATT Y AFAE | A
FAER WA FrEaE @ awE
TEEdl a% ® e fed afew w7
¥ fod  woT @ ger @ oy @@
oW #F &g g1 F Y awwar g
fe o & & g=r ¥ Wfgd
W A T ¥ aee @ famerd
M gt 2

FHama 1 g awm
T AT fag o oF aga a8 IR
AT ¥ TR AR

wm Tw Aaroew feg o faegw

T R0

sit gwe o faw - faegw @@
aa g WY AT AW TH
I W FEAT E 1 W AW F v
TS AT AR &, AT S
e T ARy &1 Sfew wow
arw & fe ofedt v ot e & ot
o 37 #Y af\l & o e T €
T F A T wH A F ow
¢ wefer afei e o ef @
I AT qEAT @, FWiE T sl
@ fE e wwa 1 faw afei &
& afral ¥ S A Forerar & faferait
T AT § W I I o fear
vy IR g1 fm
qfedi #1 3w & afi ok Fadfm
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[=7 qwe dre fam]
At ¥ dar 7 fawar & Ta & S
Y §, eTH ST §, T F WA G2
¥ &1 O MmIw AR
&1 #Y e fmramT

o o oo At SR AT
2 frdm W T 2

st qwo o fam :  wT IAH
¥ uF wewr W A &7

st W0 o TTUE :

am Fmaa |
Shri K K Basn (Diamond Har-
bour): He has given out his source.

=t gqo qto faw : wwr &
¥ owmar g

@ ¥a Fgm Tg @ fE aw
W I T ¥ faw FE

Tifgd |

Bhrlﬂ.ﬂ.llomlhylmah a
submission?

Shri M. r.m 1 am not giving
way.

Shri 8. S. More: Russia has entered
into a paet with this country.
LY

Mr. Chairman: He is not giving
way.

Shri 8. 8. More: I am rising on* a
point of order. My hon. friend has
made an allegation that for the Com-
munist Party money will be eomin:
from Russia.

Mr, Chalrman: Has he mentioned
that?

Shri 8. 8. More: He has. 1f Russia
has entered into a pact of Panch
Shila. which means non-interference
in the internal affairs, is it not making
a slanderous allegation a;mmt an-
other country? 4
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Pandit Thakur Das Bhargava: Does
Russia mean the Russian Govern-
ment? Any person from Russia can
send money.

Shri Bogawat (Ahmednagar South):
Bhargavaji is right.

Mr. Chairman: To my mind it is
not right to make specific allegations
like that.

Shri M. P. Mishra: Because he says
there is money coming from bankers.

Mr. Chairman: Order, order. Now,
this sort of allegation on the floor of
the House must be based on personal
knowledge and very definite know-
ledge. Certainly on suppositions and

" surmise no allegation should be made

against any Member. Certainly
mutual recrimination will not be help-
ful in the conduct of the proceedings
of this House.
=t qWo Gto famy : Tmafa oft & 7
Y @re ardt & a7 7 FET AT
Mr. Chalrman: General statements

can be made according to his own
view.

st gao dte frm : §feT § g
TETAT WTgaT § % WA aga @sten
2 wire 9w A § FEd avet arfeat
1 &% & farg i & am@ o g
&) g W g Wil ow oA & fF
g ¥ o 7@ &7 & fag deT wmET )
W g 7 fadh o 2w & grn @ afes
WY Za F oft omT grar @ frame §
T & g dur wmar @ 19 e
a0 & wran & fe g Sawr agl
UF FFT | §F I A HIAT Toramr
F e 3Nl ® FATATH By qArArE dee
# w2 @ g e ag #9
TR fFwm@ e &
T AT | TEH g T FTOIC IAH
7@ OF gt 5 T 997 AT AT
¥ feam %< 36! TW@IE T F 0
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=1 FaT | 7 Fa1 F o FrEwadEwr
€N g fF faas sreza § darae agfa
9fFF o qgEmad R fRy F
At e dgEm A &, | oW
0 | U9 & TF TET [T EqAT

UHAT FOF AATT AT | qAfEQ AR

&g & tF oo 7w 3w F wowr adE
FT qATE IAAT § W1 T F UF FATA-
AR ST TS FT &T4T FATAT § AT AT
& @Y FT FH HET GO0 WK T8 4G
FUTAT AAT FH FA F @I g | TAA
1 g TaT AT gY  forwd o HTE
& wiget gfaam aven wEE A
TR G oww

arq g1 99 & OF a1g Wi wfa<
Fogn Sgm g 1 AR R
s i ¥ w1 7 st § fe e
% Y W A F I@ T W@ dY
a1 arfearie a<are ar fevmes @ |
# g <fror #7 fad w7y § 1 g W
friw 7Y & e am ¥ =W IS
AFA FT F | G I AT HAA ¥, §
TR F WA &1 AT § W qowre fafew
ETIH WIE HIH AT AT AT § AfFT
TR & § qATT aga 3% A 9 A
§ A T W §F 7 ¥ wgA, Wi
. HEM WX T < AEEA WK T AT
Y = qHAT §, A GO FA qT® ACY
gaHg a1 qrfeamie 7 @ W & fa
aTfeame & 9= WX $HT THT AR
TET AT FATar @ & @ a@ W A-
At gwwar § W14 awwar g 6
Tg F1% Uo9 & @Th § | §9 AN q
I & s $i§ w7 aven g W,
wré fgg ww @Y 92 TaeEe AW ¥
Ty wafaar %, g9f9C & awwar §
Tt iife
T AT [ P AT IEH qge -
HE W F wmeit oK g &
& AR @ A aiferarie TR WY ST

22 SEPTEMEER 1855

Representation of 14858
the People (Second
Amendment) Bill
g 7% T w1 g fer ofearie
F I9W, & gwAar § ¥ g Tow Ao
& W <t | &faaw & & @A
g & a1F s s aifeanie 1 9
qATEl & §9 F 9¥ I @A wileq
A 9@ 9 a9 @ g1 o &) ot
sqqEqT gl ANEY fF AT @ T
® &0 W & TgF Tgq (I @A &
Ny TIfF oF 7 W G IEH I
W AEH I TR F gEA ™
fo ®1 wwdw w7 g

St @Yo WiYo YT : W WiAfAfaE
EEA (TEAFT & g A qgi <
wTé & 1| OF g agt ag A wik e
HATATRT F B A g1, FE g
ag wré f& wfaares 4 &, sqaes 1
&1, % % e o st 7 g Wi 9wt
At 7 g W A FT T i wfuw
AT AT FATC ATHA AT FHAT

Shri v'eemwmy (Mayuram—Re-
served—Sch. Castes): May I suggest
that the hon. Member may speak in
English because he can speak in
English? If he speaks in English, we
can also follow him.

Mr. Chairman: Perhaps the hon.
Member wants to speak in Hindi; and
he has been speaking in Hindi.

Shri Veeraswamy: Are we to under-
stand that the hon. Members of this
House do not want the South Indian
Members' to follow what is going on
in the House? .

Mr. Chairman: It depends on the
Member. I cannot force him.

Shri Veeraswamy: He can speak
very well in English.

Mr. Chairman: I have already said
that it depends upon the Member.

i dto oo RmwiE : T & WrwiwE
TAIA® gEAT AT qwaT & 06 famr
A % T 3 § sfafita I 9,
G g AT AR & e v A dn
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[t dYo ot _araes]
Wl 9 7 § WAy & y§A sfiem
%1 uF frama g7 w1 a1 399 @ fow
AT R F WEE T WA § 99
foew s & fFd wd 4 1 afeor F ama
T 7 fear @ fs A dr dR @ | g
% v sufeaat & 419 0F wTg 97 e
fed o & A fafzzat eed & a1
U qv9 FT T8 T A NG G T T547
fors A% ®Y Fazd To1 Far wr, A@
qamT & faoft afem fear smar @,
ag siafafa &= faar srar av 1 9g w1
A aTely AT €Y & 1 &g AT A qorETE
faamg & e F formr & s e & ot
sorTae faarg @ &, S9% wW W
faarg avr ferat stz framg ava gea
Y oy Fafezat o= & s A A, @
fafzat o #< wo e &1 I @Y
7 #ga & f faamg qwaa &1 wwmor o
& 9T WX 7 Wed & faag saw
& gawy gt foraw fF sopamra faarg
09 & ot o ag 9w =feEl
*1 defee @A # ava wA AT R
wa & @ wrew o wfaifa
qT GrE F A T A A § W
39 & fog o7 @+ "gEg ggr < o
wfafafae danm fodas o §, 999
T W AT U0 dY FZAT A AT EGEA
qwTT §, IART A wdA w7 § win
# g ager oY ama ot dan g o e
gaT fan s s § ) feemre-
fbae & faog F o g ol &
frrd s s ow Gy fam & f
fos weaew § mgl aegw T4 ag
@ AR T awwar § R oo
frgd <@ & (AT & T, @,
IR AT § AT F TIE g Al
I A T GG FA AT & AT ITAH
Tq G § FEEE 9 F AfaF
& =rfge, a8 a1 & WA §
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Shri Pataskar: May I make one sub-
mission? After the amendment was
moved by Shri N. C. Chatterjee
yesterday, a list. was given to me
signed by him and Pandit Thakur Das
Bhargava, in which the sections which
may have to be discussed by the Select
Committee have been indicated. If
there is any proposal with respect to
any other section, I am prepared to
consider it. So, the hon. Member need
not spend time over that.

ot dto Wto FmaaiE @ Wt Wy
F g 91 g9 AT #1 &, & I5% fau
I Tz gaT g o foae @ o7 agi
FTH! =1 g€, 39 O7 & agq 918 § g0
faam g% F=0 | IEE g AT
fawdl a7 ot & ;e arer g uw fawn
qx fored avaey F agt 9x w9t 4@ g
& w1 5 57 3w # Tomfas qrfeat
§ T Ear §, ¥ I H AT H 9w
Fem w12 ag § v fagi &1 e |
ara 7% & & o g foeg mifeai w
e o &, 9% At # Raw +@ &1
afesTT & wwera § g L T E o
¥ oA wiamas faar & | 99 e
# tAwA e 7 3| Afaww #
wfewaw fFar @ 1w wfme A
T W R AT A H WiAw AT
T A F1  famg 37 & fawg
gt AT &7 feran § # g af o
7% g & T fom =i 1 wrwar 4
fasft, 3% &9 waw g & T
T 0§ F O ST & 9
At IR s fe GRS aga 2
ZA FATL 9 WA § W W
UF I F A A e A A
fqa F40 a1 a8 @aw Iefigard @
TG T FATW EAIT | F I L9 AT
1 4E1 3T & fauw qm A 7, dfF
AL ST & ar w1 A O A
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7gf forar & fF qT7 fomg wam FR
& fog a€t arsf gt wfae, @ @E
7 &1 T BT w09 oY 39 I F qAT9A-
aTdt AFHOSY FT EN9AT § Q0 IITAG
g forad oF w74 § faeTe
WY T X wHAT £ | §F = § &
WITHT AYA AAWA A AT S
f farg 93 7 Fa31 ATHE FF T
WY ff o dvav FEAZGT § <7t T
Y FidT & Fereary, &t grafaez qrEf
% guftaare W A fgg v & guie-
T @2 §u | FAw § vz fgg Inie-
1T F1 W fegeT = § IefEEr
F1 1 &1 I A7 A 71 T 7w
fermt, Frerferez WA & 2T IefrEard
1 W I Ta fag ar, A faa,
qe=g fawg &1 @@ gl # a1 AT
et § Afwe awr 97 7@ § Wi gafan
agl 9T 91 fgFg @97 &7 a6 T e
IEFATL a1 FAH! gEHarT W 9
fzar mar AR ferg T &1 a & S
afera wfeat #t @iz & fq wfaTT
4, FWIA 9@ " *T fF 7w 6 A %
% WY TgHaATT &7 fave frar @ @t
TR ¥ fF F1a2 & garfaw wrowt
F M IAH! GAT4T 777 freg o v
WX 9 FATT T ASTAT FrweT A1 AR
Fai ff HHEW & qqor FHIAT A
wa fad 3o & F07 $07 58 feder
= § geirmT 8 fqF, aafee
aréf § it e A wE frg #1 o
I g Ju fewes Forq & IFHITATC
®1 fad, wr fgg o & IofrEard
® AT faeg WA WAT 1 F wT
QAT T T | Faaw o g TeEaTT
AN S FT 1 AT Afe S I 2@
T FT IrfiATT 97 Ay A < A
AT s wrafeee ord @1 9 fedes
FATE HT IR AT 37 {7 FT AT |
|TUE Tqw § F e qawE
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sifar @1 IR @ R
oA frera @ S & afed
TR &7 GAT 7 F a1 gHTL &THT FTHTT
qrfeat Sg, ST gW auAd € 6 gn
ST T1feal 1 9 A # o ST
7t T wifew | 47 I Q@ fF o
1 1 & I 3F 1A a1 Ag &
a1 | fawr 7 afz % w99 F WA
ATTT WIT F14 BT wgHTC 74T § ar
TH THL T HGTT AT TGl L qHa
" g aw oz § gAE W)
=g # faar waral & AT A wrdt
f¥ afe wTOFT a7 &= Ee @ SAE
Gt # oF & A fag fadm w7
ITHRI ZEA F we surEr gfasr
gRit o § mwwar g fF dar fraw
@ FT WY AT fafa & g qerare w6
ot f& & wwwan g Al Y § 0 &
aTgat g 6 1@ fam & g8 § sfweas
# gra & ag WRAwIT T TRET 917 A
FEHT TETATT gWT § WK FAA F 714
T TF F a9 fear 9 aviw 1@
SFTT FT HATA, TAIT T HEWTT FF
T WAET QHHEE Sfaa §7 T 7S )

E FAET ZHA THA U EEAQ
aTg €T & fora®r fF fr areY Sy A
far & 1

3 P.M.

ST W1 AT 2| T g1 wfeafoa
T ¢ A T8 WG g1 R qaw wa
forT ®1 wTaar 0T IET A4 WY IG ;
AT TERAT | JTAT AT GHET wfHa
§ 9 Twdfaw =& 1 g fag
& fordt wrea &Y €, Ererifs q& av 39 Y
g T & ureg g fe faw 1 3 afqaa
wa fad 97 &1 areaar 47 =nied, e
wa faed & =9 7 F1¢ 74T {1 76 8,
T WL OF WIS ®I< a9 o 919 &
T W9 IHEAR &8 T 96T &
&Y I F1 59 BT W< fawmr T,



14863 Representation of
the People (Amend-
me_nt) Bill and

[&‘Ta'h e i’mﬁ]
A AW Y A% FT g9 g AN F
Y srfeaTs g9 & 3 =T A Ar |y fHar
g IR A! AT &Y FHAT | T ot
&S F T A% & 4T ZAT A G w@_
£ aY ag I F T a) F ;F W
T g\ 99 %1 #rE fgama 71 §r |
N o ¥ F mds@aAdea @
FufteaTe ATEl w0 @5 FT T |

dfw ®o wto wwi (forar A=
gfew ) : s ETE &% | Toar & Ava
at 3% S g e |

=it fto sito TATY : mugg fs
gL UF AT q¥ 9 |@F & gF4 €,
T § W W1 @gy syfe ar @9
8 *7 gha §, dfeq = & fAsw
&1 ot wfr et ww AT wfae &6
FRE 159 F AR F F aga < Ag

FEAT TTEAT F4fE T@ F WA AV IF

g

[SErRIMATI SvusHAMA SeN in the
CHair]

o faui fawg < 4 39 Fg
STE | W T 9 F wiy v A
& g i w19 &1 " $g oft &Y, e
# wrETd g o &, W W 7 sy
afa feaft welt €, fer dar F
wmar §:

“Caesar’s wife should be above
suspicion.”

o aY it a=ft § 99 & At & o
ft o 7w wifed | Ao g AT A
St fadreft g € qE W9 9T WmEY w7
€, s o e we € fR o A
FU a7 g wfaw ¥ o s ¥
e et § | I T THE A @7
EAR AT FE & AR A A R
wfae & go fawg § ox swagr far |
AT AFET H I9LAT gHT 1 A A
fras<faar s g =@ wfesrd
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T F=Td € fagia s s g
# T | gAE wfaew 7 faar v arg
fafreez 7t fafead | a1 72 € s Fefii
wifeat ok ofesdz Fefn e
w i F eecsm s § 1w
o 3 € i Aot W (darady
W ufroegfea 37 a3 & waw A
& dwedl, qEATdt § & w7 AR
wifeaT a% & & e TE &1 o,
9% & TR § fF oF o g ° e
¥ % QY AT A< whwTh QR T
g1 W1 TRy G F WA T g FT
‘AT FfRwa § werw aeafad g o

They should be directly responsi-
ble to the Election Commission.

W4 TF O AEI g1 @ a9 a% FAT
ft W9 F vARE AT & A g
w7 § | 98 9N §, § 4 T2at & o
wiEl ¥ ¢F I 7 fav fF qF werd
gt o 37 sy sdsrlt Aw @ &)
TW@'FET 4 6 F wUT THC T w1
FLAT §, WL WA F0F F faams qrem
€ @t wgrd wET € | §9 wiHQ A
A IF FYgEmn | FF Av F w7 Fezf
WA 1 aamar | gady fawraa wré
fw o st 7 gfers & st v aaman fe
R WA AHAL § 9 FaAT & (% dai
# S A1 AR F Az e ;A F
S qfers #1 aamar @t a8 27 o1 5
ag H g GRATE ! qE FETHEL qEA
o1d &1 O WA 7 aamar fs o Fefr
wfeae § 99 7 w31 fr o0 Tl F 912
T | 99 & are 9 fowaa 7 w1 R
fefm sfeex & o= mar o faa
#< faan, wamm sfama & ot fagr
v 7 famr wiw fF gu & Faré fam
# 5 4w  faww 78 s<ar g
wq gfe| TeiaeT & 994 18 i gf
7= it foig & ag famy @ 1 AW A
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sd & f& 3w &1 s fafaex
[TET 1 FET 9T FW | Y AR TH
% fo0 @2 9 a2 ar 7 diw fafaex
A g 1 s fr ¢ aw = fog
AR ITEsAd 7 99 &1 feemarfawrs
w7 fear € | S€T & w47 & fag w7
g g Ag & i F fad Peemifawrd
¥< 2 4 § | ag v fo ft wifee o
d g a9y & fag gt @5 grawT |
W1 4 7 Fg (% Fafaeet o1 eawme wisd

grn § | a5 a1 it &, Fafreew wrd &

a1 faere g 3o forg fawar omar
g1 d9a ot o &, wreo] wTew 9@ &
& Roe-300 qfere I ¥ e ¥ forr
¥ e g, ot e s & 9w
o &, 97 ¥ fawfdt a1 wiae
gran &, dafr *1= @t swify wré § e 3w
& TaT 3t I T TOAT TAT R HrawawAT
& 7 oY ag s Aar fae gferw ford
g ST & g o w7 & A wwwan
fr qoft ara W et € | v NITF OF
HAT s §feqT FHT FAA A AT F
ford Tl @ G W\ § W Aw ¥
gl &9 9 & 9T & A
STEqT I7 AT & | weg AT A g
AT AT F qg ATT WAk § | AT
& § 75 23 ot 9@ §. o W AE A
WY Y T & At T T HT T FT
& &7 ¥ a1 ¢ @rat § sidq & wiyay 3
qgar gt fear g & A8 § 1 W Wy
w1fgd F w9 w1 & da0aT §L 6K
IR GET FA § T4 | Fratew & =g
9% & #rf gEAa G4t war £ ar ag
wfarr 3fee & oman €, 99 #1 agi 0%
YT ATGE # A@ WAT =TiEd,
w¢l off T # vw Y a4 §9
F A EY AT AfEd, T A AFC
T FTA 74T 1fed |

o & q9 F @ 19 @ TIEq

g 1 72 felt o oft mrHe 9T At
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AT &, T 7 Forate 7 o 0 Shedw
& ag 7 wwre A §: Fa T Afd,
AT (e SfEEE Wi e
Sfedw | A dSfwdy & fag st
T {34 § 99 & d1a dFE { o
& frag € -

“The issuing of any circular,
placard or poster having a refer-
ence to the election which does

" not bear on its face the name and
address of the printer and pub-
lisher thereof.”

# 7 1ar g f w5 wt seome A
Tt & T AT A AT A ATHA Ny
& a8 %4 Tg 7€ a1 9 § wreor e ot
AT FT I IR qeA G ATE |
F 7 aifa &1 w197 wsdy awg ¥ Tavay
TET TH T ZTEsgAA F1 At wiAw T,
TFFA ST K1 A wiAwC w9 g,
faefr ® +ft wfaw 7 § 6 g @
ferfafaran 1 fse a8 1 @
FATH AT AT A (¥ T ¥ A 4T
frer 4t § 99 § W oiTA wfaam
1 w7 7 wigwe 3 e § e

“any disqualification under this
Chapter may be removed by the

Election Commission for reasons
to be recorded in writing....”

# wran w7 § s @ # g
Wmﬁaﬁmmtwwﬁ
Wﬁmmlm ®
qTq & gEdY s ot JwAr P AT A

g o T §

“Part A—Chapter I—Cortupt

practices specified .in section 123,
or section 124, illegal practices

. T WET FT T3 94T onfe wAwe
o # g § faar feelt faaor
frar &2 frg | T g owar &
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[5fr e e TmiE)
qE WS & AT MY | A F T
g
“for reamm to be given in
writing.”
Tt s fafers w10 2 2 waig
feeft o € o @Y fomw 3 &1,

T AAEY TE(CH &1 ar I fewe

e o AT § 1 & g wfewr ey famn
faredy frm & 9 & fasz 1

T F HeATET 6 A aga ¥ @iy
& o fe & fofem & g )

Shri Gopala Rao (Gudivada): It is
said that these two amending Bills
are brought on the basis of experience
in the last elections. While welcom-
ing certain provisiong of these two
Bills, I have to say......

Mr. Chairman: Under the mandate
of the House, ten minutes for a Mem-
ber have been allotted by the
Speaker. As there are a number of
Members who want to speak, hon.
Members will kindly adhere to the
time-limit and not exceed it.

Shri Gopala Rao: While welcoming
certain provisions of this Bill, I would
say that it is not comprehensive in
the sense it has not covered certain
problems that have crept in  during
thé course of our elections.

Secondly, it does not give an oppur-
tunity to discuss completely the itwo
old Acts of 1950 and 1951. That
is why I support the amendment
moved by gome hon. Members.

1 am not worried, as a matter of
fact, about making a good number of
amendments in this election law.
1 am more anxious that the pro-
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visions of this law must be imple-
mented properly, seriously and gen-
uinely by the authorities. We find
that even in the existing law there
are certain provisions under which
electiong can be conducted even under
the present set-up also, to a maximum
extent, freely and fairly. But when
you go and see the experience of the
last Andhra elections or the 1951-52
elections, the practice is different; the
provisions and measures provided in
the law against major and minor
corrupt practices and offences were
not at all used by the Government
machinery and they were simply
thrown to the winds. In Andhra, re-
cently a few months back - elections
were held and 1 am speaking from
the experience of these elections. In
the existing law also there are certain
sections by which candidates cannot
use vehicles to carry voters in the
election campaign either directly or
indirectly through their agents. But
if we take the experience
of the Andhra elections, many rajas
and millionaires, who  contested
the elections on behalf of the ruling
class in a good number of constituen-
cies, . engaged a number of trucks,
lorries, vang and all sorts of vehicles
on the election day in the presence of
responsible police officers, [D.S.Ps,
etc. We tried to draw the attention of
the officers to intervene and see
that these malpractices and corrupt
practices were checked, but we failed
because those officers nevér interven-
ed and never tried to check them.
What is the use of making the Jlaw?
We are making certain laws and no
doubt there are certain measures
which we welcome and I hope the
Bill will be improved in the course
of discussion in the Select Com-
mittee also. In the same way there
are certain measures to check brib-
ing and other money evils in some
form or other. In Clause 123 there
are certain restrictions imposed and
punishments suggested. Again, in re-
gard to expenses in the election, a
ceiling is fixed which ranges from
Rs. 4,000 to Rs. 8,000 for the different
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States. But if you take the experience
of Andhra, the expenses incurred
were not Rs. 8,000, but they . varied
from Rs. 25,000 to Rs. 5,00,000. There
are Members who spent Rs. 4,00,000,
Rs:- 2,00,000, Rs. 50,000, Rs. 25,000 and
Rs. 20,000. Is it spent secretly? No,
they openly distribute money in the
streets; they sent money to the local
leaders and money was distributed to
every voter in certain places. I can
give a number of instances where res-
ponsible leaders also participated in
the matter. In my personal ex-
perience, one big person, who holds
the highest post in Andhra State now,
personally carried money bags with
him. I cannot mention his name and
no purpose will be served by doing
it. Though there are certain measures
in the law, the ruling class, which is
in power, is not serious about it and
is deliberately avoiding to execute
them. Ewen in this Bill, I find thai
there is a tendency to relax restric-
tions imposed by some sections. Un-
less you take a strong stand, what
is the use? The point in a nutshell
is this. Do you want to implement
the law or do you wish to be cowed
down by the evil forces and try to
legalise the major malpractices or cor-
ruption? That is the point to be de-
cided.

Coming to the other side, there are
certain restrictions imposed so as to
check undue influence. As far as
election experience goes, in hundreds
of villages agricultural labourers,
artisans and tenants are physically
asked to stay in their houses or sur-
rounded by the landlords and goondas,
thus not allowing them to exercise
freely their electoral rights. When the
attention of the police officers was
drawn to it, they refused to intervene.
?“ my district, two vans are follow-
ing the Congress candidate, who is
a raja, as a bodyguard. In a nearby
village 300 agricultural labourers were
attacked by landlords and their people
and not allowed to go to the polling
station. Even then the police offi-
cers do not intervene. This kind of
thing has happened in a number of
villages and these people were not
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and exercise their electoral rights
freely. Again, another corrupt prac-
tice is this. Since certain candidates
do not believe that the voters will
vote for them, they pay them money
on condition that they bring back
with them the ballot papers given
there to them. In several polling
stations this kind of malpractice has
taken place.

Coming to the secrecy of the voting,
a system is introduced (this is from
the experience of the last'elections in

* Andhra) by which the presiding offi-

cer is asked to note the numbers of
the ballot papers opposite to  the
serial number of the voter. This has
created havoc. Every landlord and
monied man in the village would
know to whom you vote and
there is no secrecy. They say to the
voters, “We will take your numbers
and we will note the marking.” That
is why voting cannot take place free-
ly. In this way much havoc was
caused in the last elections in Andhra
and hundreds of people in the villages,
who are poor, were not able to ex-
ercise freely their electoral rights.
There is a tendency now in several
States to see that democratic elections
based on adult franchise do not pro-
perly take place. In Andhra it is de-
cided that local board electiong should
be conducted om the basis of indirect
election, that is, through panchayats,
whereas for the last 30 years every
election conducted on the basis of
direct election method. In the muni-
cipalities they are introducing a
method whereby the voters have to
place a mark on the ballot paper op-
posite to the serial number of the
voter,

Mr. Chairman: Kindly finish in a
minute as there are a number of
speakers who are anxious to speak.

Shri Gopala Rao: I am sorry I am
unable to give my experience of the
elections in Andhra within this short
time.

For section 30 of the orianal Act
of 1951, it is now proposed to sub-
stitute another section and I strongly
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oppose it. This is a question dealing
with the period of election program-
me between the last date of with-
drawal of candidature and commence-
ment of election date. According to
the original law, thirty days are
allowed, but now it is being reduced
to twenty days. Is it possible to
cover eight lakhs of people in a con-
stituency in lessthan a period of 30
days? This reduction is after all a
step in the interests of the well-to-do
people, because they cam  mobilise
their man-power and vehicles with so
many ways within a short period and
contest the election. But for a com-
mon man it is very difficult. After
all he has to depend upon his politi-
cal message and campaign. That is
why I urge upon that point.

it drearw g (foram Smgegd ) -
taxe WX g ext & wiafm & wairw
w7 & forg ot 31 Faritas w9 39 ¥ &
# g G feo o & fF s s
" ofafa & awge faw & fag sefera
far wma, T w@TE w4 g |

Mr. Chairman: Hon. Members may
please bring in new points. There are
only ten minutes.

st e fog & daw @ AW
AT T ACH TS BT AT fFwmw "Awgan
g1 texe & o wfafmw § w&d
fratas g vy § =qaear At 1
& o T # #rf frw w0 Frafw
A 1| I G ST H AT qga & Fe
19 g | %@ fF g v awet |
e, e g o fent g
& | FE I gET A SETg 9T S FT AT
fora famr simam & 3R 6 w2 91 g
qx foar &1 A faer faar smar &
frate® g=t Y Tiw & Faome a1 wRard
AT FTT § | T A FTA B T AT
& W sfafafy da &t & wocft &
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€ S ® T T WA 7L, @ T2
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for st &Y faar ol o S Far
& frafew ot & fag oF & Fafss
FT qATE AT WY T W gfaat
T g & S F gy aga awa g |
ag it fraw <& &, 9 aga wea
& 1T IR SFC FAT 900 1

eyt & wiafmw § o g
fee 1o &, 9 & wafaa €1 i
Y a6 & "aT w1 = fewwr wmgen
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fram wmr « & wemTg < A W g,
v WT o5 F FEeT fr o g W
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g fF @ & 7w 7€ @ | gw el @
e & 6 oqg & wvarw # faum e
% fou w1e g Wi AT g SR
#irE aar % forg o=t germe Wi e
g Y e <l v § | AT g ag o
s & for forer & o wifaws e g €,
Fagasfar et s@g | I
T ST d fF T T ' w1
§ o femme aifaw 37 aw o7 @<
FFAFH fear 37§ | Fam wwre g
B F Y T FTEF AW §, A ¥ qg
¥ Q@ afgmt waw §—-uF A T
2w wifpe< # ¥F dw 7@ & fag
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T &9 § WX Y serwe 7 SareT @w
5 & & fegmw aifew w1 & Fsraw
& 49 § W 7 fadew 7w 9z feaw
arfeae F & fr & w1 &Y @ feam
g, afew feamid o= gore o &
T ® A & ) o T F A oA @
i, SRR e e e g 1 g Y
# uF e g &, forw 7 o Infirar
T W TR g mmd fFewa
s fgama & ag @=f At femsmn, sy
I 7 AT O FT IHEATT FAR ®
fore famr g1 1 &Y wh" A9, @ A
F &, dfeT &% aw § fmm adi
T I, & ATC 9T § W A |/, @
aga v @< 737 £, Afe fgama afes
Tt aT wT @+ fafesa dir § 7=
#r femmr &, @ o § 1 & Y 7Y v
fi farel of wiredt 3 oY e T T §,
37 & wfuw 1 fgaw femr gt ar A |
wfes @< 77 1 79 & ot &1
T g &Y | xafeg 7 wrgen g fr feama
arfersr w5 #1 frawr faeger & & %1
feur amaT =g, w6t 5 @ oo Ak
9T e a0 ¥ & fgaw &F & 1 99}
w2w # fafegwe ard we afafavs Ak
FT FATHA a7 =L FE F (A0 AT S0
¥ {9 § I wé fgarr arferer
FAT A & W g # o qfe
A¥eT & 1 7 gera § fn i oy fefige
e wx fafaes 1 § Savis W)
el & e e €, & s faam
AT W AYE T F qEed § fag
@ faar arg 1 §9A S 7 AfaF |
Wt F= g W g 7 e fae
Ffe ot a0 &6l 1 S S T '
T AR €, 7 A7 HOT AT I AT 7
AW E, AR A RETAA AL E |
W famm g frmsfmifs
oo aifers #7 & @ fraw Y &
F fear o o
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Mt 3a4 e &7 e a@ A A
T & A9 w0 qlE F e
fFar 21 St gEv T W W A
& gz foar | wfed & s g
1% ST AT AT AT § A fwe ¥
Mﬁﬁfﬁlﬁmmgﬁrﬂm
e T oaw

Mr. Chairman: Order, order, she

must resume her seat now. She has
exhausted her time.
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Shri Eanavade Patll (Ahmednagar
North): I thank you very much for the
opportunity given to me to speak.

At the outset, I thank the hon.
Minister for Legal Affairs for having
introduced this important measure on
the eve of the forthcoming elections.
I would like to add that when we are
sending this Bill to the Select Com-
mittee, the Committee will zake into

account all the important suggestions .

made in the debate during the last
two days, and make this law as per-
fect and simple as possible.

Charges have been levelled here in
this House that some unfair practices
were carried in the last election by
certain parties or certain candidates.
I refute those charges, and I humbly
submit that the last elections were
fought very fairly, and it is to the
credit even of the Election Com-
mission that they handled election
matters very skilfully. There were
‘very few election petitions, and I may
add that on the whole, taking into
account the bulk of the candidates
who contested the last elections, the
applications were very small in num-
ber. Therefore, I am quite convinc-
ed that the last elections were fought
+very fairly and no amount of criti-
cism will weigh with us at least. I
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will not accept the arguments of the
opposition on this jssue.

4 P

Then, I would like to make one
very humble suggestion, and it is
this. If on the day of the scrutiny
of the nomination papers, any nomi-
nation paper is improperly rejected,
then under this Bill, there ought to
be provision to go in-appeal to . the
High Court immediately against the
decision of the returning cer. This
is very necessary, because a number
of cases arise on this point. It should
also be provided that the High Court
should decide the issue within seven
days’ time, and their decision must
be final.

Shri Kamath: How can you force
the High Court to decide the issue
within one week?

Shri Kanavade Patil: Even if, after
the elections are over, any person
goes to an election tribunal with an
election petition alleging certain com-
plaints against the successful can-
didate, yet that ground should not
be allowed to be reopened. That is
what 1 want to submit in this con-
nection, because if that point, namely
the ground of improper rejection of a
nomination paper, is reopened, and a
fresh election is ordered, then it
would mean a sort of harassment to
the candidates who have spent lakhs
of rupees, sometimes, and gone
through :the ordeal of an election.
Besides, that would also mean waste
of public time, public money and
public energy.

My third point is this. It has been
argued that we should not allow the
use of vehicles. Supposing a polling
station is at a distance of three to
four miles why should the voter be
asked to go walking to the polling
booth and return from there walking?
Why should he not be permitted to
use his own wvehicle for himself as
well as his family members? 1 feel
therefore that the suggestion that
vehicles should not be used iz not
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proper. 1 would go a step further
and suggest that to some extent we
should allow our vehicles to be used
by our neighbours also, to take their
family members to the polling booth.

Regarding the filing of the return
of election expenses, I would submit
that we should not be very particular
about it. In fact, it will be a good
thing if we will not be required to
submit our returng to the returning
officers within a prescribed time, un-
less it be that there is a complaint
or an eleetion petition challenging

the bona fides of the successful candi- .

date and alleging malpractices by

him,

If any particular candidate contest-
ing the elections spends more than
what is at present laid down under
the law, then that will be of no
material advantage, because I am sure
the voters have become very wise
nowadays, and they will not be
carried away by money. They may
accept money here and there, but
they know how to vote—as they did
last time. So, I am not afraid of a
rich man contesting the elections, for
simply because he has got more
money and he has got better facili-
ties, he is not going to W%in the elec-
tions on that count only.

Regarding the time between the
conclusion of the elections and the
commencement of counting, I would
suggest that immediately after the
elections are over, the utmost care
must be taken to see that the count-
ing process is begun. I have seen
counting take place so late as after
three weeks from the conclusion of
the elections. That sort of thing is
likely to create some suspicion, though
I know that all the returning officers
are fair-minded.

Shri Eamath: Not all of them.

Shri Kanavade Patil: We should see
that there is no scope for anybody
dabbling in election matters. If the
counting is begun soon after the elec-
tions are over, then there would be
no problem. At present, what hap-
Pens is that the ballot boxes are lying
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there in the  offices of the
mamalatdars and the pranth offices
for two weeks or three weeks, If the
counting is begun immediately, then
there will be no room for suspicion.

Regarding the time that should be
allowed between the date of the
scurtiny of nomination papers and
the time the voters go to the polls,
I would suggest that at least five
weeks' time should be allowed; a
lesser time will be insufficient. Even
in a single-member constituency it is
very difficult to cover the whole area
within three weeks. For instance, in
areas where there are mountainous
tracts or hilly tracts, it is not easy
to travel; and sometimes, there are
no proper roads, and no traval facili-
ties are available. I can give you as
an instance my own constituency. It
is 150 miles in length and 90 to 100
miles in breadth, but it ig very diffi-
cult to cover the whole constituency
in three weeks' time. I would there-
fore suggest that at least five weeks’
time should be given in order that
the candidate may be enabled to con-
tact the voters in the whole of his
constituency.

I now come to the electoral rolls.
I know certain clerks are appointed
for the purpose. They go from
place to place. and from village to
village; and they prepare a list of the
persons whose nameg are not already
there in the electoral rolls. But I
have also noted cases where they
have deliberately and intentionally
omitted the names of certain
public workers who were likely to be
candidates who would contest the
elections. Of course, it might be said
that it is for the parties concerned
through their district organisations to
take the utmost care to ensure that
their prospectivé candidates’ nawmes
are entered in the electoral rolls.
Yet there are cases where people
who are bent upon doing some mis-
chief indulge in such things, because
they are after all only simple clerks
or persons who are in the lower ranks
of the eler:-tion machinery.
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It has been suggested and I would
not support that suggestion that there
should be compulsory voting. I do
not accept this view. It has also been
suggested that there should be an
independent election machirery esta-
blished. But to establish an indepen-
dent election machinery permanently
we would have to incnye a very heavy
expenditure which will be an adai-
tional burden on the public exchequer
I would therefore suggest that we
should not support such a proposition.

Mr. Chairman: The hon. Member’s
time is up.

Shri Kanavade Patil:
now.

Shri Tek Chand (Ambala—Simla):
I believe that all possible human
ingenuity should concentrate on
making the election law impectiable,
foolproof and knaveproof, 1 feel
that time has come when, in the light
of past experience, the existing law
should be thoroughly scrutinised;
such- flaws, loopholes, and omissions
that it has got should Le recitifiec and
1 welcome the amendment which
says that the law should be overhaul-
ed and all its foibles examined and
all good suggestions incorporated. In
view of the very short span of time
at my disposal, I will endeavour to
telk in short hand and eschew the
temptation to amplify and elaborate
matters.

Regarding major corrupt practices,
minor corrupt practices and illegal
practices, I will eounsel tne lhon
Law Minister to please draw a sharp
line of demarcation between violators
of technical law, who do so out of
ignorance, out of clumsiness, out of
thoughtlessness ,and the other people
who out of col motions  de-
liberately wiolate law in order to
subvert justice and fairplay. I notice
that when wyou come to major cor-
rupt practices you have forgotten to
notice some of the most serious and
»heinous practices and when you are
talking of illegal practices, just mere
trifles, you have raised them to the

1 conclude
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status of great enormities disentitling
an election. For instance, you have
conveniently defined bribery as
illegal gratification to any person.
What about that type of gratification
where a rich man goes to a village
and tells the Harijan community,
‘give me all your votes and I will
see that a well is dug up for you',
‘Give me all your votes and I will give
so many thousands of rupees for your
school, for your dharmasala.' The
object is good, noble. But, actually
it is an endeavour to corrupt not only
the individual but masses. This sort
of practice has prevailed very often
and prevailed with a considerable
amount of success. Newvertheless. you
can go through your law and you
will find that the law is powerless,
helpless and impotent in prevenling
.a corrupt practice of this nature.

Kindly turn to the second major
corrupt practice, “undue influence”.
You say that religious appeals,
involving of divine displeasure and
what not should be eschewed; they
are major corrupt practices. I have
experience not only personal but
also professional—wherein most tur-
bid propaganda, venomous, vitriolic,
vicious things are being said in the
newspapers and otherwise and the
author cannot be found oul There-
fore, all sorts of propaganda in the
grab of religious appeals inflaming of
religious prejudices and raising of
tempers, are going on with impunity;
the law is powerless; the law is im-
potent; the law canno! check it The
members of the election tribunals in
a pontifical and ponderous manner
express their displeasure but they
are absolutely helpless to punish the
man who is guilty of corrupting en
masse by nefarious propaganda on
grounds of religion, on grounds of cow
-worship, etc. (Interruption). My
hon. friend over there says ‘despic-
able’, but your law is powerless and
you must do something in this matter.

So far as other suggestions are
concerned, there is one signal, signi-
ficant loophole. Previous'y Lhe sug-
gestion was made and it had received
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almost full acceptance, that before
you go to the election tribunal, there
must be an intermediate tribunal
which should be in a position to dis-
pose of short matters but of gredt im-
portance, like improper acceptance or
improper rejection or improper dis-
qualificalion of the time of nomi-
nation. That is to say, even of it is
realised that out of six competing
candidates, 'A’ is disqualified, or his
nomination ig improperly rejected or
accepted, the whole lot must run the
gamut of undergoing the worries,
anxieties, expenses of electioneering
and all the rest of it. True, they
realise that subsequently anybody may
simply come and move the election
tribunal in order to get the entire
election set aside on the ground that
the nomination was improper. You
have not got an intermediate tribunal
which can nip the mischief in the bud
then and there. No question of
recording evidence arises and no ques-
tion of elaborate arguments is called
for. You have got to amend the act
and the rules so that this lacuna ecan
be rectified. But you propose to recti-
fy it after the expenditure of a good
deal of money and labour not only
of the Government, but also of the
candidates and that too after months
roll by. Therefore, an intermediate
tribunal, as was then contemplated,
is very desirable.

Regarding the election tribunals, I
counsel that it should be a tribunal
of one, consisting of an officer of the
status of a district judge and the
appeal shonld lie to the High Court
If you have two district judges, dis-
sentient views may be there and then
the matter will go up and drag on.
One district judge is sufficient and
after all he will be a compaient judge,
and then the appeal should lie to the
High Court. This is a matter which
is worthy of examination and ac-
ceptance,

_ You have another difficulty regard-
ing the 42 days. I know that those
42 days are gruelling; they are a
mental torture and are agonising—
running all over and not knowing

zzsn:m:immﬂss
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what is in store. But that is a neces-
sary agony. Forty-iwo days are not
too many for a candidate to run all
over nursing the constituency to
educate people and to canvasg for
support.

Regarding election expenses, I be-
lieve that we must have a limit on
election expenses and there must be
a ceiling. “You canno! say that be-
cause you cannot control a mal-
practice, you should permit that mal-
practice. I cannot counsel that what
is corrupt for an indivdual case to
be corrupt if it is practised by a party.
There are very powerful parties in
this country, parties who have got
lots of funds, sometimes pouring in
from beyond the seas, and yet you
are passing a law today whereby you
virtually say “You dare not do
these things, you are disqualified, but
your party can do what they like,
in which case it ceases to be immoral,
it ceases to be illegal”  Therefore,
that distinction ought not to be there.
Simplify the account keeping method
under proper heads. But you must
put a ceiling in order to secure good,
clean, fair and free elections,

dfrm WMo TAo fart . ™
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gifmare gramm

Mr. Chairman: The hon. Member's
time is up. There are other Members
anxious to speak.

I shall send

Pandit D. N. Tiwary:
Select

my other suggestions to the
Committee.

Shri R. 8. Diwan. Usually we
commence our elections activity with
the voters' list. Some hon. Members
here have advocated the doing away
with the voters' list. While that may
be done in the most developed State
of democracy, which we have yet to
reach, doing away ' with the voters’
list may not be advisable in such an
infant democracy as ours. Accord-
ing to our experience, the voters'
lists which were published were all
incorrect, and the ihcorrectness has
been well described by many a Mem-
ber in this House during the past few
hours. I would urge upon the Gov-
ernment to see that the lists are
printed correctly without putting the
son at the place of the huspand and
the husband at the place of the
brother and so on, Besides, there
shpuld be one uniform gystem of
writing the names. - My experience
in Maharashtra and Gujarat is that
we write first our own name and then
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the father's name and finally the sur-
name. In the place of our name and
the father's name, we put the initials
and then the surname in full. VI think
according to the English system also,
thig is the practice, But in various
parts of India this system is not
followed. Take for instance, our
Bengali friends. If we take the name
Basanta Kumar Das the person will
first write the initials B and K and
then write Das. I think that is a
faulty system, but whether it is faulty
or correct, we must follow one sys-
tem all over India in preparing the
lists.

Secondly, we prepare our lists about
one year before the actual election
commences or the actual election date
comes off. I think during the course
of that one year, many people be-
come eligible for being voters. That
is, they attain the age of 21 years anc
they become voters. So, I  would
suggest that Government should
arrange to prepare a supplementary
list which should be published just a
month  or two before the date of
election and the people whn attain the
age of 21 before two months of the
actual voting should be allowed to
vote.

Much has been said about the
election expenses and the filing of the
return of election expenses. Allowing
the maximum limit of Rs. 25,000 or
curtailing the maximum limit to
Rs. 1,000 or Rs. 2,000 has been dis-
cussed very much in this House. I
would request the Government that
they should do away with the system
of filing the return of elec’ion expens-
es. In recommending this, I take
human nature into  consideration.
Human nature being what it is, and
the social set-up being what it is,
you cannot ignore the value of money
which the society takes into consider-
ation. So; if you take that aspect in-
to consideration, bringing down the
maximum limit of the election ex-
penses will be of very little use in

€
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avoiding corrupt and other mal-
practices, because we know,
especially the Income tax Depart-
ment of the Government knows, that
there is a class of people who can
keep three different accountg for
one and the same thing. But the
ordinary man, who is not a business-
man, is not supposed to keep correct
accounts and naturally, he might ex-
ceed the limit, if it is minimised;
whereas those people who are used
to keeping accounts in their routine
business will give false accounts and
try to deceive the law. So, accord-
ing to me, the filing of returns of
election expenditure should be done
away with,

In the proposed Bill it has been
suggested that the expenditure which
has been borne by the party should
not be taken into consideration. If at
all the system of filing returns of
election expenditure continues, I
would oppose this sub-clause which
permits the expenditure incurred by
parties not being entered in the re-
turns. If we adopt this sub.clause,
we shall be encouraging more mal-
practices. Therefore, 1 wish that this
particular sub-clause should be done
away with,

1 would like to say something about
double Member constituencies, Our
experience in regard to double
Member constituencies has been that
if the general seat election is can-
celled, automatically the reserved
seat election ig also cancelled. I
think this is an injustice done to the
Sc¢heduled Castes Members and the
reserved seat candidates. If the
general seat election is cancelled, the
reserved seat election should nnt he
automatically cancelled; it should be
cancelled on its own merits.

There is one point about the can-
cellation of the seat of a  sitting
Member. We have experience in this
House of Membership being cancelled
after the Member has been sitting in
the House for two or three years, The
question arises, “What about the
emoluments or.the money that the
Member has received from the Gov-
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ernment as a sitting Member?” Of
course, it will be very good to say,
“take all the money back which he
has received as a sitting Member.” 1
suggest that some method should be
evolved by which, when the Mem-
bership is cancelled, the Member is
made to return some money cut of
the amount which he has received as
a Member of Parliament.

Shri Kamath: Refund to Govern-

ment?

Shri R. 8. Diwan: Certainly. It is
to the Government: not to the other
Member. Not to you, specially.

Shri Eamath: Anybody. I did not
have any persons in view.

dradr T@ 73 & e g a1 91
AT | W A 3 ¥ gy @it
@ g Y AT IAE AT arai @
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L4
Shri Khardekar (Kolhapur cum
Satara): 1 welcome this measure so
far as it simplifies the law. I hope
the Select Committee will go much
further,

Listening to some of the speeches,
1 thought that the elecioral roll is a
mystery and that the age of miracles
is not past, I have heard some people
say that the pen is mightier than the
sword. I find here that it is even
mightier than the lancet of a surgeon.

A sword may kill. Here we find the
electoral rolls killirg those who are
alive and making those who are dead,
live. Not only that, a transtormation,
a metamorphosis in sexes is brought
about.

[Mr. DepuTy-SPEAKER in the Chair]

Now, I want to talk a little about
the AIR., and its use. Shrimati Renu
Chakravartty and Shri Kamath said
that AIR is a. monopoly of the rullng
party, and itis more or less the priva‘e
property of the Ministers, and any and
everybody from .hese benches get this
particular opportunity, and these
opportunities should not be their ex-
clusive possession. I yesterday agreed
with these friends of mine, but after
careful consideration I have arrived at
a different conclusion today. Dr.
Keskar is not here, otherwise I would
have requested Dr. Keskar to give all
the Ministers at the Centre and the
States more opportunities.to speak on
the AILR. Except half a dozen Minis-
ters at the Centre and a few in the
States, how many would impress fa-
wvourably the listeners? Shri Kamath
referred to some of the Deputy’s and
on as “bachas” in the, sense prebably
of “kachas”—I do"not mean “kachara™.
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There is a saying : “Give an opportu-
nity to a fool to speak, and he will
confirm his stupidity”, and I am sure
if more opportunities are given, I
do not think Ministers, if they have
sense, would use them, but follow the
advice of one of the great philoso-
phers, Nietzsche: “Keep your mouth
gshut and your bowels open”.

Now, 1 come to the point which has
not been touched at all, with regard
to the limit of age. I do not know
why 25 should be the age limit. A
person who is qualified to be a voter
should be qualified to stand as a
candidate. Pitt the Younger is not a
monopoly of England, and we find
that Churchill started his parliamen-
tary career right from 25 and has
done remarkably well

Mr. Deputy-Speaker: Is it not pro-
vided for in the Constitution?

Shri Ehardekar: | am speaking of
below 25.

Pandit K. C. Sharma: He wants 21
to be the age.

Shri Khardekar: When a person is
major, he should be allowed to con-
test the election.

Mr. Deputy-Speaker:’ What 1 was
saying was that possibly 25 is pre-
scribed by the Constitution.

Shrl Khardekar: 1 would recom-
mend that the Constitution be chang-
wd. I have very serious reasons for
it, because I am a teacher and I have
got some of my students who are
M.A., LL.Bs. at 22, Some of them
become lecturers, some of them enter
the legal profession. Now, genius is
given by Ged to a very few. A very
bright youngster enters the legal
profession, and the moment he starts
tasting money, he is not inclined to
come to the House of Parliament or
the: Assemblies. Some people later
on might perambulate between the
Supreme Court and the Parliament,
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bue they do not take to Parliamentary

work or Assembly work of a legisla-
ture as their career with full concent-

ration of their powers, and if really
ab!e people who are young take to

I do not mean all—well,
it would be a very good thing for this

country.
L]

Another suggestion L wish to make
is this. Why should not one Member

"be allowed to be a Member of two

Houses, a Member of Parliament and
a local legislature. We have limited
talent.

r. Deputy-Speaker: I am afraid
we are going far beyond the scope of
the present Bill because all that may
be very interesting, but the hon.
Member is not contributing anything
to the debate.

Shri Ehardekar: All right, Sir.

Mr. Deputy-Speaker: Hc may
confine himself to the Bill; after all
time is mot much.

Shri Khardekar: Then, I will take
up altogther a different point. Now, in
a damocracy a voter must be given
full opportunity to think and must be
given free choice as far as the candi-
date is concerned. You know, Sir,
we are, particularly, in rural areas,
not only religious in certain respects;
we are very superstitious people. We
have a certain religious faith. That
faith should not be canalised or used
for purposes of propaganda and
election. I shall tell you of a wvery
interesting instance or a very interest-
ing form of propaganda in certain
constituencies very close to mine.
You know that in certain areas, nandi
or the divine bull is held in wvery
great reverence; and some candidates
used to keep two very nice bulls about
three or four hundred yards from the
polling booth, and the canvassers
would tell the voters, “you see these
are divine beings,” when you go into
the polling booth you would see the



14911 Representation of
the People (Amend-
ment) Bill and
[Shri Khardekar]

picture of these 'bu]ls. and if you
vote for them, you may go to heaven.
Now, this is one example.

Mr. Deputy-Speaker: I think it is
prohibited under the Act to invoke
divine displeasure, and this or that.

Shri Khardekar: I now come to
human beings. In a democracy the
essential thing is to raise the stand-
ard of the common man. Thereby I
do not mean that we must defy those
who are very great. But at the same
time we must see that we do nct deify
them, raise them to the status of God.

It is very difficult to make a distinc-
tion between party and government
particularly in an infant democracy.
But in a case like ours, the national
leader happens to be the leader also
of a party. I have no objection at
all if the national leader who was
. actually the president of the Congress
is the leader of a very great party. I
have no objection to his electioneer-
ing campaign. But what I want him
to do is not to attend twenty or
thirty meetings, for in that case what
happens is that people gather, they
just see him, and then vote for his
party. Or, in certain places, I have
actually seen the photographs of Shri
Jawaharlal Nehru, and things written
by their side ‘Strengthen the hands of
Panditji by voting for so and so'. If
a photograph is to be there, let it be
of the local candidate, and if anything
has to be written, let things about

the Congress be written; I have no-

quarrel with that at all. But the
main thing is this., If Shri Jawahar-
lal Nehru were to go and visit these
constituencies, it will be very good if
he talks at some length, discusses and
triec to explain the Congress ideology,

point, of view etc. and convinces us, by
appealing to our reason. But trading

in sentiment is rather an unfortunate
thing, ‘for people who have simple
fazth think that because Shri
Jawwharlal Nehru is a very great man
and he stands for the Congress, tHere-
fore their candidate must be good. I
do not mean that Congress candidates
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are all bad. Most of them are very
good. But unfortunately local candi-
dates who are not good should not be
helped in this manner.

Mr. Deputy-Speaker: Is it possible
to dissociate people like that? People
join a particular party on account of
the greatness of the leader also.

Shri Khardekar: If he just comes
there for one minute, or two minutes
or five minutes, then people come,
take his darshan, and go and vote for
the candidate. But if he tries to
speak at length, then people may
have an opportunity to discuss things
and so on. That is my point. The
appeal should be to reason.

Mr. Deputy-Speaker: Is it wrong
on the part of the leader of a party
to become important?

Shri Khardekar: Now, I come to the
question of Ministers influencing
voters because of their official posi-
tion. I somewhat agree with one
lady Member who said that is is not
necessarily so. But after all, we must
remember that Ministers are human
beings. And if one attains a certain
importance which one probably did
not expect (Interruption) I am talk-
ing about such Ministers. It is diffi-
cult for such Caesars to forget that
they are Caesars. In certain cases, I
do not know whether they forget even
at home that they are Ministers. It
must be very difficult. But, my friend,
a senior lawyer—he is lawyer, not a
professor—Pandit Sharma- argued not
like a_lawyer exactly. He said that
no corrupt practice or misuse of in-
fluence is proved in any court and
therefore there is no misuse.

Pandit K. C. Sharma: Prima facie
there is none.

Shri KEhardekar: Another hon.
Member is not here; I would refer to
his constituency Satara where several
murders are committed. Most of
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the murders are not proved at all
So, simple logic of my friend would
be that there are no murders at all
He may tell the widow, ‘your hus-
band has not been killed at all’.
Something like that would be a very
unfortunate thing. I  enjoyed the
simplicity and innocence of his l?ﬁc.

About expenses and the returns,
what I want is that no technicality
should come in the way of the candi-
dates. Unless mala fides is provided,
unless there is some dishonest prac-
tice, unless the candidate is holding
an office of profit, no candidate should
be disqualified. 1In all cases where
there is unintentional irregularity,
nothing should come in the way of a
candidate.

Either a defect in the filing of the
form or even if a person’s name is
not there on the electoral roll, if the
whole village -Knows that he has been
there in the willage right from the
date of his birth to the time of elec-
tion, I do not think his candidature
should be vitiated.

So much has been said about ex-
penses; it is difficult to go into that
properly. All sorts of irregularities
or illegalities would come in, if par-
ties are allowed free scope; where
particularly parties in power with
tons of money are not to have any
restriction about the quantity of
money that they are to spend, it
would be very hard for other parties
and for independent candidates.

About double-member econstituen-
cies, reserved seat and so on, I do not
think that is within the jurisdiction of
this House. It is a matter for the
Commission. But, some time later,
this question must be taken into con-
sideration. A person like me, an
independent with very little means, if
he has to face a double constituency,
it means about 8 lakhs and more of
voters and 800 and more booths, If
that anomaly is not removed, at least
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I should be given double time, for the
double trouble that a double consti-
tuency member has to take.

st dto Qo ATEAT (T
A —em—safaa ofeat) &
W% g A9 fafy 5 it v=ER
ar § 5 35 qam avae faw
gm T & fog fadas @ w57
H qw fear g

Shri Nand Lal Sharma: I have not
been given an opportunity to speak,
Sir.

Mr. Deputy-Speaker: 'Pgrhapa he
was not in his seat when he was
called.

Shri Nand Lal Sharma: I was here.

Mr. Deputy-Speaker: I am informed
that the hon. Member was not here in
his seat when he was called.

lﬁ"ﬂoq‘nemﬂ: iﬂﬁiﬁ
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& AR A S T ¥ F@w §, FHH
daT WS F &7 wwE @ @ L,
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The Lok Sabha then adjourned till

Eleven of the Clock on Friday the
23rd September 1955.



